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 LOK  SABHA  DEBATES

 BOK  SABHA

 Saturday,  August  2,  :978/Sravana  Qi,  1900
 (Saka)

 Lok  Sabha  met  at  Eleven  of  the  Clock.

 [Mr.  Deputy  Speaker  in  the  Chair]
 PAPERS  LAID  ON  THE  TABLE
 MR.  DEPUTY-SPEAKER  :  Papers OO  be  laid.

 Mr.  Zulfiquarullah.
 NOTIFICATION  UNDER  CENTRAL  EXCISE
 Rutes,  944  RE.  EXEMPTION  FROM  DUTY

 on  ‘Coat  Tar  DistI-vates.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 -ZULFIQUARULLAH):  I  beg  to  lay ‘on  the  Table  a  copy  of  Notification  No.
 G.S.R.  987  (Hindi  and  English  versions)
 pulished  in  Gazette  of  India  dated  the  5th
 August,  1978,  together  with  an  explana-
 tory  memorandum  regarding  exemption from  duty  on  Coal  Tar  distillates,  issued
 under  the  Central  Excise  Rules,  1944.
 [Placed  in  Library.  See  No.  LT-2623/78).

 SHRI  K.  LAKKAPPA  (Tumkur)  :  Sir, I  want  to  raise  an  objection  on  this...
 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  What  is
 your  objection  ?

 (Interruptions),  The  discussion  on  the
 flood  situation  comes  later,  we  are  now  on
 Papers  to  be  laid.

 Yes,  Mr.  Lakkappa,  what  is  your  ob-
 jection  ?

 SHRI  K.  LAKKAPPA  :  The  junior Ministers  come  here  very  occasionally. Sometimes  they  are  only  assigned  with
 the  duty  of  laying  papers.  (Jnterrup-
 tions).

 MR.  DEPUTY-SPEAKER  :  Mr.
 ‘Chandra  Shekhar  Singh,  please  hold

 your  patience.  I  have  allowed  him  to
 :taise  the  objection.

 SHRI  K.  LAKKAPPA:  Only  occa-
 “sionally  the  Junior  Ministers  come  here
 and  that  too,  only  to  lay  the  papers.
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 Some  time  back  I  raised  an_  issue  that
 it  was  reported  in  the  Indian  Express  that
 the  Junior  Ministers  have  made  a  com-
 plaint  to  the  Prime  Minister  in  respect
 of  assignment  of  duties  and  powers  to
 thera.

 MR.  DEPUTY-SPEAKER  :  But  what
 is  your  objection  on  this  paper

 SHRI  K.  LAKKAPPA  :  Therefore,  I
 request...  .(Jnterrupt'ons).

 MR.  DEPUTY-SPEAKER_  :  Please take  your  seat.  I  am_  dealing  with
 him.

 Let  me  tell  the  hon,  Members  that  when
 I  allow  a  particular  Member  to  raise  his
 objection,  I  will  deal  with  him  and  not
 the  entire  House.

 SHRI  K.  LAKKAPPA  :  All  _  the
 Junior  Ministers  have  formed  an  Asso-
 ciation  and  they  have  made  a  complaint to  the  Prime  Minister  to  give  them  more
 powers  so  astoenable  them  to  discharge their  duties  as  Junior  Ministers.  Un-
 fortunately,  to-day,  Sir,  we  have  been
 observing  a  Junior  Minister  is  only  assi-
 87९१  with  this  small  power.

 MR.  DEPUTY-SPEAKER  :  This  is
 not  an  objection.  Now  ]  call...

 SHRI  K.  LAKKAPPA  :  Sir,  assign- ment  of  duties  to  Junior  Ministersis  a
 very  serious  matter.

 SHRI  EDUARDO  FALEIRO
 (Mormugao):  You  cannot  dismiss  it  so
 summarily.

 MR.  DEPUTY-SPEAKER  :  It  does
 not  arise.

 SHRI  EDUARDO  FALEIRO  :  Will
 you  please  hear  him  fully  ?  Also  please
 give  me  a  minute

 Now,  Sir,  the  State  Ministers  have
 gone  to  the  Presss  saying  that  they  have
 no  work  assigned  to  them....

 MR.  DEPUTY-SPEAKER  :  That
 does  not  arise.  Mr.  Faleiro,  this  is  not
 the  occasion.
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 ASSENT  TO  BILLS
 SECRETARY:  Sir,  I  lay  on  the

 Table  following  three  Bills  passed  by  the
 Houses  of  Parliament  during  the  current
 scmsion  and  assented  to  since  a  report  was

 dest  isdle
 to  the  House  on  the  :8th  July,

 1978 >
 Te  The  Clutoms  Tariff  (Amendment)

 Bill,  1978.
 2.  The  Insolvency  Laws  (Amend-

 ment)  Bill,  —978.
 3.  The  Taxation  Laws  (Amendment)

 Bill,  1978.

 BUSINESS  OF  THE  HOUSE
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  With  your
 Permission,  Sir,  I  rise  to  announce  that
 Government  Business  in  this  House  dur-
 ing  the  week  commencing  :4th  August,
 1978,  will  consist  of  :—

 a)  Further  consideration  and  re-
 ference  to  Joint  Committee  —  of
 the  Scheduled  Castes  and  Sche-
 duled  Tribes  Orders  (Amend-
 ment)  Bill,  1978.

 (a)  Discussion  and  voting  of  —  the
 Supplementary  Demands  for
 Grants  (General)  for  1978-70.

 (3)  Consideration  and  passing  of
 the  Coast  Guard  Bill,  1978,  as
 passed  by  Rajya  Saha.

 (4)  Discussion  on  the  Resolution
 seeking  disapproval  of  the  Delhi
 Police  Ordinance,  1978  and  con-
 sideration  and  passing  of  the
 Delhi  Police  Bill,  1978.

 (3)  Consideration  and  passing  of  the
 Prize  Chits  and  Money  Circula-
 tion  Schemes  (Banning)  Bill,
 1978.

 2.  It  is  also  proposed  to  provide  discus-
 sion  on

 (a)  Motion  regarding  recent  incidents
 in  Marathwada  region  of  Maha-
 rashtra,  at  4  P.M.  on  Monday, the  :4th  August,  19783,  and

 (b)  Motion  by  Shri  Jyotirmoy  Bosu
 regarding  amendment  of  the
 Representation  of  the  People Act  on  Wednesday,  the  :6th
 August,  1978.

 AUGUST  12,  978  BOH  4

 MR.  DEPUTY-SPEAKER  :  Prof.
 Mavalankar.  Please  be  very  brief.

 PROF.  ?ए.  0०.  MAVALANKAR
 (Gandhinagar):  Mr.  Deputy-Speaker
 Sir,  I  wou id  be  very  brief.  I  am  very
 Sorry  to  find  that  although  four  weeks  of
 this  current  session  have  passed  and  only two  are  left—I  can  understand  that  next
 week  there  are  two  holidays  and  there-
 fore  Government  business  has  already
 accumulated  and  it  is  very  difficult  for
 them  to  get  through  too  many  bille—
 my  main  point  is  for  these  Bills  for  which
 I  have  been  asking  again  and  again— the  introduction  of  the  Anti-Defecticn
 Bill  and  the  Comprchensive  Industrial
 Relations  Bill.  I  am  appealing  to  the
 Minister  to  at  least  introduce  these
 two  Bills  so  that  they  may  be  considered
 by  the  country  at  large,  and  also  per-
 haps  be  gone  into  carefully  by  the  Se-
 lect  Committees.  Unless  they  are  intro-
 duced,  what  will  happen?  So,  my  point is  that  these  Bills  should  be  intreduced  at
 early  as  possible.  They  should  be  intro-
 duced  next  week.

 SHRI  KK.  LAKKAPPA  (Tumkur):
 My  point  is  this.

 MR.  DEPUTY-SPEAKER:  Mr.
 Lakkappa,  you  can  make  your  own  align- ment  later.

 PROF.  PL  G.  MAVALANKAR:  I
 am  for  introduction  of  the  Anti-Defenticn
 Bill  and  the  Comprehensive  Industrial
 Relations  Bill  for  a  proper  discussicn  by the  country  at  large.

 SHRI  K.  LAKKAPPA  :  I  am  cppos- ed  to  this  Bill.

 PROF.  P.G.  MAVAT  SD  KAR  :  You
 have  every  right  to  defect.

 MR.  DEPUTY-SPEAKER  :  Mr.
 Lakkappa,  you  can  make  your  align-
 ment  Taek  Let  him  havc  his  say.

 PROF.  P.  ७.  MAVALANKAR  :
 Thank  you  very  much.  My  two  other
 points  are  very  brief.  Firstly,  on  princi-
 ple,  I  am  o

 pposed
 to  the  provision  of

 pension  to  former  Members  of  Parlia-
 ment.  There  can  be  other  methods  of
 giving  them  relief  and  benefit.I  can
 understand  that.  But,  the  whole  point  of
 giving  pension  toformer  Members  of  Par-
 liament—on  principle,  I  am

 ore
 osed.

 I  have  been  asking  my  friends,  overe
 ment  leaders  and  the  Minister  for  Par-
 liamentary  Affairs,  in

 ia
 ८०87५  to  come

 forward  with  the  Bill.  He  has  been  giving
 us  assurances;  there  are  somelike  me  who
 want  repeal  of  pension;  there  are  frome
 other  members  who  want  a  _  rise  in  the
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 (Prof.  P.G.  Mavalankar]
 pension.  Therefore,  when  a  decision  is
 to  be  taken,  whatever  may  be  the  dc-
 cision,  let  him  come  tothe  House’  with
 a  Bill.  I  am  for  annulling  the  Bill  for
 p2nsion  to  former  Members  of  Parliament.
 I  think  it  is  wrong  on  principle  and  it  is  also
 uncthical.

 Lastly,  I  want  the  Minister  for  Parlia-
 mentary  Affairs  to  convey  my  request  to
 the  Minister  for  Communications,  Shri
 Brij  Lal  Verma  to  come  forward  with  a
 statement  to  the  House  next  week  as
 part  of  the  Government  business  regarding a  very  strange  situation  about  the  tcle-
 phone  facilities  being  available  in  urban
 agglomeration.  What  happens  is  that  I
 come  from  Ahmedabad—I  come  from
 the  City  of  Ahmedabad,  my  home  con-
 stituency,  I  find  that  Ahmedabad  city zone  has  been  so  divided  in  terms  of  tele-
 phone  facilities  that  some  of  the  areas
 which  were  until  only  recently  part  of  the
 Ahmedabad  City  zone.  Ahmedaad  Tele-
 phone  zone,  lave  been  arbitrarily  and
 suddenly,  without  giving  =  proper  justi-
 fication,  taken  out  from  Ahmedabad  with
 the  result  that  only  the  peripheri  of
 Ahmedabad  have  now  got  the  S.V.D.
 facilities  and  localities  like  Vatva  arc  left
 out  of  Ahmedabad,  whereas  in  Bombay and  Thana  or  Delhi  and  Faridabad  and
 in  allsuch  places,  even  though  the  regions are  large,  they  have  STD  facilities,  as
 with  Faridabad  and  Delhi.  STD  facility is  also  available  in  Bombay  and  Thana,
 but  not  to  Vatva  which  is  almost  on  the
 border,  (Interruptions).  |  want  the  facility to  Faridabad  and  Delhi  to  continue.
 The  same  thing  should  apply  to  Ahmed-
 abad  also.  just  as  it  is  in  the  case  of  ‘hana
 and  Bombay.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Same  thing  applies  to
 Calcutta  also.

 PROF.  P.G.  MAVALANKAR  :  In
 all  these  places—in  the  urban  agglomera- tions—where  important  industrial  estates
 have  come  up  and  in  all  the  main  suburbs

 which  were  linked  up  with  the  main  cities,
 there  were  no  S.T.Ds;  they  were  part  of
 the  local  telephones.  With  the  STD  work
 having  increased  the  telephones  are  not
 working  properly.  So  he  must  change
 the  policy  regading  urban  agglomeration, and  give  the  same  facilities  on  a  uniform
 basis.  ‘That  is  my  submission.

 MR.  DEPUTY-SPEAKR  :  Mr.
 Chandrappan.  You  mention  Point
 Nos.  ,  2  and  4.  Point  No.  4  is  a  State
 matter.

 SHRI  rom  K.  CHANDRAPPAN
 (Cannanore)  :  How  is  it  a  state  matter?
 Anyway,  the  first  point  I  would  like  to
 state  is  this.  This  news  has  appeared

 in  the
 ate  |  apers  that  the  Government

 have  decided  to  purchase  the  deep  pene- tration  aircraft  Jagaur,  made  in  U.K.
 The  question  is  this.  In  regard  to  this
 purchase  the  report  also  says  that  the
 manufacturers  of  the  aircraft...

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  Sir,  itis  ti-0  now.  There
 is  a  motionin  my  name.  But  some
 other  mattes  are  being  raised.

 MR.  DEPUTY  SPEAKER  :  If
 you  stick  to  the  order  paper  every  day I  will  be  only  too  glad  !

 SHRI  ron  K.  CHANDRAPPAN  :  The
 manufacturers,  it  appears,  have  cntered
 intio  a  deal  with  some  of  thcir  Indian
 counterparts,  Indian  dealers;  and  it  a
 pears  that  5  per  cent  of  the  cost  of  air-
 craftis  offered  asslash  money.  It  is  a
 very  scrious  allegation.  This  scandal
 should  be  looked  into.  I  demand  of  the
 Government  that  they  should  institute  a
 probe  into  it  and  come  to  the  House  with
 a  statement  as  to  what  has  really  hapen- ed  inregard  to  this  aircraft  deal.

 Secondly,  this  morning,  a  very  alarming
 news  item  has  been  broadcast  by  the  All
 India  Radio  which  says  that  the  USA,
 after  all  the  friendship  operation  done  by Dr.  Subramaniam  Swamy,  _has  finally come  to  the  conclusion  that  Pakistan
 should  be  given  arms.  They  have  offered
 millions  of  dollars  worth  of  ground  to-
 air  missiles  and  armoured  personnel  car-
 riers  to  Pakistan.  It  is  a  very  serious
 matter.  I  think  the  Minister  should  come
 with  a  statement  to  the  House.  The
 matter  should  be  thoroughly  discussed
 hore,  Anim,  Caird  pointis  this.

 MR.  DEPUTY  SPEAKER  :  ‘Third
 and  last  point.

 SHRI  6.  K.  CHANDRAPPAN  :  My
 third  point  is  this.  [ast  week  I  request- ed  the  Government  to  place  the  report  on
 Jawaharlal  Nehru  University  on  the
 Table  of  the  House.  They  have  not
 placed  the  Report  beforethe  House.  This
 is  because  there  is  something  stinking  in
 the  State  of  Denmark.  They  do  not
 want  to  place  it  on  the  Table  of  the
 House.  At  the  same  time,  while  they are  concealing  the  report  from  the  pub-
 lic,  they  have  started  witch-hunting  al-
 ready  against  the  university  teachers.
 There  is  an  attempt  in  which  the  RSS  is
 interested  to  change  the  character  of  the
 JNU.

 DR.  SUBRAMANIAM  SWAMY  :
 (Bomay  North-East):  The  question
 was  about  the  affiliation  of  the  southemn
 college  to  the  Jawaharlal  Nehru  U  ni-
 versity.
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 SHRI  0.  K.  CHANDRAPPAN:  It  is
 high  time  that  Government  comes  forward
 with  this

 Repo
 rt  before  the  House  and

 let  us  have  a  discussion.  In  the  meatime,
 they  should  assure  us  that  this  witch-hunt
 going  on  will  be  stopped  and  that  they
 will  not  do  anything  to  change  the  charac-
 ter  of  the  Jawaharlal  Nehru  University. Thank  you.

 DR.  SUBRAMANIAM  SWAMY  :
 What  he  says  is  rather  out  of  the  way;
 there  is  no  witch-hunt.

 THE  MINISTER  OF  PARLIA-
 MENT|AARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Mr.
 Deputy  Speaker,  Sir  the  last  day  of  the
 week  is  a  day  to  which  both  my  good friend  Prof.  Mavalankar  and  |
 Fook  fimward,  because,  I  have  a
 feeling  \hat  on  every  such  occasion  he
 reminds  us  of  the  role  that  he  plays  asa
 vigilant  hon.  Member  of  the  House  and

 ives  us  many  suggestions  about  matters
 at  we  should  bring  before  the  House.

 As  far  as  the  two  Bills  which  he  referred
 to  are  concerned,  the  Bill  on  Defection
 and  the  Bill  on  Industrial  Relations...

 PROF.  P.  G  MAVALANKAR
 (Gandhinagar)  :  Not  defection,  but
 Anti-defection  Bill

 SHRI  RAVINDRA  VARMA:  My.
 hon.  friend,  being  a  Professor,  under-
 stands,  that  when  I  say  Bill  on  Defec-
 tion,  it  does  not  mean  for  defection.  but
 it  is  the  anti-defection  Bill.  He  is  well
 aware  of  it.  But  sometimes  he  is  not
 merely  n  professor:  but  he  also  reminds
 us  of  the  role  of  th:  nischievous  student!
 As  far  a:  both  these  Bills  are  concerned,
 Government  believrs  that  it  will  be  pussi- ble  for  us  to  introduce  them  before  the
 end  of  the  session.  Then,  my  _  friend
 Mr.  Lakkappa  referred  to  some  problems
 he  has  about  realignment.  I  do  not
 think  I  am  called  upon  to  to  give  him
 any  answer  or  advice.  Then,  Sir,  my
 good  friend  Mr.  M  valankar  also  refer-
 red  to  telephone  facilities  in  urban  coglo-
 mcerations,  These  ~--marks  of  his  will  be
 conveyed  to  the  Minister  of  Communi-
 cations,  as  he  wart  I  have  taken  due
 note  ofthe  commen  that  my  hon.  friend
 made  on  pensions.  “In  the  question  that
 Mr.  Chuandrappan  —  ised,  Sir,  I  am  onc
 of  those  who  admir  _4i  contributions  very much.  T  have  to-'  -alsohad  the  occa-
 sion  to  admire  hisi  ~-nuity,  the  ir  g  nuity with  which  he  car  cise  any  occasion  to
 bring  b-fore  the}  se  any  subjecr  that
 are  upprrmostint!  iind.  His  r  marks
 abo  it  to-day’s  ne  pers  almos'  made
 me  f-el  that  I  wv  !  stening  to  sem  one
 reading  the  ‘Stop  '  ress’?  news.  have
 nothing  more  to  3877
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 MR.  DEPUTY-SPEAKER  :  Mr.
 Varma,  you  can  move  the  motion  now.

 ir:  36brs.

 BUSINESS  ADVISORY  COMMITTEE.
 TWENTY-SECOND  REFORT

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  L
 beg  to  move  :

 ‘*That  this  House  do  agree  with  the
 Twenty-sccond  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 rith  August,  1978."

 MR.  DEPUTY-SPEAKER  :  The
 question  is  :

 “That  this  House  do  agree  with  the
 Twenty-second  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 rith  August,  1978.7"
 The  molion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  Now
 discussion  under  rule  193+

 श्यो  उप्रसेन  (देवरिया)  :  माननीय  उपाध्यक्ष
 महोदय,  कंवल  दो घंटे  का  समय  है श्रौर  बोलने  वाले
 बहुत  हैं  इसलिए  दस-दस  मिनट  ही  टाइम  दिया  जाये  ।

 ur-37  hrs.

 DISCUSSION  RE:  ANNUAL  RAVAG-
 ES  OF  FLOODS  IN  VARIOUS  PARTS

 OF  THE  COUNTRY
 SHRI  PURNANARAYAN  SINHA

 (Tezpur)  Sir,  2  beg  to  raise  a  discus-
 sion  on  the  annual  ravages  of  floods  in
 various  parts  of  the  country.

 Sir,  it  is  with  a  great  amount  of  regret that  I  have  to  mention  before  the  hon
 Membcers  of  the  House  of  the  calamities
 which  have  been  perpetrated  by  the  two
 rivers  of  India,  viz.  Ganga  and  Brahma-
 putra,  perennially,  from  year  to  year  for
 the  last  50  years.  The  present  picture, in  1978,  is  this  :

 In  Assam,  the  Brahmaputra  and  _its
 tributaries  breached  at  i9  places,  flooded
 2°29  lakh  hectares,  affecting  a  popula-
 tion  of  2  lakhs  in  440  villages.  They  de-
 stroyed  o:9  hectare  of  jute  and  paddy
 crops.  Officially  2  lives  were  lost,  im
 additien  to  some  hear:  of  cattle
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 In  Bihar,  the  Adhwara  group  of  rives
 Bagmati  Punpun  and  Kosi  flected  the
 districts  of  Champaran  Sitamar  hi,
 ge

 3  Samasti, pur.  Monghyr, arbhanga  and  Bettiah  they flooded  AZ  hectares,  affecting  go  lakhs
 of  population,  damaging

 a
 over

 I:  70  hectares,  valued  at  Rs.32  l  khs.
 24.000  families  were  uprooted,  because
 of  di  to  their  h  Public  —  uti-
 lities  worth  Rs.  oO  47  lakhs  were  damaged and

 Al
 human  lives  and  4  heads  of  cattle

 were  lost,  according  to  Government  re-
 ports,

 In  Rajasthan,  the  districts  of  Jhun-
 jhunu,  Sikar,  Churu,  Bharatpur,  Alwar
 Jaipur,  Bikaner  and  Sri  Ganga  Nagar
 were  flooded,  damaging  crops  over  281
 lakhs  hectares,  affecting  75,000  people,
 91.000  houses  and  taking  61  human
 lives—all  worth  Rs.  5  crores.

 In  Uttar  Pradesh,  Ghagra  and  Rapti in  eastern  UP  flooded  Gonda,  Basti,
 Baharich  and  Gorakhpur  affecting  B100
 villages  with  37  lakh  people  were  affected
 and  crops  over  42°55  hectares  were
 damaged  and  16  humanlives  and  284 heads  of  cattle  were  lost.  Total  damage is  estimated  at  Rs.  t0  crores.

 These  are  all  official  figures.  Govern-
 ment’s  preliminary  reports  indicate  that
 upto  31-7-1978,  23°46  lakhs  hectares  of
 arca  was  affected,  involving  727  lalkh:
 of  people.  and  crops  over  :-go  hectares
 were  damaged  and  public  utilities  worth
 Rs.  90°53  lakhs  were  damaged.  And
 there  was  a  loss  of  203  human  lives  and
 820  heads  of  cattle

 ‘These  are  the  official  figures.  Non-
 official  figures  had  been  discussed  in  this
 House  earlier,  and  in  the  other  House
 also.  We  find  that  in  Assam  more  than
 7  lives  had  been  lost  and  450  heads  of
 cattle  perished  ;  nearly  200  lives  were
 lost  in  U.P.  and  138  lives  in  Bihar,  63  to

 o  in  Rajasthan.  A  total  of  750  human
 i  vesand  43,000  heads  of  cattle  are  being
 lost  every  year  in  floods  in  India

 The  latest  news  this  morning  is  that
 Ganga  and  Ram  Ganga  have  also  crossed
 the  danger  mark  and  the  western  U.P.
 districts  of  Saharanpur  and_  Uttar
 Kashi  are  in  danger  and  army  _has  been
 called  out  to  take  up  rescue  operations. It  has  been  stated  that  both  Assam  and
 Bihar  have  not  asked  for  any  money  for
 relief  measures  whereas  U.P.  had  asked
 for  Rs.  50  crores.  With  the  consent  of
 the  Chief  Minister  of  Assam  as  far  back
 as  June,  I  sent  a  telegram  to  the  Prime
 Minister  for  Rs.  6olakhsfor  distribution
 asrelief  and  for  plugging  some  breaches

 SRAVANA  2I,  900  (SAKA)

 ‘suffering  from  floods

 country  (Dis.)  r0

 in  Assam.  I  come  to  understand  that
 the  State  Government  have  not  officially
 sent  any  communication.  The  hon.
 Minister  of  State,  Shri  Bhanu  Pratap
 Singh,  stated  in  the  other  House  that;

 633  crores  were  spent  in  30  y and  that  this  government  will  spen
 680  croresin  the  next  five  years.  In  India
 25  million  hectares  will  be  affected  by flood  every  year  of

 which  37°  5  per  cent
 area  is  protected  by  flood  control  work:
 and  the  government  proposes  to  raise  it
 to  50  per  cent  in  the

 ons
 five  years.

 Considering  the  situation
 and  whatever  discussions  that  have  taken
 fae

 in  this  House  and_  in  the  other
 ouse  and  also  what  the  government

 proposes  to  do,  this  has  to  be  considered.
 as  grave.

 In  the  meanwhile,  I  have  some
 knowledge  of  what  has  been  happening and  I  could  say  from  the  records  that  in
 the  last  48  years,  thirteen  committees,
 expert  committees  and  _  central  investiga- tion  teams  were  sent  to  the  Northeastern
 areas  to  assess  the  extent  of  damage.  In
 929  the  Government  of  India  _  flood
 enquiry  committee  suggested  that  the
 river  Brahmaputra  should  be  dredged. in  order  to  deepen  it  so  that  all  the  water
 that  floows  down  from  China  would  be
 drained  out  into  the  Bay  of  Bengal.  Later
 one  manrMazumdar  Committee  suggested
 multipurpose  modcration  dam  in  some
 rivers  including  Brahmaputra.  In
 958  the  Central  Government  Committee
 had  approved  construction  of  dams.
 The  Ministers?’  Committee  in  964  also
 approved  theconstruction  of  dams  to  hold
 the  waters.  of  rivers  Brahmaputra,
 Dehang  and  Subansiri  in  order  to  check
 the  floods.  In3970two  foreigners,  W.A.
 Stuff  and  H.E.  Weller  suggested  erection
 of  multi-purpose  water  reservoirs  at  the
 roots  of  Dehang  and  Subansiri  in  Upper Assam.  In  Dehang  there  should  be  a
 yoo  feet  high  damn  holding  20  million
 cubic  feet  of  water  to  generate  4000
 megawatt  hydel  power  and  in  Subansiri
 the  dam  should  be  500  fect  high  to  hold
 I5  million  cubic  feet  water  to  generate
 2500  megawatthydelpowcr.  In  1977-78 one  expert  Committee  followed  the  visit
 of  Irrigation  Minister  Shri  Barnala  in  a
 helicopter.  The  total  number  of  teams  30
 far  sent  to  assess  flood  damages  and  messure
 to  be  adopted  are  thirteen  in  number  it
 the  last  48  years  of  our  national  existence

 As  you  know
 the  bed  of  the  river  Brahmaputra  was
 shallowed  down  by  the  earthquzke  in
 950  which  shook  ali  eastern  Assam.
 From  Sadiya  downwards  up  to  Daubri
 the  river  became  shallow.  So,  every  year the  water  spreads  into  the  banks  and  there
 occurs  so  much  damage.  I  am  only  giving
 rough  figures  of  the  damages  caused  last
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 year.  According  to  this  comprehensive;
 report  prepared  from  the  Government
 statements,  14  lives  were  lost,  21,35,533,
 people  were  affected  over  7,95!°80  sq.
 km.  damaging  crops  standing  over  at
 least  2,22,08:°62  hectares  valued  at  Rs.
 20,14,27598.  Residential  houses  of  an
 estimated  value  of  Rs.  93.42,634,  and
 public  utilities  valued  at  Rs.  38,39.663 were  destroyed  in  the  floods  that
 passed  over  Assam  in  1977-  The  extent
 of  damages  caused  in  Bihar  and  U.P.
 may  be  better  estimated  by  Members  from
 those  States  who  have  a  first-hand
 knowledge  of  their  own  States.  Last
 Yearin  Assam  allthe  20  sub-divisions  were
 affected,  7  by  the  river  Brahmaputra  and
 3  by  the  river  Barak  in  Cachar.

 Whatis  Assam  ?  You  move  along  the
 mid-stream  of  Brahmaputra  and  stretch
 your  hands.  On  either  side  lies  the  whole
 of  Assam,  with  allits  resources  from  paddy to  crude  oil  and  natural  gas,  with  all  its
 ancient  culture.  Assam  is  full  of  natural
 resources.  It  pays  about  Rs.  3000
 crores  of  revenue  directly  and  indirectly to  the  rest  of  India  and  the  Indian  Govern-
 ment  every  year.  But  Assam  is  being
 perennially  damaged  by  floods.  ‘The
 greatest  river  is  land  of  the  world,  Majuli. which  isthe  seatof  Assamese  Vaishnav
 culture,  is  being  eroded  from  year  to
 year.  What  is  left  now  is  only  about
 50  ©,  of  what  was  originally  there.  ‘The
 Satra  is  the  place  where  our  gurus  and
 religious  preceptors  live  it  is  the  centre
 of  Sanskrit  education  and  religous  educa-
 tion.  But  in  fraction  it  has  been  dispersed here  and  there  all  over  the  State  because
 of  the  erosions  caused  by  floods.  The
 river  Brahmaputra  is  about  2880  km.  long, of  which  goo  km  flow  through  Indian
 territory  before  it  enters  Bangladesh.
 Including  the  major  earthquakes  of  1897,
 and  1950,  there  have  been  477  earthquakes over  the  last  80  years  in  Assam.  Of
 these,  the  earthquakes  in  1897  and  3950 were  the  worst  which  caused  extensive
 damages  to  lives  and  proporties.  There-
 fore,this  riverhasto  be  tamed.  Something
 must  be  done  to  check  the  floods  which
 cause  so  much  damage  every  year  not
 only  in  Assim  butin  other  parts  of  North
 India.  We  have  allthe  time  been  asking the  Government  to  take  some  measures.
 What  are  the  measures  which  have
 been  indicated  ?  I  am  not  stating  some-
 thing  on  my  own,  but  I  am  only  borrowing whatever  statements  have  been  made  by
 the  Government.  Mr  Bhanu  Pratap
 Singh  said  in  the  Lok  Sabha  :

 “Whatever  figures  of  loss  had  been
 iven  they  were  received.  from  the
 tate  Governments  because  the

 Central  Government  has  no
 agency  other  than  the  State
 Governments  to  collect  necessary
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 information  about  loss  caused  by floods.  There  is  no  doubt  that
 there  have  been  huge  loss  of
 life  and  property  caused  by
 these  floods.  The  main  reason
 for  it  was  that  floods  came
 suddenly  in  the  third  week  of
 July  and  people  did  not  get  any
 time  to  evacuate  their  stock  of
 foodgrains.

 However,  the  loss  caused  by  floods
 could  not  be  minimised.  The
 information  and  statistics  regar-
 ding  that  loss  was  based  on
 the  information  and  statistics
 supplied  by  the  State  Govern-
 ments.

 Our  Government  had  made  an
 endeavour  to  tackle  this  problem with  the  cooperation  of  Nepal Government.  During our  Prime
 Minister's  last  visitto  Nepal,  it
 had  been  accepted  in  principle that  both  the  Governments  would
 jointly  takemeasuresto  formulate
 flood  control  schemes.  Those
 schemes  were  now  under  pre-
 paration,  but  they  would  certainly
 take  some  time’’.

 And  in  the  other  House,  thesarne  minis-
 ter  has  stated  :

 “According  to  that  scheme  Com-
 mittees  had  been  set  up.  The
 engineers  and  experts  of  both
 the  countries  were  finalising  the
 schemes.  Since  it  was  an  inter-
 national  plan  and  for  that  we
 would  have  to  provide  electric

 ower  and  it  would  take  time
 be  its

 comme
 letion”.  The  Minis-

 ters  assured  that  there  would  be
 no  delay  in  the  work  on  account
 of  finance  and  as  soon  as  the
 survey  work  was  completed  and
 their  blue  prints  were  ready  the
 work  would  start....He  further
 stated  :

 “‘Regarding  the  Brahmaputra,  the
 work  would  be  completed  soon.
 A  Bill  had  been  prepared  and
 sent  to  the  States  concerned  for
 their  comments.  The  final
 decision  of  the  State  had  been
 received  on  7th  July..”’.

 “Regarding  the  Ganga-Cauvery national  grid..’’.
 Now  in  summarising  what  the  Govern-

 ment  hassaid,  theGovernmentis  interested
 in  arriving  at  a  cordial,  I  should  say,
 understanding  or  agreement  with
 Bangladesh,  to  keep  Bangladesh  river
 waters  flowing  all  the  year  round.  Bangla-
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 desh  dependsentirely  on  the  Ganga  Basin
 and  the  water  that  flowed  down  by  Ganga
 into  Bangladesh.  Bangladesh  wants  to
 have  good  relations  with  Nepal  and  s0  it
 wants  to  finalise  these  schemes  with  Nepal Government  so  far  as  Ganga  and  its
 tributaries  are  concerned.  Bangladesh
 doesnot  very  much  depend  on  the  water
 of  Brahmaputra  and  33  it  nautrally flows  down  into  Bangladesh.  they  can
 utilise  it  in  whatever  way  they  like

 Therefore.  I  would  speak  with  a  great
 amount  of  vehemance  against  the  steps
 taken  by  the  Government  of  India  so
 far  as  the  control  of  Brahmaputra_  is
 concerned.  We  have  at  the  same  tine
 to  consider  that  Brahinaputra  flows  from
 Manasarover  in  ‘Tibet  and  China  and
 unless  the  river  is  controlled  somewhere
 in  China  or  in  the  hills,  it  will  not  be
 possible  to  check  the  floods  that  comes
 every  year  and  takes  a  heavy  toll  of  life.
 On  an  average,  750  lives  are  taken  ९४८६
 year  by  the  floods  in  India  and  43.000
 heads  of  cattles  perish  as  I  said  earlier.
 Considering  the  extensive  damage  that
 is  caused  every  year.  could  our  Govern-
 ment  sleep  over  the  subject  ?  Could
 they  show  us  the  example  ofdav  dreaming
 that  there  will  be  a  girdle  of  canal,  all
 over  the  country.  Somebody  suggested
 thatin  order  to  check  floods  coming  down
 to  the  plains,  there  should  be  a  deep cannal  allround  the  Himalayan  foothills.
 in  order  to  allow  the  water  to  flow  down
 vea  Rajasthan  to  Cauvery  and  then  on
 to  South  and  then  come  back  to  Bay  of
 Bengal.  This  is  a  day-dream  and  it  will
 cost  crores  of  rupees,  if  at  allitis  possible and  it  will  take  scores  of  years  and  decades
 will  pass  by  before  the  results  are  seen.
 So,  our  Government  must  not  sleep  over
 such  day  dreaming  projects  as  Ganga-
 Cauvery  Link  Project  or  girdJesallover  the
 country,  as  was  planned  by  some  engineer.

 One  ex-Minister—while  he  was
 Minister,  he  did  not  take  up  any  plan  or
 project—after  he  was_  turned  out  of  the
 Cabinet,  he  is  Mr  VKRV  Rao—he  pub- lished  a  book  in  which  he  encouraged such  a  girdle  all  over  the  country  in
 order  to  check  floods  and  guarantee  the
 flow  of  water  in  every  river  all  the  year round.  It  is  a  pious  wish  and  wishful
 thinking.  I  do  not  believe  that  will  come
 up  in  ourlifetime,in  the  lifetimeof  most
 ofthe  hon.  Members,  of  this  House.

 I  want  that  something  concrete  should
 be  done.  I  come  from  8  State  viz.,
 Awam  the  greatest  problem  of  which  is
 flqods.  It  is  from  Brahmaputra.  When
 I  went  to  take  my  bath  in  Brahmaputra, I  was  taught  to  recite  this  sloka  :

 SRAVANA  21,  900  (SAKA)  country  (Dis.)  74

 प्रोम्‌  बह् [व  महा  भाग  शान्तनी:  कुलनस्दन,
 प्रमोष  गर्भसम्भूत:  पाप  लोहिते  वे  हर  ।

 As  I  have  been  reciting  this  sloka  I
 consider  it  a  river  of  my  virtue,  a  river
 of  my  dharma,  a  river  ofmy  mosha.  But
 it  has  proved  to  be  a  river  of  my  sorrow,
 perennial  sorrow.  From  Brahmaputra, it  has  now  come  to  Ganga  :

 at  विष्णु  पादर्धशक्सुतठ गठगे  त्रिषणगामिनी,
 भरे  द्रविति  विश्यात  पाप  में  हर  जान्हदी  ।

 Siiceit  has  becomer  बटुपथगासिनो  Ttisex-
 tering  its  ravages  upto  Ramganga,  Uttar
 Kasi  ध्  Biazirathi.  It  has  taken  a  tur-
 bulent  form  and  it  has  been  —  causing
 extensive  damage.

 I  would  urge  upon  the  Government  and
 also  upon  this  House  to  take  some  urgent
 concrete  steps  to  control  the  flood  situation
 in  the  country.  All  the  information  that
 is  available  is  not  atmy  command  at  the
 moment  in  respect  of  other  States.  But
 coming  from  Assam  as  I  do,  I  appeal  to
 the  Governmentifit  is  necessary,  we  could
 go  ty  the  World  Bank,  to  the  UNO  for
 help.  This  is  an  international  problem. It  concerns  China,  it  concerns  India;
 it  concerns  Bangladesh.  It  is  an  inter-
 national  question.  We  have  been
 sending  our  delegations  to  the  UNO  to
 address  it  on  different  subject  s  but  not
 on  this  subject  of  floods  which  has  been
 causing  so  much  of  damage  every  year
 to  our  people,  taking  a  heavy  tool  of
 precious  lives  of  people  and  also  of  valuable
 cattle  and  causing  loss  of  property.  The
 deep-set  villages  as  cultural  centres  of  the
 Assamese  civilisation  are  being  croded
 and  engulfed  by  the  river  Brahmaputra from  year  to  year.

 The  fine  old  city  of  Dibrugarh  is  nowhere
 on  the  surface.  It  isin  the  mid-stream.

 Ithas  to  be  shifted  miles  downwards  to  the
 south  in  order  to  be  located  in  temporary sheds.  That  is  what  is  happening.  My
 constituency  of  Tezpur  has  got  hills  on  the
 banks  ofthe  river  Brahmaputra.  Itwill
 be  split  into  two  by  the  Channels  of
 Brahmaputra  unless  some  steps  are  taken
 immediately  to  check  the  floods.

 So,  I  would  humbly  request  the  Govern- ment  not  to  sleep  over  th  is  matter  but  to take  some  concrete  measures.  I  would
 urge  upon  the  Government  to  do  some-
 thing  about  it  not  only  in  Assam  but  also in  Bihar  and  other  flood-aflected  States.

 I  understand—I  have  not  seen  it—in
 China,  they  have  harnessed  all  the  hill
 rivers  by  constructing  small  chains  of
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 hydel  projects.  They  have  created
 enough  power.  Each  hydel  project  is
 independent  of  the  other  due  to  overhead
 links,  if  one  project  fails,  the  other  project continues  to  supply  power.  That  gives an  unending  supply  of  power.  There  8
 an  acute  shortage  of  power  in  West
 Bengal.  They  are  asking  for  more  power. There  is  shortage  of  electricity.  If  this
 power  is  created  in  the  Ganga  basin,  in
 hill  rivers  from  Nepal  or  hill  rivers  frem
 the  Himalayas  in  Assam,  there  will  be  an
 abundant  supply  of  power  in  the  eastern
 parts  of  India  and  it  will  be  able  to  supply
 power  to  northern  parts  of  India  between
 Assam  to  Delhi.

 In  the  end,  I  again  submit  and  urge
 upon  the  Government  not  to  sleep  over
 the  matter  and  to  take  urgent  steps  to
 harness  all  the  resources  attheir  disposal
 in  order  to  check  floods,  and  save  the
 precious  lives  of  the  people,  the  valuabe
 cattle  and  the  loss  of  property.

 SHRI  H.  IL.  PATWARY  (Mangal
 das):  [  would  like  to  draw  attention
 of  the  House  to  thefact  that  Brahmaputra isafemale  river  and  all  the  others  are
 female  rivers.

 शलोसतो  घोहसिना  किदवाई  (घाजमगढ़)  :  उपाध्यक्ष
 महोदय,  मैं ग्राभारी  हूं  कि  आप  ने  मुझे  मौका  दिया  ।
 यह  बड़ों  प्रहम  चर्चा  फ्लड़  के  बारे  में  इस  सदन  में  होने
 जा  रही है.  |  उस  के  लिए  म॑  श्राप  क  सामने  चन्द  बातें
 रखना  चापती  हूं  ।  हमारे  देश  में  कुछ  एरियाल्ञ  ऐसे
 हाँ  जहां  फ्लडा  तकरीबन  हर  साल  प्राता  हैं  ग्रोर  उसी
 के  मूताबिक  उस  के  लिए  काम  दिया  जाता  रहा  है
 बहुत  से  ऐसे  कमोशन  बंढे  हैं,  कमेटियां  बेटी  है  जिनका
 काम  यह  रहा  हैं  कि  बह  फ्लड  कंट्रोत  की  तरफ़  दंखें
 पौर  उस  के  लिए  कुछ  ऐसे  नये  उपाय  निकाले  जिस  से
 उन  से  बचा  जा  सके  a  में  यह  मानती  £  कि  यह  कदरती
 झाफत  होती  है  जो  मैलाव  की  सूरत  में  हमारे  पूरे  देण
 और  प्रदेशों  को  बहुत  ज्यादा  डैमेज  करती  हैं,  बहुत
 नकमान  पहंंचाती  है  ।  हर  साल  पूरे  देश  में  तकरीबन
 7.4  मिलियन  हैक्टर  जमीन  उस  से  प्रमा  बतर  वती

 है  पौर  झ्राप  को  सुन  कर  ताज्जुब  झोर  प्रफसोस  होगा
 कि  उस  में  से  तकरीबन  50  परसेंट  यानी  5  मिलि-
 यन  के  करीब  वह  ज़मीन  होतो  है  जो  ऐग्रीकल्वरल
 लैंड  होती  है  |  हर  साल  इतनो  जमीन  श्ौर
 इतनी  बाश्त  फ्लड  के  जरिए  बरबाद  होती  है  जिस
 का  श्रन्दाज्ञा  नहीं  किया  जा  सकता  t  यह  ऑ्ाफि-
 शियल  रिपोर्ट्स  के  मुताबिक  है  लेकिन  में  दावा  कर
 सकती  हूं  कि  इसमे  कहीं  ज्यादा  ज्ञमीन  श्रफे-
 बटेड  होती  है  झौर उस  के  साथ  लाखां  लोखों  की
 रोजी  रोटी  जाती  है,  जिन्दगी  का  नुकसान  होता  है,
 जो  उन  के  बच्चों  के  बराबर  जानवर  होते  हैं  उनका
 नुकसान  होता  है  |

 इस  समय  मेँ  प्रपने  प्रदेश  के  बारे  में  ज्यादतर  कहूंगी।
 हमारे  प्रदेश में  1969 के बाद यह.  एक  ऐसी  बाढ़  भाई
 है  कि  लिस  में  करोड़ों  नहीं  प्ररवों  रुपये  का

 AUGUST  12,  978  country  (Dis.)  76

 नुकसान  हुमा है।  जहां  तक  कृदरती  area  है
 में  प्री  जिम्मेदारी  के  साथ  धोर  पूरे

 बाज  के  साथ  कह  सकती  हूं  कि  हस  में  हमारे प्रदेश  के  ऐडमिनिस्ट्रेसन  का  निकम्मापन ,  उन  की
 नाहिली  शौर  बक्त  के  ऊपर  जो  स्टेप्स  उन्होंने  नहीं
 लिए,
 ि

 उस  की  वजह  ्र  शामिल  है  जिससे  कि
 हजारों  जानें  गईं,  लाखों  एकड़  का  नुकसान  FUT, खेतो  गई  ौर  धाइन्दा  दो  साल  तक  वहां  कोई  फसल
 मिलने  वालो  नहीं  है।  जो  हमारे  पूर्वी  उत्तर
 प्रदेश  में  तबाही  भाई  है  उस  का  कारण  यह  है  कि
 जो  नैपाल  से  नदियां  निकलतो  हैं  (sawara) .
 जरा  मेहरवानी  कर  के  सुनने  की  हिम्मत  राशिए  |

 पूर्वी  उत्तर  प्रदेश  ज्यादातर  भ्रफेक्टेड  होता  है.  उन
 नदियों  से  जो  नैपाल  से भाती हैं  ।  में  सब  से  पहले
 धपने  प्रदेश  की  सरकार  पर  यह  इल्याम  लगाना  चाहती
 हैं.  भ्रौर  सेंटर  पर  भी  कि  नैपाल  से  हमेशा  एक  फ्लड
 वॉनिग  सिस्टम  हमारे  प्रदेश

 में  ्
 करता  था।

 उस  फ्लड  वानिग  सिस्टम  के  जरिए  से  जो  नदियां
 वहां  से  निकलती  थीं  गहक,  नारायणो,  राष्ती,
 उन  का  हमें  एक  झाभास  रहता  था  कि  किस
 तरह  क्‍या  होने  वाला  है  फ्लड  फोरकास्टिग
 डिपार्टमेंट  था,  उस  के  जरिए  से  पता  रहता  था  कि  हमारे
 यहां  क्‍या  होने  वाला  है।  लेकिन  जो  वह  सिस्टम
 था  वह  नहीं  रहा  t  हमारे  लखनऊ
 के हैँ  क्वार्टर  पर  मेज्रैटैरिएट  में  फ्लड़  कन्‍्ट्रोल
 रूम  बना  करता  था  |  शब  के  उसका  भी
 कहीं  पता  नहीं  हैं  ।  मई  के  महीने  में
 एक  मीटिंग  हुआ  करती  थी  क्यप्रोंकि  सब  को  मालम  है
 कि  कौन  कौन  से  जिले  हमारे  हमेशा  फ्लड  से  ग्र५कटेड
 होते  हैं,  इसलिए  घ्राप  गिछली  सरकारों  के  वजत  का
 निकाल  कर  देखिए,  हमेशा  मई  के  महोने  में  एक  मीटिंग
 हुप्रा  करती  थी  जिस  में  प्रिकाशप्त  था  कि  कोन  कौनसी
 चीजें  चाहिएं,  कितनी  नावें  चाहि॥:  कितना  गल्‍ला
 चाहिए,  'श्गर  फ्लड  ग्राता  हैं  तो  उनका  हमें  क्या  इन्तजाम
 करना  चाहिए,  कितने  रिलीफ  कैम्प  बनाने  पड़गे,  उन
 को  छाली  करना  पड़े  तो  कौन  से  सकल  कालज  या
 स्युनिसिपल  बाई  को  बिल्डिंग  में  कहां  उन  को  ले
 जाया  जायगा,  हन  सारी  बातो  के  बारें  म  मीटिंग
 निश्चय  किया  जाता  था  ।  ध्ब  की  बार  कोई
 नहों  हुई  t  हमेशा  श्रपोजीशन  पार्टॉज  जितनी  भी
 होती  थीं.  उन  को  हम  में  इन्वाल्व  किया  जाता  था  कि
 श्राप  omen  और  बताइये  कि  ःम  क्या  कर  सकते  है  1
 लेकिन  उन  की  कोई  मीटिंग  नहीं  हुई  ।  जिला
 हड क्वप्टर  की  तो  छोड़िए,  स्टेट  हृडक्वा८र  में  भी  कोई
 मीटिंग  नहीं  हुई  ।  कम  से  कम  मुझे  नहीं  मालूम,  ऐसी
 कोई  मीटिंग  हुई  हैं  या  नहीं

 तीसरी  चीज़  यह  हैं  कि  दरियायें  जो  उधर
 बढ़ती  हैं  उनसे  दस  वक्‍त  सबसे  ज्यादा  नुकसान  उत्तर
 प्रदेश  के  पूर्वी  हिस्से  में  हो रहा  है।  मुझे  प्रफशोस
 के  !  साथ  कहना  पड़ता  है--इससिए  नहीं  कि  मैं  एक
 झपोजीशन  की  मेम्बर  हूं  बल्कि  एक  हनसान  पौर
 इनसानियत  के  नाते--कि  गोंडा,  बहराइच,  प्राजमगढ़
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 well,  गोरखपुर,  के  जितने  हिस्से  हैँ  सब  इतनी

 बुरी
 तरह  से  मतासिर  हुए,  पिछले  दिनों  हमारी  पार्टी

 झष्यक्षा,  श्रीमती  रिस  गांधी  के  साथ  मुझे
 उस  इलाके  का  दौरा  करने  का  मौका  मिला,  पांच
 दिन  तक  हमने  दौरा  किया,  हमने  देखा  मीखों
 तक  ऐसा  लगता  ही  नहीं  था  कि  कभी  यहां  पर  कोई
 खेत  थे।  हस  कदर  वहां  पर  नुकसान  हुआ  है  ।
 16 तारीख  से  फ्लड्स  झाने  शुरू  हुए  भौर  मैं  झफसोस

 के  साथ  कहना  चाहती  हूं  कि  पांच  दिन  तक  जितने
 भी  लोग  थे  वे  बगर  खान  पीने  के  पड़ें  रहे,  उनके  लिए
 एक  नाव  तक  नहीं  1  जो  रेलवे  लाइन थी  वह  भी
 बह  गई  थी।  कोई  तरीका  नहीं  था  सिवाय  नावों
 जौर  मोटर  बोट्स  के  जिनका  इंतजाम  डिस्ट्रिक्ट
 एथारिटीज़  किया  करती  थीं  लेकिन  हस  बार  कोई
 इंतजाम  नहीं  किया  गया  ।  गोंडा  में  जिस  वक्‍त
 ार्मी  काल  की  गई  उस  वक्‍त  भार्मी  पर्स नल  ने  बताया
 कि  हमें  इतनी  देर  में  बुलाया  गया  जबकि  ज्यादातर

 जि
 हो  चुका  जिसको  कि  हम  बचा  सकते  थे।

 यह  सारी  कमियां  हैं  जो  गवर्नमेंट  को  तरफ  से  रहीं।
 इसका  नतीजा  यह  हमा  कि  जो  कुछ  भी  बचाया  जा
 सकता  था  वह  भी  नहीं  बचाया  जा  सका।  जो  इलाके
 मुतामिर  हुए  उनमें  ग्रामगढ़  जिले  की  सगड़ी  तहसील
 सबसे  ज्यादा  मृतासिर  है।  उसके  धलावा  गोंडा,
 बहराइच,  बलिया,  बस्तो,  गोरखपुर,  शौर  देवरिया
 से  चूंकि  बिहार  की  सरहद  मिलती  है,  छितोनी
 बांध  की  तरफ,  तो  उस  तरफ  भी  इतना  नुक्सान
 हुआ  है  जिसकी  कोई  हद  नहीं।

 इसके  भ्रलावा  श्राप  श्राज का  श्रखबार  देखें।
 फरूखाबाद,  कानपुर,  हरदोई,  सहारनपुर,  शाहजहां-
 पुर--यह  सारे  जिल.  श्रफेक्टड  हैं  श्रौर  इनमें  कई  जिलों
 में  सेना  काल  कर  ली  गई  है।  तो  ऐसी  सोरियस
 सिच ुए  शन  है  श्ौर  मुझे  ब्रफसोस  के  साथ  कहना  पड़ता
 है  कि  स्टेट  गवनंमेंट  ने 11  करोड़  रुपये  की  मांग  से
 शुरुआत  की  ।  कहा  गया  कि  i]  करोड़  रुपए  हमने
 सेण्टर  से  मांगे  हैं  -  में  श्रापक  जरिए  से  पूछना  चाहतो
 हूँ  सेण्ट्रल  गवर्नमेंट  से  कि  भ्रब॒  तक  कितना  रुपया  स्टेट
 गवनंमेट  को  दिया  गया  है।  oll  करोड़  से  बढ़ा  कर
 50  करोड़  हुए  बश्रौर  श्रब  वह  110 बरोड  हो

 गये  हैं  ।  इसके  झ्ललावा  और  कितना  चाहिये,  यह
 पता  नहीं  है  ।  में  जानना  चाहती  हूं  कि  सेन्‍्ट्रल  गवर्नेमेन्ट
 से  कितना  रुपया  स्टेट  गवर्नमेंट  को  फ्लड  रिलींफ
 बरक्स  के  लिए  भेजा  गया  प्लौर  खुद  स्टेट  गबनंमेंट
 ने  कितना  खर्चा  किया  है  वहां  पर  चीफ  मिनिस्टर
 बार-बार  बयान  देदेते  हैं  कि  सेण्टर  से  मांग  की  हुई
 है,  जब  प्रायेगा  तब  होगा  ।  लेकिन  स्टेट  गवन मेंट
 के  पास  भी भ्रपना  पैसा  होता  है  उसको  भी  गरीब
 परेशान  लोगों  की  सहायता  के  लिए  लगाना  चाहिए  1
 झाज  भी  गांव  पानी  में  घिरे  हुए  हैं  भौर  कुछ  गांव
 ऐसे  हैं  जो  कि  चारों  तरफ  से  पानी  में  घिरे  हुए  हैं  जहां
 पर  नाव  के  जरिए  से  ही  पहुंचा  जा  सकता  है।  माव
 के  जरिए  से  ही  कोई  मदद  वहां  पर  पहुंचा  जा  सकती
 है  लेकिन  प्रभी  तक

 डरछ
 भी  नहीं  हुमा  है  ।  जो

 हमारा  मधुननी  बांध  वह  'दनक्प्लीट  है।  कई
 ऐसे  प्रोजेक्टस  हैं  जिनमें  हमारे  भौर  दूसरी  स्टेट्स
 के  हिस्से  हैं  जैसे  बिहार  में  कामा  रे*

 पुनेदर
 है,

 समूक्ष पी०  राजस्थान  को  मिल  कर  बनाना  है  गोवर्धन

 country  (Dis.)  18.

 डेन,  पपू०  पी०  राजस्थान  को  तरका  योजनाहै  t
 लालपुर  बांध  हरियाणा  go  do  को  शौर  छितौनो
 बांध  बिहार  प्रौर  उत्तर  प्रदेश  को  बनाना  है।  उत्तर
 प्रदेश  ने  भ्रपना  हिस्सा  पूरा  कर  लिया  है  लेकिन  बिडार
 ने  पूरा  नहीं  किया  है  इसोलिए  उधर  के  सारे  लोग
 प्रभावित  है  ।  एक  बहुत  बढ़े  हिस्से  में,  बिहार
 में  मधुबन  ब्लाक  तक,  जो  कि  हेडक्वार्टर  है,  वहां  पर
 लोगों  ने  बताया  कि  कम  से  कम  साढ़े  तोन  हजार
 मवेशी  मर  चुके  हें  झौर  दो  सौ  के  करीब  लोग
 मरे  :।  प्राज  भी  प्रगर  चलें  जायें  तो  हमारे  फील्डस
 में  चार  डेड  बाडीज़  पड़ी  हुई  हैं।  यह  हाल  बिहार
 गवनंमेंट  का  है  प्रौर  उत्तर  प्रदेश  गवर्नमेंट  का  है  बौर
 सेण्टर  सहायता  नहीं  दे  रहो  है  जैसा  कि  उनका  कहना
 है।  इसलिए  य्रह  बात  साफ  होनी  चाहिए  कि  उत्तर
 प्रदेश  भोर  ब्रिहार  को  सण्टर  से  कितना  पैंगागया  है
 प्रोर  कितना  जाना  है।

 उत्तर  प्रदेश  में  जब  भी  क्लड्स  ग्राते  थे  तो  वहां
 की  सरकार  को  तरफ  से  पहला  काम  यह  किया  जाता
 था  जो बाढ़  पीड़ित  लोग  हैं  उन्हें  भुने  हुए  चने  दिए
 जाते  थे  ताकि  वे  उससे  फौरन  प्रपनों  भूख  मिटा
 सकें  ।  लेकिन  इस  बार  यह  कहा  गया  कि  कांग्रेस
 सरकार  चने  देती  थी  और  हम  गेहूं  दे  रहे  हैं।
 श्राप  देखना  चाह  तो  में  बड़  सड़ा.  ढ्प्रा  गेहूं  लकर
 झाई

 टिक
 श्राप  बनायें  कि  जिस  इन्सान  का  घर  वह

 गया,  पास  चूल्हा  चक्की  नहों,  जिसके  पास  बतंन
 भांडे  नहीं  वह  प्रापका  सड़ा  हुमा  गेहूं  लेकर  क्‍या
 करेगा  ?  वह  उस  को  क्‍या  खायगा,  उस  को
 फेंकेगा  ही।  चना  इसलिए  दिया  जाता  था  कि  वह
 उस  को  खा  सके।  श्रगर  कच्चा  चना  दिया  जाए,
 तो  उस  को  भिगो  कर  खाया  जा  सकता  है  लेकिन
 सड़ा  ह्झा  गेहूँ  उस  क  किस  काम  का  1
 (व्यवधान  )..  इ'न्दिरागांघी  जी  के  जानेसे  यह
 जरूर  हुआ  कि  एक  किलों  गेहूं  की  बजाए  तीन  किलो
 दिया,  कुछ  नावें  नजर  बाने  लगी  ग्लौर  कुछ  डाक्टरों  को
 टीम  नज्ञर  श्रने  लगी।  यह  पोलीटीकल  मामला  नहीं
 है,  यह  इन्सानियत  का  मामला  है  1  इसलिए
 इस  को  इन्सान  की  हैसियत  से  सोचना  चाहिए  कि  क्‍या
 सहायता  दे  सकते  ८।  में  बड़े  अदब  से  कहना  चाहती
 हूं  कि  इम्जेंसो की  एक्सचेंज  के  लिए तो  क्

 घूम  कर
 कहा  गया  था  कि  मिसेज  इन्दिरा  गांधी  जी  यह  किया
 झोर  वह  किया  लेकिन  आज  तो  वाकई  में  प्रदेश  में
 भौर  पूरे  देश  में  लोग  परेशान  है भौर  इस  प्रकार
 सैलाब  से  लोग  परेशान  हैं  क्‍यों  नहीं  श्राज  वे  लोग  उन
 लोगों  के  पास  जाते  हैं  जोकि  मुसोबत  में  हैं
 (ब्यवधान  )  मैं  प्रननी  बात  नहीं  कह  रही  हूं,  मैं
 जाऊंगी  तो  शौर  न  जण्ऊंगी  तो,  लेकिन  ग्राज  जब  वाकई
 लोग  मुसीबत  में  हैं.  परेशानी  में  मुवतता  FS

 रेल  मंबालय में  राज्य  मंत्रो  (क्रो  शिव  नारायण):
 मैं  बस्ती  गया  था  शौर  वहां  पर  वांसी
 शौर  डुमरिया  गंज  में  लोगों  को सात  दिन  का  खाना
 दिया  है  भौर  साढ़े  तीन  किलो  फी  यूनिट  के  हिसाब.
 से  झनाज  दिया  है।  मने  वहां  पर  डिस्ट्रिक्ट  मैजिस्ट्रेट
 को  भी  भार्डर  दिया  है
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 Mz.  D=SPUryY-SPEAKER  :  Mr.
 Sass  Narain,  you  mast  know  that  the  lady
 is  sdsaciaz  for  the  first  time  in  the  House
 ail  tasce  is  a  tradition  that  we  do  not
 disturb  tae  maiden  sptech  of  anybody.

 SHUUMATI  PARVATI  KRISHNAN
 (Coimbator)  :  Such  a  senior
 M-noee  sioa'l  know  it.

 SHQI  M.  SATYANARAYAN  RAO
 (Kearimnagar)  :  It  shows  that  the
 M  aister  has  n>  work  in  the  Rail  Bhavan.

 शोपतो  सोहु्सिना  किश्यई  :  माननोय
 उपाध्यक्ष  जो,  ह  किसी  के  ऊपर  कोई  इल्हाम  लगाना
 नहीं  चाहती  हूं,  किसी  इण्डिविजुप्रत  केबरे  में  कुछ

 हों  क  2 नहीं  कहना  चाहतो  हूं  लेकिन  में  शाप  से  एक  बात
 कहना  चाहतो  ह  कि  जब  यह  हालात  हो  रहे  होंतो
 सेग्ट्रन  गवनंगेंट  को  म्ट्ट  गवर्नमेंट्स  को  कुछ  कसता
 चाहिए,  कुल  उनको  डांटना  चाहिए  t  aim  जो
 प्रदेशों  में  फ्लड़  की  हालत  है  वह  खराब  होती  जा  रही
 है।  #6  जिलों  में  जहां  पर  नदियां  डेंजर,  मार्क  से
 कम  हो  रहो  हैं,  तो  दूं  जिलों  में  वे  बढ़  रहो  हैं।
 प्राखिर  उसकी  वजह  क्या  है।  सहारनपुर  में  मानपुर
 का  बांध  है।  वक्त  पर  सहायता  की  जाती,  तो  हम
 परशानों  से  बब  सकते  थे।  कोई  भो  काम  नहीं
 किया  गया  'ढितौनी  रेलव  स्टेशन  के  बारे  में  एक
 रिक्रमेंडेशन  थी  ब्रौर  सेण्ट्ल  वाटर  कमीशन  ने
 उसको  'रिकमेंड  किया  था  कि  वह  बनता  चाहिए  ताकि
 पूरे  पर्वों  उत्तर  प्रदेश  को  यह  मिलाएं  ब्रौर  फ्लडम
 से,जो  लोग  एफेकटेड  होते  हैं,  उत  की  परेशानों  कम  हो  t
 करोड़ों  रुपयों  का  यद्  प्रोजेक्ट  था  और  उम्में  |
 करोड़  हपया  खर्च  भोटदो  चुका  था  सारा  सामान
 पड़ा  हमा  था।  नजाने  क्या  परशानी  जाई  श्रौर
 वह  सारा  सामान  उठकर  चला  गया  ।  एक  करोड़
 रुपया  खर्चे  हो  चुका  था,  वह  सारा  स्व््म  हो  गया  ny
 मैं  आप  के  जरिए  इस  सरकार  से  यह  मांग  करतो  हूं  कि
 इस  की  इंक्वायरी  की  जाए।  शा खिर  क्‍या  वजह  है
 किजो  मंजूरणुदा  प्रोजेक्ट्स  हैं,  मंजूरशुददा  चीजें
 है,  उनको  भी  यह  सरकार  पूरी  तरह  से  इम्प्लीमेंट  नहीं
 कर  रही  है,  जिस  की  वजह  से  वहां  के  लोगों  को  परे-
 शानी  उठटानी  पड़  रही  है  ।

 में  श्रभी  पांच  मिनट  श्रौर  लेता  चाहूंगी।  ह.
 मैंने  ज्याइण्ट  फ्लड  स्कींम्स  कोबात  कही  थी।  इस
 में  जो  कामा  रेगूलेटर  है,  गोवरधन  ड्रेन  या  लालउुर
 का  प्रोजेक्ट  है,  उसके  लिए  32  करीड़  रुपये  मंजूर
 हो  चुका  था,  सेक्शन  हो  चुका  था  लेकिन  उस  का
 भी  पता  नहीं  कि  आखिर  उस  पर  काम  क्यों  नहीं
 हो  रहा  है।  हमारे  जो  बच्चे  स्कूलों  में  जाते  हैं
 उन  एरियाज  में,  उनकी  फ़ोस  माफ  नहीं  की  गई,
 वसूली  प्रभी भ॑  जारी  है।  में  श्राप  के  जरिए  से
 नस  सदन  से  झौर  सरकार  से  यह  दरशवास्त  कहूंगी
 कि  बसूली  न  सिर्फ  रोकी  जाए  बल्कि  फकीस  माफ़  की
 जाए,  ड्यूज  भी  माफ़  किये  जाएं।  इस  फ़सल  के
 अलावा  दूसरी  फ़सल  भी  वहां  क  किसानों  को  मिलने
 याली  नहीं  है।  एक  करोड़  क्वोंटल  गन्ना  पूरे  प्रदेश
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 में  कुछ  तो  मित्रों  के  न  चनते  को  वजह  से  प्रौर  बाद  में
 बसे  ही  पढ़ा  रहा  ।  इतना  वहां  पर  किपानों  का

 कतान  ga  है।  उत्तर  प्रदेश  सरकार  को  न  कोई
 ति  है  भौर  न  कोई  पालिप्ो  है।  झब्  हर  जिने  में  एक

 सर्कूलर  भेज  दिया  गया  है  कि  कितान  गन्ना  कप  बोएं
 जब  कि  गन्ना  बोपा  जा  चुका  है।  मैंग्राप  के  जरिए
 इस  सदन  से  यह  दरब&्वास्त  कहूंगी  कियह  बड़ा  सोरियव
 ममता  है  प्रौर  फ्नड  कष्ठो न  के  ब्रजोन  होता  चाहिए।
 इस  के  लिए  हर  सेंटर  की  तरक  नहों  देखता  चाहिए
 क्योंकि  हर  स्टेट  झपना  बवाव  करने  के  लिए  प्रयने
 यहां  बाघ  बना  देतो  है  जो  कि  दूसरी  स्टेट्स  को

 गा पहुंचातो  हैं।  इसलिए  फ्वड  को  कठ्रोल  करने  के  लिए
 सेग्ल  गत्रनेमेंट  का  एक  डियरा्टंमट  डोना  चाहिए  जिन
 के  जरिए  से  यह  हो।  मेरी  प्रयनी  राय  तो  यह  है  कि
 जो  बाघ  बनाए  जाते  हैं,  उतमे  बट  ज्यादा
 फ़ायदा  होने  बाल।  नहीं  है।  ड्जिंग  सिस्टम  कैनाल
 श्रौर  दरियाभों  को  हमने  खत्म  कर  दिया  इन  बांधों
 के  द्वारा  इसलिए  बाढ़  प्रा  जाती  है  ब्रौर  उवेजः  लेबन
 बहुत  जल्दी  ऊपर  प्रा  जाता  है।  बांध  स॑  पानो
 पूरे  शहर  से,  पूरे  एरिया  में  जाता  है  ।  प्राजमगढ़  के
 परूर  जिने  के  बोच  में  से  नदी  बहती  है।  शहर  के
 झन्दर  से  बहती  है।  इससे  प्रात  बढ़ते  जाइए  तो
 श्राप  देखिएगा  कि  बस्ती  में  और  देवरिया  में  मी  बाढ़
 का  खतरा  है।  नौगढ़  की  तहगोंल  सब्र  से  ज्यादा
 मृतास्मिर  हुई  है।

 इस  बारे  में  में एक़बात  जौर कहूंगी ।  हम
 लोग  सब  चीजों को  पोलिटिकल  लेबल  पर  ले  जाने
 के  प्रादी  हैं  गौंढा  के  एरिये  में  जरा  वराबर,  एक
 पैसा  बराबर  को  मदद  नहीं  दी  गई  है।  जो  नौगढ़
 तहसील  है  वहां  हमारी  कांग्रेस  के  एम०  एल०.  To
 हैं।  लेकिन  वहां  मदद  नहीं  दी गई।  हद  यह  है  कि
 एक  नाव  तक  हमारे  कांग्रेस  के  कर्त्ताश्नों  को  नहीं  दी  जा
 रही  है।  प्रगर  नाव  वगैरह  दी  जातो  तोबहुत  काम
 हो  सकता  था  ।  हमेशा  वालण्टरी  प्रारगेनाइजेशंस
 का  इन्दीलमेंट  होता  रहा  है  जिससे  कि  ज्वादा  से  ज्यादा
 लोगों  की  मदद  हो  जाए।  प्रगर  प्राप  सब  की  मदद  लें
 तो  हजारों  मन  गल्ला  श्रौर  हजारों  कड़ा  इकट्ठा
 हो  हकता  हैं  जिसते  कि  शैलाबजदा  लोगों  की  मदद
 हो  सकती  है।  पहले  जिन  जिलों  में  सिटीजंस  काउंसिल
 थीं,  पता  नहीं  व  प्रभी  एश्जिस्ट  कर  रही  हेँ  या  न  हीं--
 लकिन  उनकी  झाज  तक  मीटिंग  नहीं  बुलाई  गई  है
 ब्रौर  न  कहा  गया  है  कि  प्राप  हमारी  मदद  कीजिए  t
 यह  एक  इंसानी  मसला  है,  हबूमत  प्राज्जम  हैं  भोर
 इसको  सो  तरह  से  लेता  चाहिए  1

 एक  बात  में  प्रौर  कहता  चाहतो  हूं  कि  हमारी
 पालिधामेंटरी  कांग्रेस  के  मेम्बरों  न ेयह  तथ  किया  हैं  कि
 जितने  भी  हमारी  कांग्रेस  के  मेम्बर  है  वे  सौ  हय्य
 फ्लड  के  लिए  देंगे  ।  हमारो  प्रतेम्बलो॥  के  मेम्बर
 भीदेंगेभौर  कांप्रेस  के  दूमरे  वर्क्  भी  देंगे।

 मैं  प्रपकी  बहुत  मशक्र  हूं  कि  प्रापने  मुन्ने
 बोलने  का  समय  दिया  t

 डा०  रामजी  सिह  (भागलपुर  )  :  उपाध्यक्ष
 महोदय,  नियम  93  के धन्तर्गत  इस  सभा  मेंब
 के  विषय  में  चर्चा हो  रही  हैं।
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 MR.  DEPUTY  SPEAKER  :  Dr.
 Ramji  Singh,  let  me  remind  you  that
 there  are  several

 z
 eakers  who  want  to

 take  part  in  the  debate.  Therefore,  I
 will  restrict  it  to  40  minutes  per  speaker.

 डा०  राम  जो  सिंह:  उपाध्यक्ष  महोदय,
 नियम  i93  के भ्स्तर्गत  यह  जो  चर्चाहो  रही  है  इसका
 क्षेत्र  व्यापक  हो  गया  है।  “देश  के  विभिन्‍न  भागों  में
 बाड़  से  प्रतिवर्ष  होने  वाली  क्षति  के  बारे  में  चर्चा
 उठायेंगे  rus

 उपायक्ष  महोदय  बाढ़  पौर  सूखा  हस  देश  की
 जल  समस्या  के  दो  पहल  हैं।  जब  देश  एक  तरफ
 बाड़  से  पीढ़ित  होता  हैं  तो  दूसरो  तरफ  वह  सूखे  से
 पीडित  होता  है।  प्रतिवर्ष  यहां  की  नदियां  में  जो
 पानी  बहता  है  वह  .68  मोलियन  क्यूबिक  मीटर
 पानी  है।  इस  देश  में  जो  वर्षा  होती है  वह  5
 क्यू बिक  मीटर  झौर  45  इंच  होती  है।  लेकिन
 उपा  ध्यक्ष  महोंदय,  बाढ़  से  प्रतिवर्ष  जो  हानि  होती
 हैं  उसके  झांकड़े  इस  प्रकार  हैं--7.4  मौलियन
 हेक्टेयर  ज़मीन  बाढ़  से  क्षतिग्रस्त  होतो  है,  3.4
 मीलियन  एकड़  की  फसल  नष्ट  होती  है  जिससे  हर  साल
 452  करोड़  रुपए  का  नुक्सान  होता  है।  बाढ़

 स  693  मीलियन  रुपए  की  प्रापर्टी  नष्ट  होती  है  श्रौर
 यह  एन्‌ग्नल  एवरेज  लास  2i04  मीलियन  रुपये
 का  हैं।

 rz.  hrs.

 उपाध्यक्ष  महोदय,  जहां  बाढ  गे  इतनी  क्षति
 होतो  है  वहां  इसका  दूसरा  पहलू  भी  है  कि  वहां
 देश  म  सूखे  से  भी  बहुत  क्षति  होती  है।  ऐसी
 स्थिति  में  वाटर  मेनेजमेंट  के  सम्बन्ध  में  जब  बातचीत
 हो  तो  दोनों  पहलुओं  को  स  मने  रख  कर  बातचीत
 हो  1  एक  समय  था  जब  कि  श्री  के०  एल०  राव
 ने  यह  प्रस्ताव  किया  था  कि  गंगय  से  कावेरी  को  जोड़
 दिय।  जाए  जिससे  मानसून  में  जो  बहता  पानी  है,
 वह  दक्षिण  भारत  की  शुष्क  भूमि  को  सिचित  कर  सके।
 इसलिए  इन  दोनों  समसस्‍्याप्रों  को  हमें  साथ-साथ

 लेना  होगा  t

 उपाध्यक्ष  महोदय,  बाढ  से  जो  क्षति  हो  रही  है,
 उसके  सम्बन्ध  में  मैं  श्राप  से  कहना  चाहता  हूं  क
 देश  म  मेक्सिमम  एरिया. 174. 2  है।
 झौर  मिनिमम  74.2  तो  इस  तरह  से  यह  सारी
 चीज़ें  यहां  हैं  ।  प्राज  ही  प्राप  ने  रेडियो  में  सुना  होगा
 कि

 ्  ट
 भारतवर्ष  में  बाढ़  की  विभीषिका  हो  रही

 हे  t  के  दानापुर  छावनी  में  पानी  घुस  गया
 है  श्रौर  पूर्णिया  खतरे  में  है  ।  उसी  तरह  से
 उत्तर  प्रदेश  ्राघा,  जैसा  कि  बहन  मोहसोना  ने
 कहा  है,  बाढ़  की  विभीषिफा  से  त्रस्त  है।
 उत्तरकाशी  में  भाग़ीरथी  के  ब्लोकेड  से  जो  पलश
 'फलड  हुभा है  वह  कम  भयंकर  नहीं  है।  झत:.  श्राप  इस
 समस्या  पर  रिलीफ़  के  दृष्टिकोण  से  नहीं  कि  कुछ
 चना,  कपड़ा  या  रुपये  बांट  दिये,  बल्कि
 राष्ट्रीय  द,ष्टिकोण  से  विचार  करना  चाहिये  तभी

 समस्या  का  हल  हो  सकता  है  ।  यह  ठीक  बात
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 है  कि  20  वाल  में  4450  मिलियन  रु०  छ  हुए, थे  ।  लेकिन  जो  वाटर  फ्लड  कंट्रोल  कमीक्षन
 को  रिपोर्ट  है  उस  के  मुताबिक  यह  समस्या  हतनी  बड़ी  है कि  जिस  में  20  हजार  मिलियन  रुपये  की  जरूरत
 है.  t  भौर  यही  कारण  है  कि  इस  के  सम्बन्ध  में  बहुत
 सारी  छोटी-छोटी  योजनायें  बनी  हैं  ।  लेकिन
 राष्ट्रीय  स्‍तर  पर  एक  समर्ग  योजना  का  प्र॒भी  तक
 विचार  नहीं  हुभा  है,  ।  मैं  प्रधान  मंत्री  जी
 से  कहना  चाहता

 हूँ
 कि  जनता  सरकार  के  समय  में

 बाढ़  नियंत्रण  करने  के  लिये  भ्रोर  सुखार  को  दूर  करने  के
 लिए  दोनों  को  मिला  कर  के  एक  काम्प्रोहेंसिव  इंटेग्र-
 रेटिड  नेशनल  प्लान  बनाना  चाहिये  |

 बाढ़  के  कारण  तो  बहुत  हो  सकते  हैं  प्रौर  उन  में
 जाना  भी  नहीं  चाहता  ।  लेकिन  एक  मुख्य  कारण
 यह  है  कि  नदियों  के  दोनों  तरफ़  के  किनारों  में
 जल  राशि  रखने  की  क्षमता  नहीं  है  a  दूसरा कारण  यह  है  कि  जो  ज़मीन  में  बाढ़  का  पानी  झा
 जाता  है  वहां  ड्रेनेज  सिस्टम  भ्रच्छा  नहीं  है.  जिस
 से  पानी  निकल  सकें।  बिहार  में  बड़हिया  के  हाल
 में  महीनों  तक  पानी  जमा  रहता  है,  उसकी
 निकासी  नहीं  हो  पाती  है  जिस  से  काफ़ी  क्षति
 होती  है  ।  तीसरा  कारण  इरोज़न  भौर  सिल्टिग
 झाफ़  रिवर  बेड्स  हैं।  नदियों  में  सिल्ट  भर
 जाती  है  ध्रौर  पानी  का  निकास  नहीं  होता  है।  चौथा
 कारण  भूकम्प  श्रौर  भ्ूस्खलल  भी  हैं।  झ्राज
 उत्तरकाशी  में  भागीरथी  के  ब्लौकेड  के  कारण
 श्ौर  जब  हटा  तो  किस  प्रकार  का  फ्लैश  फ्लड  भाया
 है  ।  और  उसका  खतरा  बढ़  गया  है  ।  एक  कारण
 झौर  हैं  किनारों  के  तूफान  का  t  यह  बातें  मैं  इस
 लिए  रख  रहा  हूं  कि  तात्कालिक  दृष्टि  से
 प्रतिवर्ष  बाढ़  की  समस्या  पर  विचार  करने  से  कोई  लाभ
 नहीं  होगा  ।  यह  ठीक  बात  है  कि  लोग  जान  जायेंगे
 हमने  बाढ़  के  सम्बन्ध  में  बिहार  श्रौर  उत्तर  प्रदेश  के
 सम्बन्ध  में  कुछ  बातें  कहीं  &  लेकिन  इस  से  बाढ़  की
 भोषण  समस्या  का  निराकरण  नहीं  हो  सकता
 है  ।  इसलिए  सुझाव  आवश्यक  है  जिससे

 इस  समस्या  का  स्थायी  हल  निकल  सकें  t
 पहली  बात  जैसे  मैंने  कही  बाढ़  नियंत्रण  के  लिये  एक
 समग्र  राष्ट्रीय  योजना  बनानी  चाहिये  t  अभी  हमारे
 बाढ़  नियंत्रण  के  लिये  हिन्दुस्तान  के  वैज्ञानिक

 यु  एस
 ०  To  गए  थे  “फ्लड  कंट्रोल  प्रोसीजर  भौर

 इन  यू०एस०ए०”  के  बारे  में  700  पन्ने
 की  एक  रिपोर्ट  हमारे  इंजोनियर्स  ने  वहां  जा  कर
 दी।  हमारे  हंजीनियर्स  को  भेजा  गया  यू  के०.  में
 “रिपोर्ट  झौन  विजिट  यू०  के०  ”  वहां  जा  कर  देखें  और
 रिपोर्ट  दें  ।  तो  इस  प्रकार  हमारे  इंजीनियसे  हर  एक
 चीज़  देख  प्राये  हैं  t

 हमारे  यहां  न  तो  इंजीनियरिंग  कैपेसिटी  की  कमी
 है  श्रौर  न  मैन-पावर  की  कमी  है  t  श्रावश्यकता
 है  एक  साहसिक  योजना  की  t  जितनी  देर  हसमें
 हम  करेंगे  उतना  ही  जनता  का  नुकसान  होता
 जा  रहा  है  |  एक-एक  साल  में  भरबों-प्ररबों  रुपया
 ख  होता  जा  रहा  है  1  पावर  कमीशन  की  रिपोर्ट
 हमने  देखी  है  कि  25  बरस  के  बाद  बाढ़  रुकेशी  tv
 इससे  हर  वर्ष,  i0,  0  झौर  20,  20  शरद
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 रुपये  की  क्षति  राष्ट्र  सहेगा  ।  इसलिये  यह  प्रावश्यक
 है  कि  झगर  इस  काम  को  हम  जरूरी  समझते  हैं

 TT  25  eat  की  योजना  नहीं  होनी  चाहिये,  बल्कि
 यह  5 बचे  की  योजना  होनी  चाहिये  ।  जिस  तरह

 से  चीन  ने  यांगस्सियांग  भौर  हवांगहों  जो  दुखदायिनी
 नदियां  थों,  उनको  सुखदायिनो  नदी  में
 परिवर्तित  कर  दिया  उसी  तरह  से  हमें  भी  परम-

 “पावनी
 हा

 झौर  कृष्णा-कावेरी  को  भी
 सुखदायिनी  में  परिवर्तित  करना  चाहिये,
 इसके  लिये  साहस  की  जरूरत  है  t

 जैसा  कि  भों  निवेदन  किया,  डा०  राव  का
 सपना  भी  हमको  पूरा  करना  होगा  कि  2,000
 मोल  लम्बों  गंगा-कावरों  नहर  को  भी  पूरा  करना

 दगा
 ।  इससे  भी  सुशाइ  भौर  बाढ़  पर  नियंत्रण

 गा  ।

 इसके  साथ  हो  साथ  oH  cela  बाढ़  नियंत्रण
 कोष  को  स्थापना  भी  करनी  होगी  ठोक  है,
 कयोणन  ने  कहा  है  कि  कोई  फ्लड  संस  नहीं
 लीजिये,  तेकिन  यह  जावे  कंसे,  इसके  लिये  कोई

 राष्ट्रीय  कोष  नहीं  है  |  यह  कोई  बिहार  शौर
 उत्तर  प्रदेश  की  ही  समस्या  नहीं  है,  यह  सम्पूर्ण
 राष्ट्र  की  समस्‍या  है,  इसलिये  एक  राष्ट्रीय  बाढ़
 कोष  की  स्थापना  होनों  चाहिये  1  इसके  भ्तावा
 वैज्ञानिक  भौर  तकनोको  सुझाव  हैं  -  हाईड्रोलोजिकल
 स्टडीज,  पलड़  फोरकास्टिंग,  सेडिमेंटेशन,  इस्वेस्टी-
 गेशन  बगर  के  काम  होने  चाहियें,  इन्हें  मिट्टी  को
 भी  देखना  चाहिये  झौर  रिवर  ट्रेनिंग  को  भी  देखना
 चाहिये  ।  इसके  भ्रलावा  बैंक  स्टेबलाइजेशन  बैरा
 की  सारो  बातें  हैं  t

 उपाध्यज्ञ  महोदय,  हमारी  सरकार  जो  कहती
 है,  वह  बहुत  मुश्किल  होता  है  |  हमारी  सरकार
 कहती  है

 Flood  control  forms  part  of  the  State
 sector.  And,  therefore,  the  initiation,
 formulation  and  implementation  of  flood
 control  schemes  is  the  responsibility  of
 the  State  Government.

 यह  राष्ट्रोय  काम  है,  स्टेट  गवर्नेमेंट  नहों  कर  सकती
 है  1  में  तो  कहता  हूं  कि  सदन  इस  बात  का
 साक्षी  है  कि  यह  बाढ़  झौर  सुखाड़  एक  राष्ट्रीय
 समस्या  है  श्लौर  इसको  केन्द्रीय  सूची  में  रखना
 चाहिये  ।  यह  कह  कर  कि  यह  राज्यों  का  दायित्व
 है,  इसे  नहीं  टालना  चाहिये  ।  राज्यों  के  पास  पैसा
 नहीं  है  ।

 हमारे  श्री  भट्ठाचार्य  जी  राज्यों  की  स्वायतत्ता
 पर  विश्वराप  करते  हैं,  लेकिन  हम  देख  रहे  हैं  कि
 बह  इससे  सहमत  हैं  ।  इसलिये  ग्रावश्यक  है  कि
 बाढ़  नियंत्रण  की  समस्या  को  राष्ट्रीय  सूची  में,
 केन्द्रीय  सूची  में  रखा  जाये  और  यह  कहना  कि  यह
 ाल्यों  का  वायित्व  है,  ऐसा  नहीं  होना  चाहिये।
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 इन  शब्दों  के  साथ  मैं  यह  कहूंगा कि  यह  सदन
 इस  बात  का  संकल्प  करे  कि  यह  बाढ़  भौर  सुखाड़
 दोनों  को  राष्ट्रीय  समस्या  के  रुप  में  मानकर
 संविधान  की  सूचो  में  इसे  केन्द्रीय  सूची  में  शामिल
 करना  चाहिये  पौर  केन्द्रीय  सरकार  का  यह  दायित्व
 होगा  चाहिये  ।

 SHRI  BEDABRATA  BARUA
 (Kaliabor)  :  There  have  been  reports of  flouds  from  all  over  the  North  of  this
 country-from  Delhi  to  Assam.  But
 because  of  my  special  knowledge  about
 my  State—I  cannot  claim  the  same
 knowledge  about  other  States—I  will
 try  to  confine  myself  entirely  to  my State.

 Tnis  morning's  newspapers  have  re-
 ported  floods  in  various  parts  of  the
 country—‘n  my  State  and  other  States.
 The  Parvatia  Mauja  sub-division  of  the
 Jorhat  division  has  been  inundated.  6
 villages  have  been  inundated.  Jorhat, which  is  one  of  the  most  decent  and
 beautiful  towns  in  the  whole  country, was  reduced  only  last  year,  toa  cess-pool  of
 muddy  waters.  The  floods  there  are  a
 normal  feature.  Normally  they  do  not
 do  much  harm,  excepting  of  course
 manuring  the  area  and  supplying  us
 fish.  But  it  has  assumed  a  massive
 character  this  year  and  has  ruined  men
 ant  cattle,  as  also  households.  ‘There
 has  been  so  liation  of  the  soil,  due  to
 sand  bsing  deposited  over  the  fertile
 soil.

 They  come  very  regularly  to  my
 State;  sometimes  they  come  in  more
 devastatingly  than  at  other  times  ; sometimes  it  is  more;  sometimes  it  is
 less.  Thisis  the  problem  of  Brahmaputra and  its  3  tributaries.  Why  ?  There  is
 so  much  rain  fall  and  the  river  is  shallow.
 It  is  not  the  mischief  of  Brahmaputra  ;
 this  mischief  the  Brahmaputra  tries  to
 stave  off  but  bsing  too  shallow  it  is  not
 able  to  stave  off.  This  is  a  vast  drain, the  Brahmaputra.  Due  to  heavy rains  over  the  Himalayas,  around  the
 Himalayas  in  the  south,  in  the  hills  of
 Assam,  Meghalaya  and  _  Nagaland,
 there  is  so  much  of  water  it  is  not  only water  drained  from  my  state  but  also
 waters  drained  from  outside  my  _  state,
 from  all  the  states  of  Northeastem  India,
 all  those  waters  find  their  way  into  the
 Brahmaputra.  The  Brahmaputra  is
 more  than  the  Mississipi,  a  state  like  the
 United  States  solved  the  problem.  Of
 course  this  problem  is  even  more  com-
 plicated,  experts  have  said  that  this
 problem  is  more  complicated  because
 the  Brahnaputra  has  got  steep  gradients  ;
 there  is  a  lot  of  silting  which  Mississipi did  not  have.  Then  Assam  happens
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 to  be  in  the  seizmic,  earthquake  area.
 Since  1952  the  national  policy  had  been
 to  build  embankments.  The  1950-51
 earthquake  had  raised  the  surface  of  the
 water.  The  embakments  have  to  be
 raised.  There  is  a  lot  of  silting.  There
 has  been  no  understanding  of  the  other
 problem,  erosion  problem.  Hundreds of  square  miles  of  Assam’s  good  soil  is

 oing  under  Brahmaputra.  This  can
 ©  stopped  if  resources  were  available

 and  if  dreclging  could  be  done.  I  know
 it  is  not  entirly  Centre’s  fault  ;  the
 Assam  Government  had  not  been  able  to
 use  the  dredgers  properly  ;  I  am  sorry
 about  it.  But  two  dredgers  are  not
 enough.  Dredging  is  important  if  erosion
 has  to  be  stopped.  I  believe  in  this
 theory  that  more  than  protection  work,
 dredging  could  stop  erosion  by  dredging
 away  the  islands  that  obstruct  the  water
 current  and  makes  it  strike  against  the
 bank.  But  not  evena  plan  has  been
 made,  not  even  astudy  has  been  madc
 about  our  problems.

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  :  During  the  last  30
 years  ?

 SHRI  BEDABRATA  BARUA  :  I
 blame  the  Central  Government,  not
 that  I  try  tosave  the  Central  Government
 that  existed.  The  previous  Govern-
 ment  at  least  did  something  ;  it  promised the  Brahmpaputra  Commission  and  the
 Brahmaputra  —  Control  Board  Project.
 It  proposed  a  Billl.  It  did  something  ; it  went  on  doing  something.  Unfor-
 tunately  the  previouus  government  as
 well  as  this  government  are  only  opposed to  providing  finances.  The  history  of
 the  Bill  had  been  described.  Since.
 you  have  told  Members  not  to  take
 morc  than  ten  minutes,  I  do  not  want  to
 repeat  it.  A  modified  Bill  was  brought. That  was  done  by  the  previous  govern-
 ment.  But  the  present  government  has
 imposed  the  silence  of  the  grave  over
 this  problem  in  the  last  one  and  half
 years  ;  nothing  is  heard  about  it,  nothing has  been  done  ;  no  advance  step  had  been
 taken.  Assam  is  thought  to  be  not
 even  important  enough  to  get  the  august attention  of  this  government.  That  is
 what  I  seriously  object  to.  Money  is
 the  issue.  Why  cannot  you  provide
 money  ?  River  comes  from  China;
 waters  from  different  states  come.  It  isa
 soluble  problem.  If  the  river  of  Sorrow
 could  be  trained,  why  can  not  the  Brahma-
 putra  be  trained  ?  When  my  state  is
 concerned,  somehow  the  problem  be-
 comes  different.  There  are  national
 highways  on  which  the  Central  Govern-
 ment  will  spend  money.  For  national
 railways,  funds  are  provided  by  the
 Central  Government.  But  when  it
 comes  to  national  waterways,  even  a
 decision  that  there  should  be  a  national
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 waterway  for  Brabmaputra  or  Ganga  is
 not  taken.  When  it  comes  to  backwad
 areas  and  Assam,  even  the  decision  is
 not  taken.  For  other  things,  amy
 amount  of  funds  can  be  provided.  For
 electrification,  for  railways,  etc.  any
 amount  of  funds  are  provided.  For
 heaven’s  sake,  please  at  least  constitute
 the  Board  and  start  work  on  the  master
 plan.  Some  plan  must  be  there.  The
 House  will  be  surprised  to  know  that  all
 this  talk  about  Brahmaputra  has  not  led
 even  to  a  master  plan.  The  pen  has
 Not  bsen  put  on  paper.  There  has
 been  no  plan  even  to  study  this  problem. I  am  not  saying  about  solution.  Not
 even  the  study  has  been  started  on  the
 basis  tnat  certain  disputes  have  been
 raised.  Assam  provides  hundreds  of
 Crores  of  rupees  in  foreign  exchange

 and
 by  way  of  central  excise.  But  we  do  not
 get  anything.  We  get  no  income-tax
 bzcause  our  companies  are  registered outside  Assam.  In  regard  to  finances,
 We  are  not  at  the

 peecivnns
 end.  Always a  dispute  is  provoked.  hen  they  want

 to  scuttle  a  project,  they  will  provoke  a
 dispute.  We  have  got  used  to  this.
 If  it  is  a  case  of  a  3.  G.  line  in  Assam,
 they  will  say  whether  you  want  a  bridge here  or  not  ;  they  will  try  to  put  forward
 alternative  proposals  so  that  Mem
 from  Assam  may  be  divided.  But  since
 they  refuse  to  be  divided,  the  Gover-
 ment  will  proceed  at  a  very  slow  pace and  probably  in  30  years  they  would  not
 complete  it.  Similarly,  in  regard  to
 the  paper  mill,  they  started  a  dispute. The  Assam  Government  is  not  very
 advanced  and  it  cannot  tackle  these
 problems  alone.  If  there  is  a  some
 disturbances  in  Manipur,  within  30
 minutes  the  army  will  reach  _  there.
 But  if  there  has  to  be  a  study  of  the  flood
 situation  in  Assam,  in  30  years  you cannot  do  it!

 Brahmaputra  will  have  to  be  dredged,
 deepened  and  channelised.  Three  is
 vast  waste  of  land.  In  some  places  it
 is  6  miles  wide  which  can  be  reduced  to
 One  mile  if  the  channel  is  made  deep. If  somebody  applies  his  mind.  Silting
 has  to  be  stopped.  A  conference  of  the
 Chief  Ministers  of  the  north-eastern
 region  must  be  called  by  the  Minister.
 There  must  be  a  limit  put  on  deforesta-
 tion.  Reservoirs  have  to  be  created.
 I  hope  the  Government  will  considder
 this  problem  with  the  urgency  it  deserves.
 Assam  has  suffered  from  floods  peren-
 nially  and  it  has  become  worse  every
 year.  The  problem  has  gone  beyond
 the  capacity  of  the  Government  of  Assam.
 You  have  given  a  loan  of  Rs.  100°  crores
 to  Assam  with  no  effect.  Any  money
 spent  by  the  Centre  has  been  considered
 as  loan.  Out  of  Rs.  100,  crores,  every  year
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 (Shri  Bedabrata  Barua]
 Rs,  5  crores  have  been  paid  as  interest.
 That  is  the  most  unfortunate  part.  What-
 ever  grants  in  aid  we  get,  Rs.5  crores  are
 deducted  tuwards  interest  for  the  loan,
 So,  my  State  is  getting  steeped  in  loans.
 I  hope  you  will  write  off  the  loan  of
 Rs.  i00  crores  and  help  us  to  plan  out
 something,  which  we  alone,  with  our  own
 capacity,  cannot  do.  The  Central
 Government  has  (०  help  us,  because  we
 help  the  Central  Government  to  earn
 foreign  exchange  by  exporting  tea,  jute and  other  things.

 st  उच्सेव  (देवरिया)  :  माननीय  उपाध्यक्ष
 महोदय,  में  विगत  27  वर्षों  से  उत्तर  प्रदेश  में
 शौर  झपनी  सीमा  के  बिहार  के  गांवों  में  बाढ़
 क्षेत्रों  मे ंकाम  करता  रहा  हूं  ।  इस  समय  मेरा  घर
 पानी  में  है  ।  इस  समय  जब  मे  आपके  सामने
 बोल  रहा  हूं  मेरे  क्षेत्र  के  i600  गांव,  रुद्रपुर  कछार
 के,  बाढ़  के  पानो  में  हूँ  ।  में  दस  दिन  वहां  रहा
 हूं  ।  डा०  रामजी  सिह  ने  मेरा  काम  बहुत  हलका
 कर  दिया  है,  मैं  कुछ  सुझाव  हो  देना

 थि
 '

 इस  सरकार  के  पास  शौर  मोहतर्मा,  श्राप  सुन
 लोजिए,  ग्रापफी  सरकार  के  पास  भी  कोई  फ्लड
 पालिसी  नहों  थी  t  ara  में  एक  बाढ़  नीति  की
 मांग  करता  हूं,  एक  बाद  मंत्रातय  की  मांग  करता
 हूं  शौर  बाढ़  विभाग  को  मांग  करता  हूं  यानी
 फ्लड  पालिसो,  फ्लड  डिपार्टमेंट,  फ्लड  टेक्नालाजी
 शौर  फ्लड  मिनिस्ट्री  की  मांग  करता  हूं  ।  इसलिये
 जरूरत  है  कि  ये  पुल,  पुलिया  बनाने  वाले
 इंजोनियर  जो  इंगलेंड  में  घमने  के  लिए  गये
 या  यू०एन०्ड्रो०  में  एसाइनमट  पर  गये,  उन्होंने
 फ्लड  टेक्‍्नाताजी  के  बारे  में  कुछ  नहीं  सीखा,  जो
 बाढ़  से  बचाने  वाले  पी०इल्त्य  ०डी०  के  इंजीनियर
 हैं  उन्होंने  इस  के  बारे  में  कुछ  नहीं  सीखा  t
 मुहतमौ,  प्राप  देख  ब्राई  हैं,  में  कहता  हूं  कि  भानु
 प्रताप  सिह  का  बस्ती,  बांध  की  वजह  से  दब  गया।
 विगत  30  वर्षों  से  गलत  बांघ  बने  हैं  और  बस्ती
 जिसा  श्रौर  पूर्वांचल  की  20  लाख  जनता  इससे
 परेशान  है  |  अगर  ये  बांध  न  होते,  तो  श्ाज  वह
 परेशान  न  होती  t  मेरे  पास  एक  किताब  हैं,  प्राप
 थोड़ा  सा  मुझे  समय  दीजिए  दो  मिनट  का,  में
 उसमें  से  कुछ  पढ़  कर  श्राप  को  सुनाना  चाहता
 हूं  -  इसमें  यह  लिखा  हुझा  है  :

 This  is  from  Floods  and  Their  Control
 in  India  by  the  Central  Water  Commis-
 sion,  Ministry  of  Agriculture  and  Irriga-
 tion  :

 ‘©The  National  Flood  Control  Pro-
 gramme  was  launched  after  the
 disastrous  floods  of  1954+  During the  period  of  little  over  two  de-
 cades  a  large  number  of  flood
 protection  works  has  been  imple-
 mented  with  an  outlay  ofnearly Rs.  4450  millions.  These  have
 benefited  an  area  of  Br  million
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 h-cttres,out  of  20  million  hectares
 requiring  protection,  which  can
 bs  :conomically  protected....

 The  outlay  required  for  these  works
 may  be  of  the  order  of  Rs.  20,000
 millions.”

 aw  तक  6  हजार  करोड़  रुपया  नदी  नालों  की
 बाढ़ों  को  खत्म  करने  के  लिए  सरकार  ने  खर्च
 कर  दिया  है  ny  मैं  माननोय  मंत्रों  जी  से  पूछना
 चाहता  कि  उनके  पास  फाइल  में  कोई  ऐसा
 कागज  है  जिस  से  यह  पता  चलता  हो  कि  बहापुत्र
 की  बाढ़  घटी,  गंगा  की  बाढ़  घटी,  जमना  की  बाढ़
 घटी  या  पुनपुन,  भागोरथी,  बूढ़ी  गंडक,  घाघरा,
 राप्ती,  झरहीं,  बांडी  राप्ती,  छोटी  गंडक  झौर
 शारदा  से  जो  बाढ़ें  प्राती  थों  वे  घटी  ।  प्राप  की
 हन  रकोमों  से  किसी  की  भी  बाढ़  घटी  t  मैं

 खुब देना  चाहता  हूं  1  श्राप  यह  देखिये  कि
 मैदानी  इलाके  में  बाढ़ें  रोकने  से  ये  रुकेंगी  नहीं  t

 बाढ़ों  को  रोकने  का  जो  यह  पुराना  फर्मा  है,
 पुराना  तरीका  है,  उससे

 काम  नहीं  चलेगा  |
 बाढ़  याने  पर  कहों  पर  “दियासलाई  दे  दी  बौर  कहीं
 पर  ख  7  हुआ  चना  दे  दिया,  हमारे  यहाँ  सड़ा
 चना  दिया  जा  रहा  है,  इस  से  कुछ  नहीं  होगा  |
 मेरा  कहना  तो  यह  है  कि  जहां  से  नदी  निकलो  है,
 उसके  बारे  में  श्राप  को  श्रघ्ययन  करना  पड़ेगा,  सब
 नदियों  का  अ्राप  को  अध्ययन  करना  पड़ेगा  ।  हम
 को  गंगा,  ब्रह्मपुत्न  शौर  दूसरी  निदियों  की  जल
 प्रणाली  का  ग्रध्ययन  करना  पड़ेगा,  हमारे  इंजोनियस
 को  इस  ब्वात  का  ्रघ्यन  करना  पड़ेगा  ।  आप  जरा
 ग़ोर  स  सुनें  ।  हिमातय  से  नकली  नदियों  का
 जल  समेट  क्षेत्र  क्या  है  ।  हिमालय  में  कोसी  का
 23,990  वर्ग  मील  का  जल  समेट  क्षेत्र  है
 इतना  पानो  ले  कर  वह  अ्ाती  है  |  करनाती,  जो
 प्राण  चल  कर  घाघरा  हो  जातो  है,  का  जल
 समेट  क्षेत्र  20,600  बर्ग  मोल,  गंडक  का  14,600,
 वर्ग  मील,  गंगा  का  8,900  वर्ग  मील,  काली  का
 6,300  वर्ग  मील,  जमुना  का  4,500  वर्ग  मील
 श्रौर  राम  गंगा  का  2,600  बग  मोल  है  ।  हृतना
 पानी  वे  लाती  हैं  प्लौर  सब  से  ज्यादा  कोसी  का
 है,  23,900  बग  मील  t  मेरे  पास  नकणे  हैं,  ये
 देखिये  i  यह  कहां  से  भाता  है  ।  हमारे  यहां  इस
 का  कोई  प्रष्ययन  पहले  नहीं  किया  गया  है
 884  में  भा  रथी  घलखननदा  में  बाढ़  झाई  थो,

 मगर  884  से  92]  तक  बाढ़  का  कोई  काम
 नहीं

 ड्
 \92]  में  घाघरा  में  बाढ़  श्राई  श्रौर

 मेरे  जिले  में  तर्तोपार  में  वह  बाढ़  208  प्वान्ट
 तक  थी  ।  बहुत  से  गांव  पा  नी  में  वह  गये  |  i954  में
 जब  बाढ़  झाई,  तो  मुझे  इस  बात  का  फदय है.  कि
 मने  उस  समय  एक  पार्टी  के  कार्यकर्ता  के  रुप  में
 श्रपने  इलाके  में  काम  किया  ।  i954  के  बाढ़
 के  बाद  केन्द्रीय  सरकार  ने  4500  करोड़  रुपये
 का  पलड  कन्‍्द्रोल  का  प्रोग्राम  बनाया  शौर  4,000
 गांवों  को  ऊंचा  किया  गया,  मगर  वह  सब  योजना
 बेकार  gs  े  गई,  मर्ज॑  बढ़त  गया,  ज्यों  ज्यों  दवा  की  ny
 4,000  गांव  ऊंचे  किये  गये  ौर  भाज  मैं  वावे
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 के  साथ  कहता  हूं  कि  गोरखपुर,  बस्ती,  धयाजमगढ़,
 बसिया  धौर  देवरिया  में  एक  भी  ऐसा  गांव
 ary  को  नहीं  मिलेगा,  जो  ऊंचा  हो।  वहां  पर  जो
 मिट्टी  डाली  गई  थो,  वह  सब  बह  गई  ।  जब  वहां
 पर  मिट्टी  भरी  जा  रही  थी  तो  हम  ने  कहा  था
 कि  जो  गांव  ऊंचा  किया  जाए,  उस  पर  मिट॒टी
 के  ऊपर  कंकड  को  परत  भी  डाल  दो  शौर  गांव
 सभा  के  झप्यक्ष  को  जिम्मेवार  बनाझो  t  gat  क्‍या
 कि  पानी  प्राय  श्रौर  सत॒  मिट्॒टी  बह  गई  |  हमसी  तरह  से
 रुदपूर  में  भी  25  गांव  ऊंचे  किये  गये  थे।  वहां
 25  लाख  रुपया  इंजोनियर,  धोवरसोयर,  टेकेदार

 खाकर  झपने  घर  चले  गये  ।  बड़े  मियां  तो  बड़े
 मियां,  छोटे  मियां  सुभान  भल्लाह  |  यह  छितोौनो
 बांध  952  में  माननीय  ससम्पूर्णानन्द  जी  ने
 बनाया  t  उन्होंने  कहा  था  कि  वहां  कांग्रेस  को
 बोट  मिलेगा  ।  oi4  मील  का  बांध  14.  लाख
 रुपये  में  बन  गया  ।  फिर  कहा  कि  वहां  कांग्रेस
 को  ज्यादा  वोट  मिलेगा  इसलिए  सात  मील  शौर
 बना  दीजिए  |  हस  तरह  वह  23  मील  का  बन
 गया  ब्रौर  27  लाख  रूपया  उस  पर  लगा  ।
 वह  बांघ  1954,  से  कट  रहा  है  यह  एक  ही
 साल  नहीं  कटा  |  कई  सालों  से  कट  रहा  है  t
 हस  27  लाख  के  बांध  पर  प्रब  तक  286  लाख
 रुपये  भेंट  हो  चुके  हैं  ।  इसके  लिए  दोनों  उर
 प्रदेश  ब्रौर  बिहार  सरकारें  पाप  की  भागी  हैं  ।
 इससे  देवरिया  डूब  जाता  है  क्योंकि  हम  कच्चा
 बांध  बनाते  हैं  ।  उधर  बिहार  में  बांघ  ही  नहीं
 है  ।  इसके  कारण  वहां  54  लोग  मर  गये  ।

 मेरे  कहने  का  मतलब  यह  है  कि  जो  भी
 झाप  योजनाएं  बनाएं,  वह  हिमालय  के  जल  को
 कम  करने  के  लिए  योजनाएं  बनायें  i  wit
 माननीय  मंत्री  जी  ने  जवाब  दिया  कि  झाप  करनातो
 का  सर्वेक्षण  करा  रहे  हैं  1  हमारे  प्राइम  मिनिस्टर
 साहब  शौर  विदेश  मंत्री  जी  नेपाल  गये  वहां
 बातचोत  हुई  ।  श्रगर  आप  करनालो  योजना  बना
 देते  हैं  तों  उससे  36  सौ  मेघावाट  बिजलो  पैदा
 होगीद।  इससे  घाघरा  की  बाढ़  समाप्त,  झगर  राप्ती
 की  योजना  बनाते  हैं  तो  भालू  बांग  की  बाढ़  समाप्त,
 झगर  पंचेशवर  की  योजना  बनाते  हूँ  तो  शारदा  की
 बाढ़  समाप्त  होगी  ।  इन  सब  बाढ़ों  से  चार
 करोड़  लोग  मुसोबत  में  हैं  ।  उत्तर  प्रदेश  में  325
 लोग  डूब  कर  मर  गये  ।  क्‍यों  मर  गये  बाढ़  प्रायी।
 रकहट  (गोरखपुर)  में  इंजीनियर  श्राये,  धौर  कहा
 कि  बांघ,  को  काट  दो।  बांघ  काट  दिया  गया  गौर
 दोनों  तरफ  के  पानी  झापस  में  लड़  गये  ।  24
 जुलाई  को  साढ़े  बारह  बजे  दिन  में  65  धादमो
 नाव  पर  सवार  थे  वे  डब  गये  ।  छितोनी  में  40
 झभादमी  डूब  कर  मर  गये  ।  हवाई  जहाज  से  मरने
 वालों  को  एक-एक  लाख  रुपये  का  मुग्रावजा  और
 बाढ़  &  मरने  वालों  को  सौ-सौ  रुपये  का  गुधावजा  |
 जरा  मुलाहिजा  फरमाहये--

 “साहिल  के  तमाणाई  झफसोस  तो  करते  हैं
 मगर  डूबने  वालों  की  इमदाद  नहीं  करते  I”

 22)0  LS—2,

 SRAVANA  21,  900  (SAKA)  country  (Dis.)  30

 हम  लोग  हर्ब  रहे  हैं,  हमारा  मत्यानाण  हों
 रहा  है,  हमारा  सर्वस्व  लुट  रहा  है  t  हमारे  मंत्री
 जी  झ्सम  तक  सर्वेक्षण  कर  श्ाते  हैं  लेकिन  कुछ
 कर  नहीं  पाते  t  में  कहना  चाहता  हूं  कि  प्राप
 फ्लड  कंट्रोल  कीजिए  ।  इसके  बारे  में  इलाहाबाद,
 लखनऊ,  कनकत्ता,  बनारस  विश्वविद्यालयों  के  लोगों.
 के सेगिवार  कराहये  ।  मैंने  एक  बार  विधान  सभा
 में  पढ़  कर  सुताया  था  फ्लड  कंट्रोल  इन  चाइना  t
 हमारे  कम्युनिस्ट  भाई  ने  हमें  दिया  था  जिसको
 पढ़  कर  सुतायथा  था  |  उममें  लिखा  था  कि  मिश्र
 में,  इजिप्ट  में  बाढ़ें  क॑से  रोकी  जाती  हैं  हस
 सब  का  श्रघ्ययन  कराइये  t  श्राप  इन.  सब
 बातों  का  प्रप्ययन  कर  इन  बाढ़ों  को  रोकिये  ।

 ापने  उत्तर  प्रदेश  को  दो  करोड़  रुपया  बाढ़
 पीडितों  की  सहायता  के  लिए  दिया  t  उत्तर  प्रदेश
 की  सरकार  ने  सौ  करोड़  रुपया  मांगा  था  ।  कम
 से  कम  50  करोड़  रुपया  तो  देते  ।  मगर  बाढ़ों
 के  नाम  पर  पिछले  बोस  वर्षों  में  जरा  देखिये  कि
 कितनी  कमेटियां  बनीं  '  हमारे  पास  उनकी  लिस्ट
 है  ।  957  में  एक  कमेटी  बनी  हाई  लेवल  ग्रान
 फ्लड  /  964  में  मिनिस्टर  कमेंटी  श्रान  फ्लड
 कंट्रोल  बनी  ।  970  &  मिनस्टर्स  कमेटी  श्ान
 फ्लड  एण्ड  पलड़  रिलोफ  बनी  t  963  में  फ्लड
 फोरकास्टिंग  कमेटी  बनी  ।  i965  में  छितोौनी
 बंघ  टेक्निकल  कमेटी  बनी  ।  97l  में  गष्डक
 हाई  लेवल  कमेटी  बनी  ।  इतनी  कमेटियां  बना  कर
 पैसा  खाया  गया  है  इन  सब  कमेटियों  के  बनने
 के  बाद  नुकसान  कितना  हुभा  ?  यह  भी  देखिये  ।

 953  से  976  तक  जो  नुकसान  हुभा  वह
 इस  प्रकार  है--52.6  लाख  हैक्टेग्रर  जमीन
 उत्तर  प्रदेश  में  डूब  गयी,  26.5  लाख  हेक्टेघ्रर
 जमीन  में  फसलों  का  नकसान  हुआ  t  24,7I8
 लाख  रुपये  की  कुल  क्षति  हुई  t  सारे  भारत  में
 76  लाख  हेकटेझ्र  जमोन  में  फसल  का  नुक्सान

 हुमा  |  88,60l  लाख  रुपये  का  कुल
 i  valid

 इस
 तरह  से  सारे  भारत  में  हुआ  t  यह  का
 हाल  रहा  t  wa  जरा  मंत्रियों  को  देखिये  क्‍या
 लिखते  हैं  ।  5  प्रगस्त  का  माननोय  रामनरेश
 यादव  का  पत्र,  लिखते  है  कि  राजस्व  सचिव  को
 निर्देश  दिये  जा  रहे  हैं  ।  माननीय  बरनाला  जो
 का  27  जुलाई  का  पत्र  मिला,  लिखते  हैं  कि  हस
 विषय  को  में  देख  रहा  हूं,  यह  भालूवाड़  प्रोर
 करनालो  परियोजनाशों  के  बारे  में  लिखा  था  ।
 माननीय  शारदा  भक्त  सिह  लिखते  हैं  कि  इस
 मामले  को  दिखलवा  रहा  हूं  ।  यह  2  जुलाई  का
 पत्र  है  ।  माननीय  रामनरेश  यादव  का  27  जुलाई
 का  पत्र  मिला,  लिखते  हैं  कि  हस  सम्बन्ध  में
 ध्रावश्यक  कार्यवाही  करवा  रहा  हूं  |  श्री  हर  नारायण
 मेहरोत्रा,  सिचाई  सचिव,  उत्तर  प्रदेश  लिखते  हैं
 कि  माननोय  सिलाई  मंत्रों  दौरे  पर  गये  हैं  जब
 भ्रायेंगे  तो  गोरखपुर  की  बाढ़  का  हाल  उनके  सामने
 रख  दूंगा  ।  इस  जबानी  मरहम  लगाने  से  काम
 नहीं  होने  वाला  है  t  oT  फ्लड  पोसिसी  बनाइये,
 नदियां  जो  हिमालय  में  हैं  उनको  कंट्रोल  करने  के
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 सिये  नेपाल  से  मिल  कर  योजना  बनाइये  शौर  काम
 चालू  कीजिये  ।  झौर  हमारे  सिलाई  मंत्री  ने  नई
 स्कीम  रखो  है  1  कोई  नई  स्कीम  नहीं  t  पुरानी
 योजनाझों  पर  काम  कीजिये  ।  मेरे  मित्र  सुन्दर  लाल
 बहुगुना  ने  खत  लिखा  है  कि  “गंगा  मेया.  रूठ  गई
 है  कि  गंगोत्री  क्षेत्र  में,  ब्रह्मपुत्र  घाटी  में,  करनाली
 घाटी  में  सारे  पेड़  काटे  जा  रहे  हैं  जिसके  कारण
 रेत  बह  कर  नदियों  में  चाता है.  शौर  नदियों  की
 बेड्स  ऊंचो  हो  जाती  हैं,  साथ  हो  पहाड़ों  का
 इरोजन  होता  है  शौर  भू-स्खलन  होता  है  जैसा
 उत्तरकाशी  में  हाल  ही  में  हुभा  है  परिणाम  स्वरूप
 डबरानी  में  झोल  बन  गई  है  ।  यह  राष्ट्रीय  समस्या
 है,  जहां  इन्सानियत  डूबती  है  तो  फिर  कया  किया
 जाय  ।  हम  लोग  जो  पृूर्वान्चल  में  बहराइच  से देवरिया  तक  रहते  हैं  पासमान  की  तरफ  देख  रहें
 है  जौर  सरकार  से  बहुत  उम्मोर्दे  लगा  रखी  हैं,
 आपको  कुछ  करना  होगा  ।  मुझे  प्राश्ा  है  माननीय
 बरनाला  जो  जो  मानवोय  हृदय  रखते  हैं  जरूर
 इसके  बारे  में  कोई  ठोस  कदम  उठायेंगे  जिससे  इस
 समस्या  का  हल  निकल  सके  t

 झो  भगत  राम  :  (फिलोर)  :  डिप्टी  स्पीकर
 साहब,  हर  साल  भारत  में  बाढ़  भाती  है  भौर  हमारे
 देश  के  करोड़ों  लोग  बाढ़  से  पीड़ित  होते  हैं  शौर
 हर  साल  ही  हमारी  सरकार  उन  बाढ़  पीड़ितों  को
 राहत  देने  का  दावा  करती  है  भौर  उनमें  से  बहुतों को  मिलती  है,  बहुतों  को  नहीं  मिलती  है  1  इस
 तरह  से  लगातार  हजारों  साल  से  हमारा  देश  बाद
 पीड़ित  होता  जा  रहा  है  |  पिछले  30  साल  में
 देश  पर  कांग्रेस  का  राज्य  चलता  रहा,  कांग्रेस  से
 लोग्रों  को  बड़ो-बड़ी  उम्मीदें  थीं  और  उसने  वायदे
 भी  किये  थे  शझ्ौर  हर  चुनाव  पर  वायदे  करते  थे
 कि  गरीबी  दूर  करेंगे,  भूखमरी  दूर  करेंगे  ।  बाढ़
 पीड़ितों  को  और  दुखी  लोगों  को  राहत  पहुंचाने के  वायदे  किये  हैं  और  बड़ो-बड़ी  स्कोमें  भी  बनायी,
 उन  पर  अमल  भी  किया  ।  लेकिन  हालत  यह  है
 झगर  पिछले  रेकार्ड  को  देखा  जाये  तो  मालूम  होगा
 कि  आवजूद  स्कोमें  बनाने  के  और  उन  पर  श्रमल
 करने  के  हर  साल  लगातार  लोगों  को  बाढ़  से
 नुकसान  हो  रहा  है  शौर  बाढ़  कम  नहीं  हुई  है  ।
 प्रोजेक्ट  भो  बने  हैं,  बांध  भी  बनाये  गये  हैं,  लेकिन
 उनसे  शौर  प्रौबलम्स  क्रोएट  हुई  हें  भौर  ज्यादा
 लोय  प्रमावित  हो  रहे  हूँ  बाढ़  से  शौर  एक
 झंदाजे  के  मुताबिक,  जो  सरकारी  भांकड़े  हैं,  हर
 साल  लगभग  7.4  मिलियन  हैक़्टर  जमोन  बाढ़
 से  प्रभावित  होती  है  Z  और  उसमें  से  3  मिलियन
 जमीन  बहुत  फसल  वाली  जमोन  है  ।  लगभग
 204  मिलियन  रुपये  का  हर  साल  नुकसान  होता

 है  ।  इसके  बिना  लाखों  मवेशी,  सेकड़ों-हजारों  लोग
 बाढ़  से  अभावित  होते  हैं  जौर  मरते  हैं  इस  तरह
 से  बहुत  जानी  और  माली  नुकसान  होता  है  1
 लेकिन  हम  देख  रहे  हैं  कि  फिर  भी  सरकार  ने
 कोई  ऐसी  स्कोम  नहीं  बनाई  है  जिससे  लोगों  को
 राहत  मिल  सके  ।
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 इसका  कारण  यह  है  कि  सरकार  ऊपर
 के  लेबल  पर  स्कीमें  बना  लेती  है  श्लौर  बह  स्कीमें
 जब  प्रमल  में  लाई  जाती  हैं  तो  उस  समय  होता
 क्या  है  कि  उस  स्कीम  के  बावजूद  भी  किसी  न
 किसी  तरीके  से  लोग  प्रभावित  हो  जाते  हैं  ।
 जो  स्थानोय  लोग  बाढ़  के  शिकार  होते  हैं,  उनसे
 राय-मश्विरा  भी  नहीं  लिया  जाता  है  भौर  उनके
 बार-बार  कहने  के

 ्
 भी  उनकी  राय  नहीं

 मानी  जाती.  है।  उ'  ज्यादा  पता  होता  है
 कि  कहां  बांध  बनाया  जाये  तो  ठीक  रहेगा,  लेकिन
 उनकी  बात  को  माना  नहीं  जाता  हैं  ।  वह  कहते
 हैं  कि  ड्रेन  पर  गेट  लगाना  चाहिए  जिससे  नदी
 का  पानी  वापिस  न  झाये,  लेकिन  उनकी  बात  को
 मानते  नहीं  हैं  ।

 हमारे  पंजाब  में  प्रभी  50  हजार  से  ज्यादा
 लोग  प्रभावित  हुए  हैं।  पिछले  साल  भी  साखों
 लोग  प्रभावित  हुए  थे।  0,000  &  ज्यादा  प्रादबो
 लगातार  3  दिन  तक  बाढ़  में  घिरे  रहे  हैं।  सी Ho975  में  5  लाख  रुपये  ठोक  करने  के  लिए
 सेक्शन  किये  गये  थे,  लेकित  उसको  बनाया  नहीं
 गया,  ठीक  नहीं  किया  गया  प्लौर  बहुत  सी  बार
 घूसो  बांध  टूट  चुका  है।

 फिलार  के  पास  एक  बांध  के  बारे  में  लगातार
 सरकार  को  कह  रहे  हैं  ,कई  सालों  से,  कि  इसका
 पानी  वापिस  झा  जाता  है  धौर  लोग  बाढ़  को
 लपेट  में  प्रा  जाते  हैं।  वहां  फ्लड  गेट  होना
 चाहिए  जिसस  बाढ़  का  पानी  न  भाय  |  प्रास
 पास  के  लोग  जो  भो  सरकार  को  कोई  सलाह-मश्विरा
 देते  हैं  कि  बांध  बन।ना  चाहिए,  सरकार  उसको
 मानती  नहीं  है।  यही  कारण  है  कि  जैसे  जैस
 स्कीमें  बनती  जा  रही  हैं,  बैसे-वेंसे  फ्लड  घटने  के
 बजाये.  या  तो  उसी  तरह  से  ar  रहा  है,  या  बढ़ता
 जा  रहा  है।  इसलिए  में  सरकार  से  प्रपील
 करूंगा  कि  यहां  सेंट्रल  लेबल  पर  कोई  ऐसी  स्कीम
 बननी  चाहिए  जिससे  सारो  स्टेट्स  का  को-स्‍राडिनेशन
 हो  श्रौर  बैल  प्लाण्ड  काम  हो।  उससे  एक  लांग
 टम  को  स्कीम  बनाई  जा  सके  जिससे  पूरे  देश  के
 फ्लडज  को  कण्ट्रोल  किया  ज।  सक  |

 उपाष्क  महोदय,  अभी  श्रापके  सामने
 हमारे  डाक्टर  साहब  ने  कुछ  मिसालें  दी  हैं  धौर
 श्रो  उप्रसैन  जो  ने  भो  कहा  है  कि  उसके  लिए
 एक  खास  मिनिस्ट्री  होनी.  चाहिए,  ताकि  ठीक
 ढंग  से  फलद  को  कंट्रोल  किया.  जा  सके  शौर
 श्रच्छी  प्लान  बन  सके।

 में  यह  भी  प्रापकों  बताना  चाहता  हूं  कि
 हर  साल  बाढ़  पोड़ितों  के  लिए  सरकार  कुछ
 मुप्नावज।  दती  है,  लेकित  वह  मुप्नावजा  लोगों  के
 पास  पूरा  नहीं  पहुंचता  है,  रास्ते  में  ही  गायब  कर
 दिया  जाता  है।  इससे  लोगों  का  जो  नुक्सान  होता
 है,  उनको  पूरा  मुप्रावज।  नहीं  मिल  पाता  है
 खास  कर  जो  न  बर्बाद  हो  जाती  है,  उसको
 ठीक  करने  के  लिए  कोई  काम  नहीं  हो  पाता  है  ।
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 लोग  कई  कई  साल  तक  मेहनत  कर  के  शपने  thought  has  to  be  given  to  this  problem.
 झाप  उसको  ठीक  करते  हैं।  इसलिए  में  सरकार  It

 =  iv  besa  scheme:  I  do
 i  not  know  what  hap  to  the  previous

 से  हूँ
 करना  चाहता  हूँ  कि  बह  इसकी  तरफ  schemes.  Sir,  when  I  was  in  school,

 ध्यान  '  the  geography  class  teacher  used  to
 ask  us  a  qustion,  “.  What  do  you  call
 ‘The  sorrow  of  China’’’  ?  You  know,

 ms  हम  देखते  é  कि  बिहार  म  शौर  यू०  पी०  Sir,  it  was  the  river  Whong  Ho.  Sir, में  कई  स्थानों  पर  सैकड़ों  पश्रादमी  बाढ़  से  मरे  China  got  its  freedom  two  years  later
 है,  लेकिन  यह  सरकार  सोई  हुई  लगती  है  ।  than  us.  That  ‘Sorrow  of  China’  has
 सरकार  को  पता  होना  चाहिए  कि  बाढ़  प्लौर

 disappeared  ga
 this

 50700  6
 India

 फोरकास्टिग  verpetuated  for  30  years  the  Congress बरसात  का  मौसम  है,  उनके  पास  फ्लड  and  Madam  Gandhi's  ru  ie  has  kept  us
 भोर  वानिग  का  साधन  भी  है,  उसके  माध्यम  से  where  we  were.  This  shows  that  we
 उसे  लोगों  को  पहल  बता  दना  याहिए  कि  फ्लड  have  not  paid  any  attention  to  this  very
 amt  वाला  है।  आपको  प्रबन्ध  करना  चाहिए  serious  problem.
 a  लोगों  को  मदद  देनी  चाहिए  जिससे  लोग  Iti  of  relief.  Iti

 fax  कर  मर  न  जायें  t  t  Is  nota  question  of  reliet.  tisnota
 बाढ़  में  question  of  giving  a  few  boxes  of  matches

 or  candlesticks  or  gram  to  those  who  are
 in  distress.  Itis  a  question  of  not  allow- पिछली  सरकार  की  बात  तो  हम  मान
 ing  the  situation  to  arise  and  that  can सकते  हैं,  लेकिन  नई

 है
 जिसने  भी  डेढ़  छा  ‘ble  wh  h  \ साल  पहले  लाखों  करोड़ों  लोगों  का  प्रेम  जीता  है,  <a  ee

 अगर  बहीं.  लोगों  की  परवाह  नहीं  करती  है  तो
 सिर्फ  इसका  मैं  कारण  मानता  हूं,  कि  जहां  इन  There  was  a  scheme  made  out  which
 की  वही  पुरानी  पालिसीज्ष,  ब्यूरोकैटिक  'वालिसीज  was  known  as

 ie  erage  H
 ‘ission.

 q  It  was  constitute:  under  the  airman- रही  हैं  वहां  इस  का  कारण  यह  भो  है  कि  ये_भापसी  ship  of  Shri  Jaisukhlal  Hathi.  The  result
 लड़ाई  भें  बुरी  तरह  फस  हुए  हूं  जिस  के  of  which  is  only  known  to  either  the
 कारण  इन  का  लोगों  की  तरफ  ध्यान  नहीं  है  t  Congressmen  of  ‘the  past  or  to  God.
 जितने  भी  गवनंमेंट  में  लोग  हैं  ये  भ्रपती  मनमानी  We  never  knew  what  happened  of  it.
 कर  रहे  हैं  श्रौर  सरकार  को  कोई  परवाह  नहीं  कर

 Now  comes  the  question  of  calamities रहा  है,  भ  लोगों  की  कोई  परवाह  कर  रहा  है  t i  due  to  floods......  (Interruptions)  That
 इसलिए  में  सरकार  से  प्रार्थना  करूंगा  कि  एक  is  why  I  am  drawing  the  attention  of लांग  टर्म  स्कीम  बनाई  जाय  भ्रौर  इस  के  साथ  the  hon.  Members  that  it  is  not  a  question
 साथ  मैं  शह  भी  उन  से  कहूंगा  कि  प्रपनी  लड़ाई  of  paying  any  lip  sympathies  or  giving
 ame  चाहे  जैसी  मर्जी  झाए  जारी  रखें  लेकिन  some  relief.  What  is  wanted  is  a  long-
 लोगों  की  तरफ  ध्यान  दें।  पगर  Dice  लोगों  की  mn  ]  हर  पाक  iy

 order  to
 arid  com-

 नहीं  नहीं  pletely  the  yearly  occurrence  of  floods  in तरफ  ध्यान  नहीं  देंगे,  उन  को  राहत  नहीं  पहुचाएँगे  our  rivers.  Sir,  it  is  not  a  question  of
 तो  लोग  श्रापको  माफ  नहीं  करेंगे  ।  helping  the  people.  Once  they  arein

 distress,  that  has  to  be  done.  But  it  is  a
 question  of  eradicating  the  menace  of म  यह  सुझाव  दूंगा  कि  दरियाधोों  पर  डेमों  A ret  jood  scourge  altogether.  The  hon. झोर  बांधों  को  ज्यादा  मजबूत  किया  जाय  भोर  जो  member  from  Bhagalpur  very  rightly बाढ़पी डत  लोग  हैं  उन  को  रिहायश  के  लिए,  said  that  it  is  on  account  of  the  silting,

 खाने  के  लिए,  उनकी  दवा  के  लिए,  उनके  पणुझनों  cutting  of  trees  in  the  catchment  areas
 के  लारे  के  लिए  शौर  उन  को  फिर  से  बसाने  के  and  distribution  of  small  pieces  of

 nd. लिए  फौरी  कदम  उठाया  जाय  a  जो  उन  के  This  not  only  makes  the  land  holding
 a  more  and  more  uneconomical  but  also ऊपर  कर्ज  हैं  उस  की  मंसूखी  की  जाय  पौर  जितना  results  in  more  and  more  deforestation.

 भी  उन  का  नुकसान  हुमा है.  उस  को  पूरा  किया  Our  land  laws  are  such  that  the  people
 जाय  ।  सेंटर  से  मैं  झपील  करूंगा  कि  जो  भी  want  to  cut  trees  and  sell  them  and  the

 |  land  and  thereby  earn  money  as  quickly
 mn  द

 प्रान्त  हैं  चाहे  वह
 दा  हो,  4  as  possible.  (Interruptions).  We  have ०  हो,  पंजाब  हो  या  हिमाचल  प्रदेश  हो  उन  के  finished  withthe  landlords  already. स्लेंट  की  तरफ  से  ज्यादा  से  ज्यादा  मदद  दी

 जाय  |  Coming  to  silting  of  rivers,  I  would  say
 that  crores  and  crores  of  ru

 pet
 are

 spent  on  dams.  They  are  built  un-
 SHRI  SURATH  BAHADUR  SHAH  scientifically  and  recklessly.  Canals  are

 (काटा)  :  Mr.  Deputy  Speaker,  Sir,  made  by  Engineers  with  no  regard  to  the it  is  useless  to  shed  crocodile  tears.  Year  drainage  Act.  There  is  an  act  called after  year,  the  same
 calamity,

 the  same  as  the  North-India  Canal  Drainage
 dange er  and  the  repetition  of  the  same  Act  but  not  much  attention  was  paid  to
 shedding  of  crocodile  tears.  this  at  all.  Money  is  used  not  for  the

 .  floods.  It  is  drained  into  the  floods.
 Sir,  floods  in  our  country  have  become  It  goes  to  the  contractors,  to  the  over- a@  perennial  problem  and  a  serious  seers  and  to  the  engineers.  Of  course,



 35  BAC  Report

 (Shri  Surath  Bahadur  Shah]
 a  little  of  it  also  goes  to  the  labourers
 and  daily  wage  earners.  Why  little  ?
 Because  false  rosters  are  prepared.  If
 200  people  are  shown  as  working  and
 money  might  have  been  given  to  half  of
 those  shown  in  the  rosters.  The  —  rest
 of  it  is  distributed  among  all  the  others.

 Very  little  money  is  spent  on  drecging.
 Tney  will  say  that  it  is  very  costly  as
 the  machine  costs  alot.  But,  itis  better
 to  buy  machines  for  the  dredging  because
 that  will  serve  two  purposes—it  will
 deepen  the  channel  and  the  mud  may  be
 usd  for  raising  the  natural  bunds.  Sir,
 the  river  does  not  flow  straight.  It  is
 not  like  building  a  bund  in  Lucknow.
 The  rivers  flow  zig  zig.  So  our  bunds
 are  also  zig  zig.

 Y  vu  will  see  that  most  of  the  ravages  of
 १4393  are  on  account  of  the  breaking  of
 the  bundhs.  Why  ?  Because  they  arc
 mid-  unscientifically  and  wrecklessly. So  much  of  money  is  being  poured  on
 floods  every  year.  If  you  buy  dredging
 machines,  they  will  serve  both  the  pur-
 prses—they  will  serve  the  purpose  of
 d-epsning  of  the  channels  and  the  mud
 will  also  help  inerecting  the  bunds.

 Ox  silting,  you  will  notice  that  most
 of  the  ravages  of  floods  that  are  taking
 place  in  India.  Floods  used  to  take
 place  formerly  also  the  frequency  has
 increased  within  the  last  fifty  or  sixty
 years.  But  the  effect  was  not  so  much
 formerly.  Why  ?  Because  of  the  ex-
 panse  of  area  ;  now  the  roadbuilding  is
 haphazard  and  drainage  is  bad  as  a
 result  of  haphazard  roadbuilding.

 If  you  say  anything  to  the  great  tech-
 nologists  they  say  that  it  is  a  slur  on  their
 intelligence  if  anything  is  said  about  the
 canal  building.  But  the  fact  remains
 that  it  is  not  so.  You  will  notice  that
 in  the  railway  lines,  the  breath  is  not  so
 much.  That  is  because  the  culverts  and
 bridges  are  at  the  proper  places.  The
 result  is  that  there  is  no  water  logging.

 MR.  DEPUTY  SPEAKER  :  Your
 time  is  up.

 SHRI  SURATH  BAHADUR  SHAH  :
 I  would  request  you  to  give  me  a  few
 minutes  because  I  speak  very  rarely.

 MR.  DEPUTY  SPEAKER  :  I  can-
 not  give  you  time  on  this.  I  shall  allow
 you  two  more  minutes.

 SHRI  SURATH  BAHADUR  SHAH  :
 I  am  finishing  in  two  minutes.  My  hon.
 friend  from  Bhagalpur  had  given  a  des-
 criptive  picture,  so  I  have  very  little  left
 to  say.  But  the  question  is  that  it  should
 be  done.
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 Now,  Sir,  I  was  reminded  from  that
 side  that  it  is  the  tradition  of  the  House
 that  a  maiden  speech  should  not  be  dis-
 turbed.  I  think  it  should  be  maintained.
 But  it  is  also  a  tradition  that  once  you take  part  in  a  debate  you  have  got  to  sit
 and  listen  to  what  others  say.  I  am
 sorry  that  the  hon.  member  from  Azam-
 garh  and  the  President  of  the  U.  P.
 Congress  just  blurted  out  something  and
 disappeared.

 SHRI  VASANT  SATHE  (Akola)  :
 H:  is  not  correct.  That  applies  only  to
 the  Mover  of  a  particular  Resolution.

 SHRI  SURATH  BAHADUR  SHAH  :
 I  know  Parliamentary  etiquette  Mr.
 Sathe.  So,  don’t  try  to  teach  me.

 AN  HON.  MEMBER  :  Why  disturb
 a  maiden  speech  ?

 SHRI  VASANAT  SATHE  :  He  is
 also  a  maiden......

 MR.DEPUTY  SPEAKER:  =  He  is  not
 a  maiden  but  he  is  making  a  maiden
 speech.

 mt  सनो  राम  बागड़ी :  (मयुरा  ):  मुझे
 दुःख  है  कि  यहां  पर  बाढ़  जैसे  सवाल  पर  बात  हो
 रही  है  भ्रौर  उस  से  वे  लोग  दु:खो  हैं  झौर  प्रापस
 में  यहां  श्राप  लोग  मज्ञाक  करते  हो।  लोगों  के
 दुःख  दई  को  याद  रखो  प्रौर  हंसो  मज्जञाक  बन्द
 करो  |

 श्रो  सुरब  बहादुर  शाह  :  प्राप  हस  को
 मज़ाक  समझते  हैं।  मेरा  यह  दुर्भाग्य  है  कि  में
 झपने  को  समझा  नहीं  पाया  सम्मानित  सदस्य
 को  |  में  शुरू  से  फ्लह  पर  बोल  रहा  हूं  प्लौर
 वे  मेरे  ऊपर  लांछन  लगाते  हैं  कि  में  मजाक
 कर  रहा  हूं।  (व्यवधान)..

 शी  मगो  राम  बागढ़ो  :  में  आप  पर
 लांछत  नहीं  लगा  रहा  हूं।

 क्रो  सुरव  बहादुर  शाह  :  में  झपने  शब्द
 वापस  लेता  हूं  t

 में  यह  कह  रहा  था  कि  ग्राजमगढ़  की  जो
 माननीय  सदस्या  हैं  पौर  जो  उत्तर  प्रदेश  कांग्रेस
 कमेटी  की  प्रध्यक्षा  हैं,  उन्होंने  जो फरमाथा  था  उससे
 मुझे  बहुत  झाएचर्य  हुभा  जो  उन्होंने  यह  कहा  कि
 वहां  के  प्राफिशयल्स  का  निकम्मापन  है  1  उनके

 * यही  शब्द  थे  प्रगर  रिकार्ड  में  धाएं  होंगे।  मुन्ने
 आएचये  इस  बात  का  हुप्रा  कि बजाय  उन  को  निकम्मा
 बताने  के,  उनकी  तो  प्रशंसा  करनी  चाहिए  थी
 कि  उन  के  निकस्मेपन  की  बदोलत  श्रीमती  इन्दिरा
 गांधी  ने  यह  नाटक  रचा  कि  टखने  पानी  में  जा
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 कर  उन्होंने  कहा  कि  में  पीड़ित  हूं  तुम्हारे  दुःखों  को
 देख  कर  धौर  में  मरोजा  रही  हूं।  30  वर्ष  तक
 कोई  दुप्खी  नहीं

 ह
 थे  पौर  शब  सब  यकायक

 ख  से  मरे  जा  हैं।  हम  इतने  इतने  पानी
 डूब  कर  प्रौर तैर  कर  जाया  करते  थे  तब

 नहीं  बोले  झौर  झाज  कहीं  पर  माचिस  बांट  दी
 ध्लौर  कहीं  पर  चना  बांट  दिया,  तो  हस  तरह  चिल्ला
 रहे  हैं।  यह  तो  हमारा  फ़र्ज  है।  प्रपने  क्षेत्र  को
 देखना  हमारा  फ़र्ज  है  भौर  मैं  श्राप  को  बताना
 चाहता  हूं  कि  हमारा  क्षेत्र  तो  ऐसा  है  जहां  झादमी
 बसते  हूँ  पौर  उस  के  साथ  साथ  शेर  भी  बसते  हैं,
 जानवर  भी  बसते  हैं  पौर  हमें  उन  की  देख  रेख  भी
 करनी  पढ़ी  है  ताकि  वह  बस्ती  में.  (व्यवधान)

 उपाध्यक्ष  साहब,  में  प्राप  का  भ्राभारी  हूं
 कि  झाप  ने  मुझे  बोलने  का  समय  दिया।

 *DR.  P.  V.  PERIASAMY  (Krishna-
 giri):  Hon.  Mr.  Deputy  _  Speaker,
 Sir,  I  am  very  grateful  to  you  for  giving
 me  an  opportunity  to  participate  on
 behalf  of  my  party  the  All  Indi  ia  Anna
 Dravida  Munnetra  Kazhagam  in  the
 discussion  on  the  prevalent  flood  situation
 in  the  country.

 Floods  in  our  country  are  not  a  rare
 phenomenon  but  a  recurring  one  year
 after  year.  Fervent  appeals  and  pas- sionate  pleas  are  made  on  the  floor  of
 this  House  about  the  relief  measures  to  be
 adopted  for  the  flood-afflicted  people. The  newspapers  flash  the  Ministers
 looking  down  from  their  planes  at  the
 flood  havoc  on  the  earth,  but  never
 feature  the  pitiable  plight  of  the  suffering
 people.  In  the  northern  parts  of  the
 country  40%  of  the  cultivable  area  is
 inundated  by  the  swirling  flood-waters  and
 in  the  sourhtern  States  60%  of  the  culti-
 vable  area  is  affiicted  by  drought.  Per-
 haps  our  country  alone  is  the  victim  of
 this  twin  problem  of  floods  and  drought and  that  too  year  after  year.

 The  rivers  of  worship  becomes  rivers  of
 woe,  converting  places  of  religious  im-
 portance  into  spots  for  the  last  rites  of
 those  drowned  in  their  floods.  It  is
 estimated  that  the  annual  loss  on
 account  of  floods  is  of  the  order  of
 Rs.  1800  crores  to  foodgrains  alone,
 besides  the  destruction  of  farmers’  pro-
 perties,  their  cattle  etc.  The  after-
 effect  of  floods  is  also  considerable.  The
 drinking  water  gets  contaminated,  which
 spreads  virus  diseases  like  jaundice,
 typhoid,  malaria  etc.  The  sacred  places like  Banaras,  Allahabad  etc.  on  the  banks
 of  rivers,  which  are  visited  by  the  people from  all  over  the  country,  become  vitiated.
 They  become  a  vast  cremation  ground. The  people  who  go  to  wash  their  sins  in

 these  rivers  are  themselves  washed  away
 by

 the  flood-currents.  This  narration
 of  untold  miseries  of  the  masses  subjected to  the  future  fury  of  nature  is  not,  as  I
 said  before,  new  to  this  House.  Yet
 we  are  compelled  to  refer  to  them  because
 of  the  inadequate  steps  taken  by  the
 Government  to  avert  such  recurring  cala-
 mities  and  also  because  of  the  absence  of
 a  well-planned  plan  of  action  in  this
 regard.  Here  it  is  relevant  to  menticn
 that  every  one  is  ready  to  share  the
 naturc’s  bounties  but  none  is  prepared  to
 bear  the  brunt  of  nature’sfrown  and  fury
 except  our  people  in  the  rural  areas  en-
 gaged  in  the  noble  task  of  feeding  the
 entire  nation.  The  farmers  are  left
 alone  to  fend  for  themselves  in  this  hour
 of  crisis.

 The  Government  have  invested  enor-
 mous  amounts  in  industrics  but  they have  not  gencrated  enough  employment
 Opportunities,  excepting  for  those  near
 and  dear  ones  of  the  industrialists.  If
 there  is  fire  or  theft  in  the  industry, there  is  the  insurance  facility  from  which
 they  get  back  their  money.  If  fatal
 accidents  take  place  either  in  air  travel or  in  train  journey,  compensation  _  is
 paid  to  the  dependents  of  victims.  But
 there  is  no  such  facility  for  the  farmers
 who  lose  their  crops  in  floods.  Their
 dependents  do  not  get  monetary  assistance
 from  any  source  if  their  bread-winners
 are  drowned  in  floods.  There  is  no  crop
 insurance  facility  for  them.  As  you
 have  multiple  financial  institutions  which
 supplement  and  augment  the  needs  of
 the  industrialists,  unfortunately  there  is
 not  even  one  high-level  financial  institu-
 tion  to  exclusively  help  agriculture  in
 the  country.  though  agriculture  is  the
 main-stay  of  the  country,  and  it  alone
 can  generate  enough  employment  oppor-
 tunities  for  ever-increasing  population of  the  country.  If  only  the  Government
 had  implemented  flood-control  schemes
 which  would  have  saved  by  now  thou-
 sands  of  crores  of  rupees  lost  in  floods, if  only  the  Government  had  invested
 50%  of  what  they  have  done  in  the
 industries  in  agriculture,  by  now  we
 would  have  become  the  premier  food-
 grains  producing  nation  in  the  world.
 You  know,  Sir,  that  several  hundred
 crores  of  foreign  currency  are  invested  in
 industrics,  which  have  only  helped  the
 rich  to  become  richer.  For  want  of
 massive  investment  in  agriculture,  the
 poor  has  become  pauper  during  the  past three  decades.  While  the  net  national
 product  has  gone  up,  the  per  capita
 income  of  the  agriculturist  has  dec  Find. The  people  who  feed  the  nation  are  not
 getting  enough  to  feed  themselves,  to
 clothe  themselves  and  to  protect  them-

 *The  original  speech  was  delivered  in  Tamil.
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 seches  and  their  family  from  sun  and
 showers.  It  is  really  unfortunate  that
 we  have  not  been  able  to  wipe  out  the
 tears  of  starving  children,  men  and
 women  in  the  country.

 Here,  I  would  like  to  point  that  in
 Russia  even  desert  has  been  made  into  a
 vast  fertile  field  yielding  tonnes  and
 tonnes  of  foodgrains.  Today  Russia
 heads  the  comity  of  nations  in  the  matter
 of  food  production.  If  such  impossible
 things  can  be  done  in  this  modern  world,
 imagine  what  our  farmers  can  do  if
 they  are  helped  financially  and  techni-
 cally,  Indian  nation  would  be  the
 world’s  granary.

 I  suggest  that  the  Government  of
 India,  as  has  been  pointed  out  by  my
 leader  Puratchi  Thalaivar  M.  5.  R..
 the  Chief  Minister  of  Tamil  Nadu,  must
 formulate  a  programme  of  action  includ-
 ing  crop  insurance  facility  for  our  far-
 mers,  so  that  they  are  saved  from  ravages
 of  flood.  All  the  rivers  must  be  na-
 tionalised.  In  fact,  the  unresolved  inter-
 State  river  water  disputes  have  aggra-
 vated  the  flood  havoc.  The  mighty
 river  Ganga  must  be  linked  with  magna-
 nimous  river  Cauvery.  If  this  scheme  is
 taken  up  for  implementation,  it  will
 not  revolutionise  India’s  agricultural
 cconomy  but  also  gencrate  employment
 opportunities  for  the  millions  of  our
 unemployedin  the  country.  Ifthe  Janata Government  wants  to  cradicate  unem-
 ployment  in  the  country  within  a  decade.
 this  Ganga-Cauvery  link-up  scheme
 must  be  taken  up  for  implementation.
 If  it  is  necessary,  the  Government  must
 seck  international  financial  assistance  for
 this  scheme.  The  North  will  be  saved
 of  flood  and  the  South  from  drought.
 when  Ganga  is  linked  up  with  Cauvery.

 Our  hon.  Minister  of  Agriculture,  Shri
 Barnala,  hails  from  an_  agriculturist’s
 family  and  he  knows  that  agricultural  ad-
 vancement  alone  will  climinate  the  gnaws
 ing  poverty  from  our  country.  I  am  sure
 that  during  his  tenure  of  office  as  the
 Agriculture  Minister  he  will  earn  the
 gratitude  of  all  the  people  of  the  country,
 and  also  that  of  the  future  generations
 by  taking  steps  to  implement  Ganga-
 Cauvery  link  up  scheme.  I  hope  that  the
 Janata  Government,  which  swears  by  the
 welfare  of  the  people,  will  give  due  im-
 portance  to  flood-control  schemes,  which
 willin  turn  augment  our  agricultural  yield
 and  which  will  help  in  raising  the  living
 standards  of  our  farmers  in  the  country.
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 ig  hours,

 थो  जोधरो  हरी  राम  awe  नोबारा
 (बीकानर)  :  उपाध्यक्ष  महोदय,  राजस्थान  में  जो
 चष्चर  नदी  है  इस  से  काफ़ी  नुक्सान  बाढ़  के  कारण
 हुआ  है  1  किसी  भी  माननोय  सदस्य  ने  घष्घर  तदी
 को  बाढ़  के  बार  में  नहों  कहा  ।  धघाज ही  रेडियो  में  सुना
 है  कालका  से  सहारनपुर  होते  हुए  जो  बाढ़  जायगी
 वह  दोबारा  राजस्थान  में  जायेगी।  वहां  पिछले
 साल  बाढ़  से  काफ़ी  नुक्सान  हुभा  है।  बषष्घर
 नदी  का  पानी  चौड़ाई  पर  है  जिससे  सारी  फसल
 बरबाद  हो  गई  है,  गांव  के  गांव  वह  गये  हैं  ।
 तो  प्राप  से  निवेदन  है  कि  जो  चौड़ाई  है  नदी  की  उसके
 बीच  में  नहर  निकाल  दी  जाय  तो  इलाके  का  भला
 हो  सकता  है।  बीच  का  हताका  ऊंचा  होने  से
 घष्घर  नदी  का  पानी  काफ़ी  बड़  इताके  में  फैल
 जाता  है  जिससे  फसल  को  बहुत  नुक्सान  होता
 है,  प्रोर  इस  साल  भी  हुभा  है  ।  घष्घर  नदी  का
 इलाका  चावल  का  इलाका  है  शौर  यहां  बहुत प्रन्‍्छ्ठो  क्वालिटो  का  चावल  होता  है।  लेकिन

 सं
 दो  साल  से  चावल  की  फ़सल  बरबाद  हो  रही ॥

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur)  :  ‘hercare  many  members
 who  want  to  speak;  therefore  cach
 Member  should  be  given  five  minutes.

 MR.  DEPUTY-SPEAKER  :  If  the
 House  agrees,  we  can  have  atime  limit
 of  five  minutes  for  each  Member.

 ो. बजयूचण  तिवारो  (  खनोताबाद  )
 जो  बाढ़  क्षेत्र  के  लोग  हैं  उनको  भी  बोलने  का
 ग्रवसर  दिया  जाय  t

 उपाध्यक्ष  महोदय  :  ठीक  है  5,  5  मिनट
 का  समय  मिल  जायगा।

 SHRI  K.A.  RAJAN  (Trichur):  Devasta-
 ting  floods  arerecurring  every  year  in  our
 country  creating  a  lot  of  calamaties  and
 unsettlement  and  uprooting  families.  My suggestion  regarding  this  particular  pro- blem  is  there  is  lack  of  integrated  national
 approach  on  the  question  of  floods.  Most Members  who  have  spoken  have  clearly and  elaborately  dealt  with  the  miseries
 people  suffered  in  their  respective  areas and  I  need  not  repeat  the  horror  caused
 by  the  floods  in  U.P.,  Bihar  and  Assam where  every  year  lakhs  of  families are  uprooted.  Almost  every  year a  lot  of  money  is  pumped  in for  relief  an  if  you  take  into
 account  the  amount  pumped  in  towards
 relief  work  during  the  last  two  yeas,  I think  we  would  have  granted  enough
 money  or  completing  works  for  the  pre-
 vention  of  this  un  fortunate  recurrence in  ourcountry.  First  of  all  I  urge  upon the  necessity  for  an  integrated  national
 approach  regarding  flood  control.
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 33°04  brs.

 (SHrmati  PARVATH!  KRISHNAN  in  the
 Chair)

 During  the  time  of  the  floods,  when
 these  unfortunate  incidents  occur  Govern-
 ment  have  to  spend  these  funds  because
 hundreds,  millions  of  people  are  up-
 rooted.  If  you  take  into  account  this  vast
 amount  pumped  into  the  relief  measures.
 by  this  time  if  you  had  utilised  all  that
 money  in  evolving  an  integrated  national
 approach  for  building  dams  and  taking
 other  protective  measures  our  people
 would  have  been  saved  from  all_  these
 difficulties.  There  is  also  a  lot  of  ccm-
 plaint  about  the  misuse  of  funds  given  for
 relief  measures  on  account  ofthe  bureau-
 cratic  machinery.  People’s  coopera-
 tion  is  not  takenin  the  relief  mea-
 sures.  The  involvement  of  the  people
 is  not  there.  ‘That  is  why  there  is  misuse
 of  these  funds.  There  has  to  be  long
 range  planning  for  relicf  work,  because
 when  there  is  flood,  the  meagre  resources
 of  the  family  are  taken  away  and  they  are
 upproote:].  So,  it  is  a  question  of  rehabili-
 tation.  So,  more  money  hasto  be  given for  relief  work  to  mect  the  exigencies  aris-
 ing  out  of  natural  calamities  like  flc  ods.
 Thedamswhich  are  already  therearein  a
 dilapidated  condition.  They  were  not
 well  planned  and  well  supervised  at  the
 time  of  their  construction,  The  contrac-
 tors  and  middlemen  did  not  use  enough materials  and  did  not  build  them  accord-
 ing  to  specifictions.  Naturally,  the  dams
 give  way  and  the  purpose  is  not  served.
 That  is  the  malady  in  regard  to  the  exist-
 ing  dams.

 The  National  Flood  Commission  _  is
 there.  Every  now  and  then  when  floods
 ravage  in  a  State,  the  National  Commis-
 sion  gocs  there,  discussses  it  with  the  con-
 cerned  officers  and  evolves  plans  and
 schemes.  In  077  there  was  a  report  in
 the  press  that  Bihar  and  U.P.  are  not
 going  to  face  the  calamity  of  floods  be-
 cause  the  National  Commission  is  goingto evolve  a  very  efficient  protective  scheme
 for  preventing  floods.  But  977  came
 and  went  and  40798  has  come.  Still
 we  are  facing  the  unfortunate  situations
 caused  by  floods.  So,  instead  of
 adopting  adhoc  measures  for  tackling
 floods,  the  Government  should  come
 forward  with  an  integrated  national  pro-
 ject  regarding  flood  control.  Then
 only  we  will  be  able  to  save  the  humanity,
 especially  in  U.P.,  Bihar  and  Assam,
 from  this  calamity.  Terefore.  once  more
 T  stress  that  we  should  think  in  terms  ofa
 broad  national  integrated  approach  to
 this  problem  that  will  ultimately  save
 the  millions  of  our  people.  Otherwise,
 the  crores  of  rupees  pumped  into  the
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 relief  measures  at  present  are  unnece®
 ssarily  wasted  and  misused  in  the  abser.ce
 of  a  national  integrated  approach.

 MR.  CHAIRMAN  :  Dr.  Murli  Ma-
 nohar  Joshi.

 Bo  मुरसों  मनोहर  जोशो  (प्रतमोड़ा  )  :
 सप्चापति  महोदय,

 थ्यो  'चिनायक  प्रसाद  यादव  (  सहरसा  )
 सैक्रेटी  साहब  श्राप  इसमें  भी  बोलेंगे  तो  हम
 क्या  करेंगे  ।

 डा०  सरसों  बनोहर  जोशो  :  मैं  तो
 सभापति  महोदय  की  भ्राज्ञा  से  बोल  रहा  हूं  ।

 शौ  लिनायक  प्रसाद  यादव  :  बाढ़  में  तो
 हम  डब  रहे  हैं  श्रौर  यहां  पर  नाम  सैत्रेटरी  भौर
 प्रैजीडेंट  केशरा  रहे  हैं  1

 डा०  मुरलों  सनोहर  जोशो  :  ग्रापकों  मालूम
 होना  चाहिए,  हमारी  कांस्टीट्युएन्सी  में  बहुत  बाढ़

 |

 थी  विनायक  प्रसाद  यादव :  प्रगर  प्रापकी
 यही  मर्जी  है  तो  कीजिए  ।

 डा०  मरलों  सनोहर  जोशो  (गल्मोड़ा)  :
 समापति  महोदया,  उत्तर  प्रदेश  भौर  देश  के  बहुत से  क्षेत्रों  में  बाढ़  से  बहुत  विनाश  हुआ  है  ।  यह
 बाढ़  क्‍यों  भ्राती  है  श्लौर  इन  बाढ़ों  का  नियंत्रण  कैसे
 होना  चाहिए  इस  पर  विचार  करने  के  लिए  यहां सदन  में  हम  एकत्रित  हुए  हैं।  बाढ़ों  से  विनाश
 के  बारे  में  तो  मैं  चर्चा  नहीं  करूंगा  क्योंकि  बहुत  से
 सदस्यों  ने  उस  का  उल्लेख  पहले  कर  दिया  ।  उत्तरी
 भारत  में  जो  बाढ़  पश्राती  है  वह  विशेषकर  उन
 नदियों  से  भ्राती  है  जिनका  उद्गम  हिमालय  से  है श्रौर  इस  लिए  दहन  बाढ़ों  के  नियंत्रण  के  कार्यक्रम  पर
 हिमातय  को  बिना  ध्यान  में  रखे  हुए  कोई  प्रभावी
 विचार  नहीं  किया  जा  सकता  t  ब्रह्मपुत्न,  कोसी,
 गंगा,

 7
 ना  या  पंजाब  भ्ौर  जम्मू  काश्मोर  की  जितनी

 नदियां  हैँ  उन  सब  में  बाढ़ों  के  कारण  की  मौमांसा
 फरने  के  बाद  यह  बात  स्पष्ट  है  कि  जब  तक
 उन  के  उद्गम  स्थान  से  ले  कर  उन  के  प्रवाहित
 होने  के  स्थान  तक  पूरा  प्रभावी  इंजीनियरिंग  उपक्रम
 नहीं  किया  जायेगा  तब  तक  इन  बाढ़ों  पर  नियंत्रण
 करना  संभव  नहीं  होगा  ।  इसलिए  मेरा  एक
 सुझाव  यह  है  कि  पहले  ता  जहां  भ्रावश्यक  हो  वहां
 घन्तर्राष्ट्रीय  स्तर  पर  भारत-नैपाल,  भारत-चीन,
 भांरत-बंगलादेश,  भारत-पाकिस्तान  यानी  हिमालय के  प्रासपास  जितने  भी  देश  है  उन  सबके  साथ
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 [sto  मुरलो  मनोहर  जो  झी]
 मिल  कर  एक  प्रभावी  बाढ़  नियंत्रण  कार्यक्रम  बनाने
 का  उपाय  किया  जाना  चाहिए  पौर  उसका  विकास
 किया  जाना  चाहिए  |

 बाढ़  का  एक  बहुत  बड़ा  कारण  नदियों  में
 सिल्ट  जमा  हो  जाना  है।  मेरा  सुझाव  यह  है  कि
 एक  तो  ।स  सिल्ट  को  भाने  से  रोकने  के  लिए  कदम
 उठाया  जाय  झौर  उस  के  लिए  जो  काम  हो  रहे
 है  उन  को  शौर  भधिक  प्रभावी,  कारगर  पौर
 वैज्ञानिक  ढंग  से  किया  जाये  t  दूसरी  तरफ
 जो  सिल्ट  नदियों  में  झाती  है  उस  को  निकालने  की
 धावश्यकता  है।  इसतिए  मेँ  यह  कहना  चाहूगा
 कि  बहुत  व्यापक  पैमाने  पर  डि-सिल्टिफिकेशन
 प्रोग्राम  लिया  जाना  चाहिए  -

 नदियों  से  सिल्ट  निकाल  कर  उसका  क्‍या
 उपयोग  किया  जाय  यह  शायद  एक  समस्या  हो
 सकती  है।  मैं  यह  सुझाव  देना  चाहूंगा  कि  सिल्ट
 के  कुछ  हिस्से  का  उपयोग  तो  खाद  के  तौर  पर
 किया  जा  सकता  है  लेकिन  उस  के  बहुत  बड़े
 हिस्से  का  उपयोग  काम्प्रस्ड  ब्रिक्स  बनाने  के  लिए
 किया  जा  सकता  है।  उस  के  जरिए  हम  बिना
 पकाए  हुए  कम्प्रेशन  के  द्वारा  इंटें  बता  सकते  हूँ
 झोर  उन  इंटों  का  उपयोग  ग्रामोण  गृह  निर्माण
 के  लिए  क्या  जा  सकता  है।  लाखों  लोगों  को
 इस  में  काम  दिया  जा  सकता  है।  नदियों  की
 तलो  को  गहरा  करने  के  लिऐ  प्रामोण  क्षव्रों  में
 रहने  वाले  लाखों  लोगों  को  काम  दिया  जा  सकता
 है।  नदियों  की  तलहटी  को  साफ  करन  के  लिए
 पौर  सिल्ट  निकालने  के  लिए  उनका  उपयोग
 किया  जा  सकता  है।  झाफ  दि  हाई  वे  ट्रक्‍्स  मंगाई
 जा  सकतो  हैं,  उनके  द्वारा  नदियों  को  तलहूटों  में
 से  सिल्ट  निकाल  कर  शौर  फिर  किनारे  से  दूर
 तक  ने  जाने  के  लिए  मानवोय  क्क्ति  का  उपयोग
 किया  जा  सकता  है।  इस  तरह  से  डि-सिल्टिफि-
 केशन  से  भारी  पैमाने  पर  एम्पलायमेंट  जनरेटे
 किया  जा  सकता  है  -  फिर  इस  सिल्ट  के  प्रयोग
 से  बिना  कोयले  की  सहायता  के  कम्प्रेशन  के  जरिए
 इंटें  बना  कर  गृह  निर्माण  का  काम  किया  जा  सकता
 है  ।  इस  तरह  से  काफो  मज़बूत  ईटें  इससे
 बनाई  जा  सकती  हैं।  प्रावश्यकता  होतो  इंजि-
 'नियरिंग  संस्था  को  इस  पर  रिसर्च  करने  के  लिए
 कहा  जासकता  है।  उस  सिल्ट  को  सहायता  से
 हम  प्रकार  ्रच्छे  शौर  सस्ते  मकान  बनाने  के  लिए
 सामान  मुहैया  किया  जा  सकता  है।

 दूसरी  बात  मुझ  इस  मामले  म  यह  कहनी  हे
 कि  जो  यह  मिल्ट  ग्राती  है  पहाड़ों  के  गिरने  से
 जैस  प्रमी  भागीरथयी  में  ऐसा  हुमा  तो  जो  हिमालय
 की  इजिनियरिंग  है  उस  को  तरफ  भी  ध्यान  दिया
 जाना  चाहिए।  सड़कें  बनती  हैं,  ब्लास्टिंग  किया
 जाता  है,  डाइनामाइट  से  पहाड़  उड़ाये  जाते  हैं
 शौर  दूर-दूर  तक  उन  का  प्रभाव  हो  जाता  है,
 वे  कमजोर  हो  जाते  हैं,  तो  एक  हिमालवन  इंजि-
 नियरिंग  इस  विषय  में  त्रिकसित  की  जानी  चाहिए
 जो  फ्लड  कंद्रोत  इजिनियरिंग  के  साथ  लिक  हो
 जाबे  ।  फ्लड  कंट्रोल,  यह  खाजी  एडमििस्ट्रेटिब
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 सबाल  नहीं  है,  इस  को  एक  तकनीकों  सवाल  के
 विषय  रूप  में  विकसित  किया  जाना  चाहिए ।
 फ्लड  फोरकास्टिग  ,  फ्लड  कंट्रोल,  फ्लड  रिलीफ
 झोर  उस  फ्लड  को  हम  मानव  के  लाभ  के  सिए
 केसे  परिवत्तित  कर  सकते  हैं  इस  के  लिए  एक
 फ्लड  इंजिनियरिंग  का  विकास  किया  जाना  बाहिए  |
 पांच  हजार  करोड़  से  लेकर  दस  हज,र  करोड़
 रपए  तक  का

 नुक्सान
 इन बाढ़ों  से  हुभा  है  जो  पहली पंच  वर्षीय  q  से  दुगना  है।  एक  पूरी  पंच-

 वर्षोगय  योजना  बाढ़ों  ने  साफ  कर  दो।  श्याप  ने
 400  करोड़  रुपया  खर्च  किया।  प्राप  की  रिपोर्टस में  बताया  गया  है  कि  2  हजार  करोड़  रुपये  को
 धावश्यकता  है  जिस  से  कि  लांग  र्म  प्रोग्राम्स
 बनाए  जाने  चाहिए  ।  मै  कहना  चाहता  हूं  कि
 इस  रुपए  का  प्रबन्ध  बजाय  बीस  पच्चीस  साल  में
 क  ने  के  हस  के  पहले  ही  करना  चाहिए  पौर  बन-
 संरक्षण,  बाढ-नियंत्रण  के  साथ  हस  को  जोड़  देना
 चाहिए  ।  एक  वंज्ञानिक  wer  पर  इस  को
 बनाना  चाहिए।  बलड  धाया  शौर  प्रापने  उस  पर
 विचार  कर  लिया,  यह  जो  स्लिप  me  तरीका  है, में  समझता  कि  यह  प्रच्छा  नहीं  है।  खास  तौर
 से  हिमातलक  के  क्षेत्र  में  से  बाढ़ों  का  उद्गम  होता  है,
 जैसे  प्रमी  भागोरों  सें  हुभा,  उस  सें  मेरे  निर्वाचन
 क्षेत्र  में  एक  पूरा  बाजार  का  बाजार  बह  गया  t
 unis  में  पहाड़  के  गिर  जाने  से  जो  भय  खड़ा
 हो  गया  है  वह  न  केवल  जनसंख्या  के  लिए  बल्कि
 केन्द्रीय  सरकार  की  योजनाग्रों  के  लिए  भो  भय
 खड़ा  हो  गया  है।  एम्बकमेंट्स  के  किनारे  जो
 सेकड़ों  प्रोजक्ट्स  है  उनके  लिए  भी  भय  खड़ा  हो  गया
 है  ।  बहुत  ले  तीष॑  यात्री  भी  घिर  गए  हैं।
 ध्सलिए  यह  धावश्यक  है  कि  झाप  एक  राष्ट्रोय स्तर  पर  और  अन्तर्राष्ट्रीय  स्तर  पर  बाड़  नियंत्रण
 के  लिए,  बाढ़  इंजोनिर्यारग  के  (लए  शौर  मैसिव
 डो-सिल्टिकििशन  के  लिए,  रूरल  'एम्प्ल [पिमेग्ट  के
 साथ  जोड़  करके  एक  योजना  तेयार  की  जाये ।

 SHRI  TARUN  GOGOI  (Jorhat)  :
 Madam,  Chairman,  many  parts  of  the
 country,  particularly  UP,  Bihar  and
 Assam  have  been  ravaged  by  floods,  not
 once  or  twice  but  many  times  in  succe-
 ssive  months,  asa  result  of  which;  millions
 of  p:ople  have  been  undergoing  untold
 suffering  and  hardship.  This  time  the
 flood  is  of  an  unprecedented  nature.  It
 has  caused  extensive  damage  and  the  loss
 is  worth  a  few  crores  of  rupees;  not  only thatit  hastakena  toll  of  hundreds  of  lives.
 This  problem  has  to  be  given  the  top  most
 p‘iority  and  it  should  be  treated  as  a  na-
 tional  problem.

 Wat  is  most  disheartening  is  that  the
 proble.n  has  not  been  so  far  taken  as
 seciously  as  it  should  have  been  and  only
 temporary  mtasures  have  been  taken.
 Tae  Government  should  have  treated  it
 asa  national  problem.  It  should  find
 a  comorchentive  solution  to  this  pro- blem.  I  woald  appzaltothehon.  Minis-
 ter  to  start  from  now  with  all  serious-
 ness.
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 Now  I  would  like  to  come  to  my  State,
 Assam.  The  most  important  problem that  has  been  confronting  this  State,
 for  quite  a  long  time,  for  more  that  two
 decades  is  floods.  Asa  result  of  that  the
 whole  economy  of  the  State  has  been
 badly  affected.  Assam  continues  to  be
 a  poor  State,  poverty  has  been  on  the
 increase  and  consequently  unemploy- ment  problem  has  been  growing.  Un-
 like  the  other  parts  of  the  country,  Assam
 is  affected  by  floods  every  year.  It  has
 become  a  permanent  feature  or  annual
 feature,  it  comes  not  once  or  twice,  but
 thrice  or  four  times  a  year  and  every  year, lakhs  and  lakhs  of  people  are  affected,
 lakhs  of  acres  of  land  are  inundated,
 hundreds  of  people  lose  their  lives,  thou-
 sands  of  cattle  are  washed  away,  and
 thousands  of  houses  are  washed  away. Thousands  of  people  are  thrown  in  the
 streets.  I  know  the  sufferings  and
 hardships  of  those  people  who  have  to
 pass  their  lives  on  the  strects.  (Jnterrup-
 tions)

 T  come  from  an  area  which  is  always
 affected  by  floods.  Even  today  I  have
 received  information  that  many  parts  of
 my  Constituency  including  the  Ship-
 sagar  sub-division  has  been  affected.
 Last  year  my  own  home  town  was  badly affected.  There  was  5’  or  6’  of  water
 in  my  house,  in  the  whole  of  the  town.
 Many  of  the  families,  including  my  own
 family,  had  to  be  evacuated.

 This  problem  of  floods  has  been  there
 since  1950.  \Wienthere  wasa_  big  earth-
 quike,  the  whole  topography  of  Assam
 had  changed.  Uptillnow,  no  comprehen- sive  plan  has  been  taken  up  to  control
 floods.  In  fact  in  1970,  the  Brahmaputra Flood  Control  Board  was  constituted
 in  order  to  draw  up  a_  comprehensive
 p=

 and  this  Board  drew  up  a  ompre- ensive  plan,  which  would  cost  Rs.  400
 crores  for  short  term  and  Rs.  400  crores
 for  long  term  projects.  Because  of  the
 finanicial  constraints,  the  Government
 did  not  accept  it.  The  Government  did
 not  procecd  with  that  proiect.

 After  that  we  have  been  trying
 our  best,  we  have  been  impressing  upon
 the  Government—  earlier  also,  we  have
 been  impressing  upon  the  Government—
 that  the  State  Government’s  financial
 resources  being  limited,  it  is  not  possible for  the  State  Government  to  tackle  the
 problem.  It  should  be  taken  up  as  a
 national  problem.  It  should  be  given the  top-most  priority.  In  fact,  the  last
 Government  accepted  it  in  principle.
 They  wanted  to  take  up  the  flood  control
 measures  and  they  drew  up  a  Bill  in  975 and  they  notified  it  to  be  introduced.  But
 afterwards,  they  withdrew  it.  We  have
 been  impressing  upon  the  present  Govern-
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 ment  also  that  it  should  be  taken  up  as  a
 national  problem.  It  is  not  possible  for
 the  State  Government  to  tackle  the  pro- blem.  So,  the  whole  flood  control  mea-
 sure  should  be  taken  up  by  the  Central
 Government.  The  Brahmaputra  Control
 Board  should  be  taken  up  and  financed
 by  the  Central  Government.

 Besides  that,  I  want  to  say  that  the
 World  Bank  also  may  be  asked  to  assist
 us  in  this  matter.  There  isan  example of  the  Mckon  river  where  there  is  an  in-
 volvement  of  the  UNO.  The  Central
 Government  should  also  take  up  this
 matter  with  the  UNO.  Last  time,  when
 Mr.  Carter,  the  American  President  and
 Mr.  Callaghan,  the  British  Prime
 Minister  came  here,  they  assured  to  help us  in  the  eastern  region.  I  would  like  to
 know  from  the  Government  whether  they have  taken  up  the  matter  with  these  two
 Governments.

 Last  March,  it  was  heartening  to  note
 that  there  was  a  proposal  that  the  Brah-
 maputra  Canal  Project  would  be  linked
 up  with  Ganga,  along  with  two  dams,
 Subansiri  and  Dihang.  This  project
 willgo  along  way  in  solving  the  problem of  floods  not  only  in  Assam  but  aso  it  will
 help  Bangladesh.

 The  Bangladesh  Government  is  raising a  bogey  that  more  of  their  land  will  be
 submerged  and  that  a  large  number  of
 people  be  evacuated.  But  in  fact,  by
 this  project,  a  lot  of  more  land  will  be  sub-
 merged  and  a  large  number  of  people  will
 be  evacuated  in  India.  I  hope,  the  hon.
 Minister  will  consider  al)  these  things  and
 draw  up  a  comprehenive  plan  to  control
 floods  so  that  Assam's  economy  can  be
 mproved.

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA  (Faridkot)  :  Madam,  Chair-
 man,  Punjab  is  passing  through  a  critical
 period  due  to  floods.  Floods  have  des-
 stroyed  crops  in  Punjab,  Also  houses
 have  been  smashed  and  cattle  have  been
 killed  through  out  the  border  areas
 and  throughout  the  areas  of  Ferozepur,
 Zira,  Moga,  Ludhiang,  Hoshiarpur,
 Ajnala,  Philaur,  Tilwandi,  Amritsar  and
 Patiala.  There  are  areas  where  the
 water  is  lying  6  to  7  or  8  ft.

 deep
 The  Dusi

 bund  of  Punjab  is  in  danger.  The  Punjab
 Government  has_  uptill  now  announced
 an  interim  rclief  Rs.  30  lakhs  to  Ludhiana
 district,  Rs.  30  lakhs  to  Zira,  Rs.  5  lakhs
 Oy  Tangri  area  of  Patiala  and  Rs.  79  lakhs
 to  other  areas,

 I  want  to  daw  the  attention  of  the
 House  to  the  fact  that  a  small  State  ef
 Puajad  has  announced  an  interim  relief
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 [  Shri  Balwant  Singh  Ramoowalia  ]
 of  about  ॥  crore.  It  means  the  actual
 Inss  would  be  about  Rs.  i2  crores  to
 Rs.  5  crores.

 So,  Punjab  is  suffering.  Everywhere there  is  water.  I  will  humbly  submit  my
 suzgestions  to  the  Government.  First
 of  all  I  will  say  that  this  is  the  mystery  of
 this  nation  that  every  one  is  ready,  every
 body  is  prepared  to  share  the  fruits  of
 nature's  kindness,  but  nobody  is  ready  to
 share  the  cruelty  and  calamity  of  nature.
 People  should  share  also  the  cruelty  of
 nature.  Rivers  are  a  natural  property. There  are  rivers  which  flow  in  particular
 States,  and  there  are  adjoining  States
 which  enjoy  the  benefit  from  those  waters.
 But  when  the  State  through  which  a  parti- cular  river  flows  suffers  damage  or  loss
 due  to  that  river,  then  the  adjoining  States
 do  not  come  to  sharethe  grief  or  calamity or  damages.  So,  our  Government
 should  think  on  these  lines  that  the  neigh-
 bouring  States  who  cnjoy  the  benefits

 of  the  river  waters  should  also  share  the
 grief  of  the  people.  I  will  humbly  sug-
 gest  that  the  Central  Government  should
 ask  for  detailed  and  comprehensive  re-
 ports  of  losses  and  damages  from  all  the
 States,  and  the  relief  fund  should  be  raised
 by  three  or  four  times  from  the  present one.

 I  will  also  make  a  hunble  suggestion  to
 our  hon.  Irrigation  Minister.  Itscems
 that  the  hon.  Irrigation  Minister  has
 totally  forgotten  Punjab.  He  has  gone  to
 U.P.,  he  has  gone  to  Assam.  he  has  gone  to
 the  other  States,  but  he  has  not  visited
 Punjab  during  these  days,  especially when  the  whole  of  Punjab  is  under  water.
 (interruptions).

 In
 Punjab

 there  is  some  peculiarity. duc  to  its  being  a  border  State,  there  are
 some  drains  dug  by  the  defence  depart- ment  for  defence  purposes,  and  during
 heavy  rains,  these  drains  also  create  a
 problem,  they  add  to  flooding  of  the  arcas
 So,  the  Central  Government  should  give
 special  consideration  to  Punjab,  especially in  the  matter  of floodrelief.

 In  the  end,  T  will  humbly  suggest  to
 the  Central  Government  to  ask  for  plans
 from  the  States  to  have  a  complete  control
 of  the  flood  menace.  The  Central  Go-
 vernment  should”  give  liberal  assist-
 ance  to  the  Statesto  have  some  perma- nent  solution  for  this  flood  problem
 throughout  the  country.  IT  will  also
 humbly  request  the  hon.  Minister  again to  visit  my  State  and  also  to  enhance  the
 help  to  my  State.

 शो  हरिकेश  बहादुर  _  (गोरखपुर  )  :  सप्चापति
 महोदया,  बाढ़  के  सम्बन्ध  में  प्रति  वर्ष  हमारे  दोनों
 सदनों  में  बहस  हमा  करती  है।  यह  बहस
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 काफी  हद  तक  तरह  तरह  की  योजनापों  को  ले
 कर  के  होती  है  शौर  तरह  तरह  के  सुझाव
 भी  इसके  दौरान  दिये  जाते  है  ।  लेकिन  यह
 बहुत  दुर्भाग्यपूर्ण  है  कि  जब  बाढ़  भातों  है,  उस
 समय  तो  सब  का  ध्यान  उधर  जाता  है,  बहस  होतो
 है भौर  लोगों  में  उसके  बारे  में  जिन्ता  देखो  जातो
 है।  लेकिन  दो-तोन  महीनों  की  बरसात  के  बाद
 सब  का  ध्यान  उधर  से  हटने  खगता  है
 सरकार  को  इस  दिशा  में  बहुत  गंभी  रता  से  सोचना
 चाहिए  t  जो  भी  योजनायें  बनानो  शौर  जो  भी
 कार्य  हमें  करना  है  उस  पर  तत्काल  ध्यान  देने  को
 हावश्यकता  है  क्‍योंकि  घाज  तक  जो  नुक्सान
 हुमा  है  वह  इतना  काफ़ी  है  कि  उसके  धागे  नुक्सान
 होने  देने  की  कोई  गुंजाइश  नहीं  है  ।  यह  जरूर
 एक  समस्या  है  कि  देश  की  वर्तमान  झ्ाथिक  स्थिति
 के  धाधार  पर  हम  यह  कह  सकते  हैं  इस  समस्य  का
 समाघान  तत्काल  तो  नहों  हो  सकता,  फिर  भी  जो  समय
 सरकार  द्वारा  दिया  गया  है,  25  वर्ष  का,  वह
 बहुत  प्रधिक  है  उसको  घटा  कर  प्रधिक  से  प्रधिक
 5,  0  वर्ष  के  बीच  म  करने  को  प्रावश्यकता  है  ।

 पूबंवक्ताों  ने  कहा  है  कि  यह  एक  राष्ट्रोय  समस्या
 है  इस  लिये  इसके  लिये  राष्ट्रोय  योजना  बनायी
 जानो  चाहिए।  जब  नदियों  में  बाढ़  भ्राती  है  उमसे
 लाखों  लोगों  को  तरह  तरह  की  हानि  उठानी  पड़तो
 है,  कितने  ही  लोग  मर  जाते  हैं,  सम्पत्ति  का  नाश
 होता  है,  फसल  बरबाद  होती  है।  हम  सब
 जानते  हैं  कि  कितना  नक्सान  बाढ़  की  विभोषिका
 से  हो  रहा  है।  प्रब  में  पूर्वी  उत्तर  प्रदेश  के  बारे
 में  जो  समस्या  है  उस  पर  प्रकाश  डालना  चाहता
 हूं  क्योंकि  जिस  क्षेत्र  का  मैं  प्रतिनिधित्व  करता  हूं
 उसके  प्रति  जिम्मेदारों  का  निर्वहन  करना  भी  मेरा
 कत्तंव्य  है।  यों  तो  मेने  पहले  ही  कहा  कि  यह
 राष्ट्रीय  समस्या  है  प्रौर  इसके  लिये  राष्ट्रीय  योजना
 कार्यान्वित  करनी  चाहिये।  री  उत्तर  प्रदेश  में
 राप्ती,  रोहिन,  घाघरा,  बड़ी  गंडक  जिसे  नारायणो
 भी  कहते  है,  इन  नदियों  की  वजह  से  प्रतिवर्ष  बाढ़
 ध्राती  है  प्रौर  हजारों  लोगों  को  गम्भीर  क्षति  उठानो
 पड़तों  है।  इन  नदियों  की  बाह  को  रोक  थाम  के
 लिये  कई  बार  कई  तरह  के  सरकारों  प्रतिनिधि-
 मंडल  गये  हैं।  पटेल  कमीशन  के  बारे  में  यहां
 चर्चा  भी  हुई  है,  उसने  भी  कुछ  सुझाव  दिए  थे,
 भ्रशोक  मेहता  की  फुड ग्रेन  इनक्वायरों  कमेटी  ने  भी
 सुझांव  दिये  थे,  लेकिन  उन  सुझांवों  पर  15,  20
 वर्ष  का  समय  हों  जाने  के  बाद  भी,  झ्राज  तक
 कोई  ठोस  कार्यक्रम  नहीं  चलाया  गया  है।  माननीय
 उग्रसेन  जी  ने  इस  सम्बन्ध  में  व्यापक  रूप  से  चर्चा
 की  है  जो  योजनायें  बनायी  गई  थीं  जन्‍हें  शीघ्र
 कार्यान्वित  करना  चाहिए  t

 MR.  CHAIRMAN  You  said  that
 you  would  take  only  3  minutes.  You
 please  conclude.  I  am  calling  the  next
 speaker.

 _  ot  हरिकेश  बहादुर:  प्रन्त  में  मैं  कुछ बातें  मांग  के  रूप  में  कहना  चाहता  हूं  ।  गांवों  को
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 ak  ऊंचा  करमे  के  लिए  हमें  शीघ्र  काम  करना
 जाहिए  ताकि  में  गांव  बाढ़  से  बचाये  जा  सके
 जिन  गांवों  की  पिटाई  हुई  है  उनको  बाठ  से  सुरक्षित किया  जासकता  है।  इसलिए  हस  दिशा  में  काम
 करना  चाहिए.  t  गांवों  को  बचाने  के  लिए  बांघ
 निर्माण  को  प्रावपश्यकता  है  |  बेराज  की  प्राव-
 एयकता  डै,  मैने  कृषि  मंत्री  जी  से  बात  की  है,  कुछ
 परशानी  प्वश्य  है,  लकिन  में  समझता  हूं  कि
 झगर  बराज  बनाकर  पानी  रोका  जाये  तो  उससे
 बिजली  बनेगी  जिससे  छोटे  उद्योगों  का  विकास
 होगा,  बाढ़  की  रोकथाम  होगी  बौर  साथ  हो  सिचाई
 के  साधन  भी  इकट्ठे  होंगे।  नदियों  को  गहरा
 करना  चाहिए  इससे  प्रधिक  से  प्रधिक  लोगों  को  काम
 भी  मिलेगा  धौर  लोग  बाढ़  से  भी  बच  सकंगे  ny
 गंगा  पौर  कावेरी  को  शीघ्र  जोड़े  जाने  की  प्राव-
 श्यकता  हैं।  इस  समय  जो  लोग  बाढ़  से  परेशान
 हैं  वहां  पर  लड़का!  की  फ़ोस  माफ़  को  जानी  चाहिए,
 किसी  भी  तरह  की  प्रगर  कोई  वसूली  हो  रही  है  तो
 उसको  स्थगित  करना  चाहिए,  लगान  माफ़  होना
 चाहिए  झौर  टैस्ट  वक  तुरन्त  प्रारम्भ  करने  चाहिएं
 जिससे  लोगों  को  काम  मिल  सके  ny

 st  arg  रास  मिर्धा,  (नागौर)  :  सभापति
 महांदया,  बाइ  की  इंटेसिटी  को  देश  में  कम  करन
 के  लिए  में  एक  नीति  की  दृष्टि  से श्रापके  स।मने
 सुझाव  रखना  चाहूंगा  ।  इस  देश  में  कुल  मिल।
 कर  400  मिलियन  हैक्टर  मीटर  पानी  वरमसता  है
 उममें  से  द्रभी  तक  हम  करीब  60  मिलियन  हैक्टर
 मोटर  वाटर  उपयोग  में  लाते  हैं  इन्सान,  जानवर
 झौर  सिचाई  के  लिए  q  बाकी  पानी  सारा  नदियों
 में  या  जमीन  के  नीच  जाता  है।  हसको  एक  विस्तृत
 योजना  बनी  है,  जैसा  कि  माननीय  सदस्य  सोचते
 हैं  कि  इस  देश  में  कोई  योजना  नहीं  है,  ऐसी  बात
 नहीं  है।  हम  देश  में  कितना  पानो  है  और
 उसका  उपयोग  कितने  वर्षों  में  करने  वाले  है।
 सिचाई  की  दृष्टि  से,  फ्लड  रोकन  की  दृष्टि  से
 उद्योग  बढाने  की  दृष्टि  से  पीने  के  पानी  की  दृष्टि  से
 बड़ी  योजनायें  काफो  बनी  हुई  हें,  लेकिन  कुछ
 लेकुनाज्  हैं,  उनको  पूरा  करने  की  जरूरत  है  |
 राष्ट्रीय  कृषि  श्रायोग  भ्रौर  सिचाई  कृषि  झायाग

 ने  इन  मदों  पर  काफी  रोशनी  डालो  है,  इसलिए
 हम  बिल्कुल  वंकुप्रम  है  ऐसी  बात  नहीं  है  t
 (व्यवधास)  झब्  कागज़  के  काम  को  पूरा  करने

 के  लिए  रुपया  चाहिए  7  रुपया  श्राप  लोग  इकट्ठा
 करना  नहीं  चाहते  हैं।  (  व्यवधान )  मैंने
 दो  साल  के  जनता  पार्टी  के  बजट  देखे  हैं,  केन्द्रीय
 सरकार  का  बजट  भी  देखा  है  प्रौर  राज्य  सरकारों
 के  बजट  भी  देखे  हैं।  सारी  सरकारों  ने  धाट
 के  बजट  पेश  किए  हैं।  कोई  टैक्स  लगाकर,
 कोई  सोसेंजञ  जुटाकर  काम  करने  का  श्रापका  इरादा
 नहीं  है।  कोरे  नारे  लगाने  से  धौर  हल्ला
 मचाने  से  कोई  काम  होने  वाला  नहीं  है  इसलिए  गहराई
 से  सोचिए,  नीति  की  दृष्टि  से,  मोबलाइजेशन  की
 तरफ  ज्यादा  ध्यान  देना  पड़ेगा  ।  (  ्यवधघान  )
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 में  धापस  यह  निवेदन  करना  खाहता  हूं  कि
 जो  गलती  श्राप  कर  रहे  हूँ,  वह  न  करें  ।  नीति
 को  दुष्टि  से  जो  काम  भ्रापको  करना  चाहिए  वह  तो
 करें

 फारेस्ट  पौर  एजुकेशन  को  बढ़ी  मुश्किल  से
 कान्करेंट  लिस्ट  में  लाये  थे।  एजूकेशन  को  प्राप
 लेना  चाहें,  तो

 ए
 एतराज  नहीं  है।  फारस्ट

 के  मामले  में  के  सारे  प्फसरों  ने,
 जो  बढ़ि  रखते  हैं,  उन्होंने  कहा  कि  फारेस्ट  को
 कान्करेंट  लिस्ट  में  रखो।  प्रगर  फारेस्ट  को  कान्करेंट
 लिस्ट  से  हटा  दिया  तो  बाढ़  प्रायेगी,  सिल्ट  बढ़ती
 जायेगो,  नदियां  ऊंची  होती  चलीं  जायेंगी  ।  बाढ़
 का  प्रकोप  बढ़ता  जायेगा  ।  इसलिए  कहना  चाहता
 हैं  कि  फारेस्ट  को  कांस्टीट्यूशन  में  कान्करट  लिस्ट
 में  रखिए,  इसकों  मत  हटा  दोजिए,  नहीं  तो  बड़ा
 भारी  नुक्सान  हो  जायेगा।  इसलिए  नीति  को
 दृष्टि  से  जो  ठीक  काम  भ्रापकों  करने  चाहियें
 उनके  बारे  में  मेने  धपने  सुझाव  दिए  हैं।

 जहां  तक  राजस्थान  की  बात  है,  पूर्वो  झौर
 पश्चिमी  राजस्थान  में  कई  इलाकों  में  सूखा  पड़ा
 है  लेकिन  डैज़र्ट  के  तीन  जिलों  में  बाढ़  है।  रोज
 5,  7  इंच  वर्षा  हो  जाती  है  ।  मकान  भी  वैसे

 ही  &  उनको  काफ़ी
 नुक्सान

 होता  है।  झाप
 मदद  भी  दे  रहे  हैं,  को  साठ  किसी को  70
 किसी  को  वाक  ग्राध  बोरी  प्रनाज  भी  दे  रहे
 इससे  कुछ  नहीं  होता  है,  कुछ  ज्यादा  कर  सको  तो
 भझच्छा  है।

 ग्रापसे  इतना  ही  निवेदन  है  कि  इस  प्राबलम
 को  लम्बी  दृष्टि  से  देखना  चाहिए,  राष्ट्रीय  मत  और
 विचारधारा  बनाकर  कुछ  हमको  गम्भोरता  से  काम
 करना  पड़ेगा  ।  जो  प्लान  की  दृष्टि  से  लकुनाज्ञ
 हैं,  उसको  पूरा  करवायें,  रिसोसेज्ञ  को  पूरा  करने  के
 लिए  ज्यादा  मज्ञबती  से  कदम  उठायें,  यही  मेरा
 'श्रापस  निवेदन  है।

 सभापति  महोदय  :  मिनिस्टर  |

 श्री  सुरेख  विक्रम  (  शाहजहां  पुर  ye
 सभापति  महोदय,  शाहजहांपुर  बाढ़  में  डूबा  पड़ा
 है,  हम  भी  बोलना  चाहते  हैं  1  (व्यकधान)  |

 MR.  CHAIRMAN  If  ten  people talk  at  the  same  time,  I  do  not  know
 what  you  want.  I  would  like  to  inform
 the  House  that  we  already  have  had  forty
 minutes  beyond  the  time  schedule  for  this
 Resolution  because  it  is  a  Motion  under
 ‘193,  and  I  quite  appreciate  the  fact  that
 many  of  you  come  from  the  areas  where
 there  are  very  serious  floods.  But  the
 serious  points  and  tehnical  points  have
 been  covered.  And  I  think  you  are
 equally  serious  to  know  what  Govern-
 ment  proposes  to  do  about  it  and  there
 fore  I  am  calling  the  Minister  because
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 [  Mr.  Chairman  ]
 he  should  have  atl  east  some  time  to  reply
 to  you  and  because  this  disc  ussion  is  due  to
 end  at  2  O'Clock.

 SHRI  PURNANARAYAN  SINHA
 rose.

 MR.  CHAIRMAN  :  Mr.  —  Sinha,
 you  have  already  spoken.

 (Interruptions)
 MR.  CHAIRMAN  :  People  from  all

 the  areas  have  spoken.  Mr.  Sinha,  you have  already  spoken.  Please  resume
 your  seat.

 SHRI  PURNANARAYAN  SINHA  :
 Item  No.  6  will  be  taken  up  as  soon  as
 this  business  is  disposed  of.

 Tnere  are  many  s;eakers  from  the  flood-
 affected  areas.  They  should  be  allowed
 to  speak.  There  is  no  other  business
 before  the  House  at  the  moment.

 (Interruptions)
 MR.  CHAIRMAN  :  Iam  sorry  I

 don’t  know  who  is  saying  what  if  all  of
 you  speak  at  the  same  time.  The  Minis-
 ter  should  have  time  to  reply  to  all  your oints.  Ifyouthink  hehasto  reply  in

 ve  minutes,  I  am  sure  the  Minister  will
 not  object.  Either  you  want  the  Go-
 vernment  to  be  serious  or  you  don’t.  He
 should  have  su‘ficient  time  for  reply.

 SHRI  PURNANARAYAN  SINHA  :
 You  may  put  it  to  the  House  whether  it
 is  the  pleasure  of  the  House  to  extend
 the  time  by  one  hour.

 MR.  CHAIRMAN :  Please  resume  your seat.  Please  read  the  Order  Paper  cor-
 rectly.  It  says  :  ‘To  be  taken  up  at
 2  PM  or  assoon  as  the  preceding  items  of
 business  are  disposed  of,  whichever
 isearlier.’  If  discussion  on  the  Resolu-
 tioh  on  Flood  concludes  before  2  O'clock,
 that  Resolution  would  also  be  taken  up before  2  O'clock.

 SHRI  PURNAN.ARAYAN  SINHA:
 It  is  for  the  House  to  doit.

 MR.  CHAIRMAN  :  You  have  al-
 ready  decided.  The  House  has  already
 decided,  to  sit  through  the  lunch  hour.
 This  practice  of  first  extending  the  time
 and  then  extending  the  time  and_  then
 extending  it  cannot  go  on.  The  House
 has  already  decided  to  sit  through  the
 lunch  hour;  time  has  been  extended  by one  hour.  Therefore,  it  is  now  for  the
 Minister  to  speak.  (Jnterruptions).  Are
 you  interested  in  hearing  the  Minister’s
 reply  or  not  ?  (Jnterruptions).  I  am
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 calling  the  Minister.  (Interruptions).  If
 you  want  to  continue  till  2  O'clock there  will  be  no  reply  from  the  Minister

 (Intertruptions)  .९९%

 MR.  CHAIRMAN  :  Don't  record.
 If  five  people  are  talking  whom  do  you record  ?  ke  is  not  possible.  Nothing  is
 being  recorded.  All  of  you  may  please
 resume  your  seats.  (Jnterruptions  P  oe
 Don't  record  it.  I  have  not  called  any-
 body.

 Mr.  Balbir  Singh,  please  resume  your seat.  Please  hear  what  I  say.  May  I
 ointoutto  hon.  Membersthatthere  isa

 Fist  here  of  nearly  thirty  or  more  speakers
 0,  if  time  is  to  be  given  to  those  thirty

 speakers,  we  will  have  to  sit  through  the
 day  and  night.

 Everybody  understands  that  the  position of  the  floods  is  an  extremely  serious  onc  ;
 and  very  urgent  relief  work  has  to  be
 undertaken.  And  _  that  is  precisely  why
 it  is  necessary  that  the  Minister  informs
 the  House  and  the  people,  as  to  what
 Government  is  doing  about  floods.  It  is
 an  extemely  serious  position  ;  and  that  is
 why  it  is  not  that  we  are  not  aware  of  it—
 I  have  called  the  Minister:  (/nterruptions) so  that  he  can  give  a_  detailed  reply
 (Interruptions)....

 SHRI  SHANKAR  DEV  (Bidar)  :  As
 I  was  told  that  there  were  some  doubts
 about  Mr.  Sathe  moving  his  resolution.
 In  that  case,  we  will  have  ample  time  to
 discuss  this  flood  situation.  It  is  better, if  they  are  not  going  to  bring  that  up.

 SHRI  VASANT  SATHE  :  As  far  as
 the  wish  of  the  House  is  concerned,  I  am
 entirely  in  the  hands  of  the  House.  If
 the  House  wants  to  extend  the  debate  on
 floods,  I  have  no  objection.

 SHRI  K.  S.  CHAVDA  (Patan)  :  If  the
 House  desires  to  have  more  time  for  this, this  Motion  will  be  taken  up  next  time.
 At  2  O'clock,  the  Motion  of  Mr,  Sahte
 will  be  taken  up  by  the  House  ;  and  next
 time,  the  matter  on  floods  will  be  taken
 up

 श्री  उप्रसेग  :  सभापति  महोदय,  मेरा
 प्रस्ताव  है  कि  ग्राज  6  बजे  तक  बाढ़  पर  बहस  हो

 श
 साठे  साहब  का  प्रस्ताव  दूसरे  दिन  ले  लिया

 जाये  ot

 MR.  CHAIRMAN  :  Please  resume
 your  seats.  If  5  or  6  people  shout  all  at
 the  same  time,  how  is  anyone  to  come  to
 any  conclusion,  as  to  what  todo  ?  Please
 resume  your  seats.  I  will  ask  for  your

 **Not  recorded.
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 opinion  I  will  call  you  off  to  give  your
 opinions  (Jnterruptions)  Will  hon,
 Memebers  resume  their  seats  ?  I  will  call
 on  you  to  give  your  opinion.  But  if  5
 or  to  people  talk  at  the  same  time,  I
 cannot  take  the  opinion  of  the  House,
 Otherwise,  this  way  you  are  not  going  to
 help  people  affected  by  floods;  you  can
 help  only  by  sobriety,  After  the  hon,
 Minister  has  spoken,  I  will  take  your
 opinion,  (Jnterruption)  Mr  Balbir  Singh, will  you  resume  your  seat  ?

 Now  the  Minister.

 कृषि  प्रोर  सिचाई  बंतो  (6  सुरजोत सिंह बरनाला )।  मि०  चेयरमैन,  श्री  पूण  नारायण
 सिन्हा  ने  जो  बहस  उठाई  है  (ष्यवधात  yee

 SHRI  KANWAR  LAL  GUPTA  ‘70S

 MR.  CHAIRMAN  :  The  Minister  is
 replying,  Mr.  Gupta  (Interruptions. )

 क्रो  लखन  लाख  कपूर:  मेरा  कहना  यह  है
 कि  इस  को  कपण्टोन्यू  रखा  जाए  पौर  इस  के  डिस्कशन
 के  लिए  कोई  दूसरा  दिन  रखा  जाए।

 MR.  CHAIRMAN  :  You  do  not  want
 to  know  what  the  Government  is  doing  ?
 .++sdnterruptions)  It  is  upto  to  you.  Ifit

 is  the  wish  of  the  House  that  this  Resolu-
 tion  should  continue  on  another  day,  I
 shallcall....

 SHRI  C.K.  JAFFER  SHARIEF
 (Bangalore  North)  :  If  the  Government
 is  not  interested  in  the  flood  devastation,  ,«

 MR  CHAIRMAN :  That  is  not  correct.
 The  Minister  is  prepared  to  reply.  I
 would  request  the  hon.  Members  not  to
 make  such  remarks,

 SHRI  G.  NARASIMHA  REDDY
 (Adilabad)  :  May  I  request  you  to  let
 the  hon.  Minister  reply  because  the  entire
 country  is  suffering  due  to  floods.  We
 would  like  to  know;  the  furtheer  debate
 may  continue  the  next  day;  we  must
 know  what  is  happening,

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  I  want  to  make  a  submission.
 I  think  the  whole  House  agrees  with  me
 that  this  debate  should  continue  upto  2

 pn and  later  on  it  should  be  continued  in
 the  next  week  itself.  It  would  not  be
 delayed.  The  Government  must  find
 out  time.  We  should  take  up  Mr.  Sathe’s
 resolution  exactly  at'2  O'clock.  It  seems
 they  want  to  back  out  because  they  have
 no  charges.  We  want  to  press  for  that
 discussion.
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 MR.  CHAIRMAN  :  Yeu  are  brirgirg in  something  differcnt  (Interruficns)
 Mr.  CHAIRMAN  :  The  hon.  Minister

 would  like  to  take  akout  20  minutes;
 he  may  start  now  and  he  can  ccntinue.

 AN  HON.  MEMBER  :  How  can  he
 speak?  Mcmbers  would  like  to  speak.

 MR.  CHAIRMAN  :  The  Minister  can
 intervene.

 SHRI  KANWAR  LAL  GUPTA  :  He
 should  reply  in  the  last.

 MR.  CHAIRMAN  :  It  happens  that
 there  are  some  Members  who  are  interested
 in  listening  to  what  the  government  has
 to  say...(Jnterruptions).  The  debate  has
 been  going  on  ;  I  have  been  listening to  what  the  people  have  been  saying;  from
 that  I  know  and  I  can  judge.

 SHRI  KANWAR  LAL  GUPTA  :
 You  should  find  out  the  opin’on  of  the
 House.

 aw  घहोलाल  (बिजनोर)  श्री  कंवर  लाल
 गुप्त  ने  जो  सुझाव  दिया  है,  उस  का  मैं  समर्थन
 करता  हूं  t

 MR.  CHAIRMAN  :  The  Minister  can
 always  intervene.

 Dr.  SUSHILA  NAYAR  (Jhansi)  :  I  endo-
 rse  Shri  Kanwalal  Gupta’s  suggestion.  Just now  we  must  take  Mr.  Shate’s  motion.
 We  can  continue  this  debate  on  Monday.

 al  ger  बिक्रम  :  बहन  जो  ने  जो  यह  कहा
 है  कि  सोमवार  को  यह  डिवेट  चले,  मैं  इसका  समर्थन
 करता  हूं।  इस  में  हाउस  की  राय  लेली  जाए।

 ३3955  hrs.
 RE:  STATUTORE  RESOLUTION

 FOR  APPOINTMENT  OF  COMMIS-
 SION  OF  INQUIRY  TO  GO  INTO
 CAARGES  REFORTED  TO  HAVE
 BEEN  MADE  BY  SHRI  CHARAN
 SINGH.

 SHRI  VASANT  SATHE  =  (Akola)  :
 It  seems  they  are  not  interested  in  ficcd.
 They  are  afraid  of  the  Government  being flooded  out  by  my  resolution.  (Jnterruptions).

 MR.  CHAIRMAN  :  We  do  not  want
 a  flood  of  abuses  here,  which  will  not
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 MR.  CHAIRMAN
 h-lpanybody.  This  is  a  most  unbecoming
 bshaviour.  I  am  sorry  Mr.  Sathe,  you
 have  started  this  flood  of  abuse.

 SHI  VASANT  SATHE  ६  Shri
 Kanwar  Lal  Gupta  satrted  it.

 (Interruptions)
 MR.  CHAIRMAN  :  Don't  record

 anything  bsing  said  without  my  permis-
 sion.  (Interruptions),  Nothing  is  being
 recorded.

 SHRI  DINEN  BHATTACHARYA
 (Ssramjore)  :  Kindly  see  today’s  order
 paper.  It  has  been  specially  mentioned
 that  Mr.  Sathe’s  motion  will  be  taken
 up  at  2  P.M.  or  as  soon  as  the  preceding items  of  business  are  disposed  of.  So,
 Mr.  Sathe’s  resolution  must  be  taken  up

 at  2  O'clock.
 MR  CHAIRMAN  :  In  view  of  the

 sense  of  the  House  that  they  wish  to
 coatinus  th:  discussion  Ol  floods,  it  will
 be  referred  to  the  Business  Advisory  Com-
 mittee  which  will  go  into  the  matter,  be-
 cause  it  is  nearly  2  O'clock  now.  The
 Minister’s  reply  will  have  to  wait  till  what-
 ever  the  Business  Advisory  Committee
 decides.

 PROF.  P.G.  MAVALANKAR  (Gandhi-
 nagar)  :  ()n  apointof  order,  Saturday was  a  holiday,  but  this  was  made  into
 a  working  day  because  of  the  respect  the
 Government  has  shown  to_  the  opposition.
 They  wanted  the  opposition  to  move  this
 motion  so  that  it  can  be  discussed  in  this
 House.  Therefore,  a  week-end  holiday was  converted  into  a  working  day.  So,
 we  would  like  Mr.  Sathe  to  move  his
 motion,  because  although  this  monsoon
 session,  he  and  his  friends  in  the  opposition have  been  saying  that  this  is  an  important matter  and  it  cannot  wait  even  for  a
 minute.

 MR.  CHAIRMAN  :  What  is  your
 point  of  Order  ?

 24  hrs.
 PROF.  P.G.  MAVALANKAR  :  My

 print  of  order  is,  I  would  like  to  tell  you
 that  Mr.  Sathe  should  start  moving  his
 motion.

 MR.  CHAIRMAN  :  I  was  going  to
 ask  him  to  move  it.  You  have  only  delayed
 it.

 SHRI  C.K.  JAFFER  SHARIFE  :
 (Bangalore  North)  Why  don’t  you  ask
 Shri  Sathe  to  move  the  motion,  before
 you  call  any  other  Member  ?
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 MR.  CHAIRMAN  :  That  is  exactly
 what  I  have  said.  You  were  so  busy
 interrupting,  you  did  not  hear  what  I  said.
 व  am  very  sorry.

 Now  Mr.  Sathe,  will  you  move  your motion  ?
 SHRI  GAURI  SHANKAR  RAI

 (Ghazipur)  :  Mr.  Chairman,  I  have
 written  to  the  hon.  Speaker  that  I  want  to
 make  an  appeal.  It  will  have  to  be  done
 before  Shri  Sathe  moves  his  motion.

 MR.  CHAIRMAN  :  I  am  sorry,  I  have
 not  got  it  here.

 SHRI  GAURI  SHANKAR  RAI  :  The
 Secretariate  might  be  giving  it  to
 you.  T  have  sent  it  to  the  Speaker.  That
 has  priority.

 MR.  CHAIRMAN  :  Mr.  Speaker  is
 bringing  it  here.

 24.०7  hrs.

 [Mr.  SPEAKER  in  the  Chair)
 SHRI  GAURI  SHANKAR  RAT  :  Mr.

 Speaker,  I  have  sent  an  appeal  to  you. I  would  like  to  make  it  now,  because  it
 cannot  be  done  after  Shri  Sathe  has  moved
 his  motion.

 I  want  to  make  an  appeal  against  the
 ruling  of  the  hon.  Speaker  admitting  the
 Statutory  Resolution  given  notice  of  by
 Shri  Vasant  Sathe,  a  Member  of  the  Lok
 Sabha,  which  has  been  listed  for  discussion
 tomorrow,  Saturday,  the  r2th  August,  1978,
 in  the  sitting  of  the  Lok  Sabha.

 My  submissions  in  that  regard  are  as
 follows:

 (a)  That  section  3  of  the  Commissions
 of  Inquiry  Act,  1952),  under  which  this
 Resolution  is  sought  to  be  moved,  lays
 down  that  a  Commission  could  be  appoint- ed  for  the  purpose  of  making  an  inquiry into  a  ‘‘definite  matter  of  public  impor-
 tance’’;

 (2)  The  Resolution  given  notice  of  _  by
 Shri  Sathe  does  not  contain  any  matter  of
 definite  public  importance.  All  that  it
 refers  to  are  certain  statements  and  utter-
 ances  by  Shri  Charan  Singh,  former
 Minister  of  Home  Affairs,  as  published  on
 various  dates  in

 ३१८२  =
 ers  and  magazines

 (Interruptions),  The  resolution  is  based
 upon  hearsay  reports,  of  which  Shri  Sathe
 has  no  personal  knowledge,  nor  has  he
 cared  to  varify  the  veracity  of  these  state-
 ments  from  Shri  Charan  Singh,  who  is
 alleged  to  have  made  these  said  statements

 (Interruptions).  This  isnot  a  simple academic  matter.
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 3.  For  the  appoi  of  a  Com:
 of  Inquiry,  one  of  the  essential  in

 gredients, apart  from  the  fact  that  it  would  be  a
 definite  matter  of  public  importance,  is
 that  the  matter  should  be  authenticated  by the  person  making  the  allegation.  In
 this  case,  all  that  Shri  Sathe  relies  on  are
 unconfirmed  press  statements  which,  apart from  being  couched  in  general  terms,  lacks
 factural  basis.

 I  would,  therefore,  appeal  to  the  House
 against  the  ruling  of  the  hon.  Speaker  on
 the  admissibility  of  the  Resolution  referred
 to  above  and  request  that  the  House  do
 not  sustain  it.  As  the  matter  is  urgent,
 I  would  further  request  you  to  consider
 it  immediately.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  Sir,  since  you  have  admitted  it,
 let  him  start.

 DR.  SUSHILA  NAYAR  (Jhansi):
 Sir,  I  wish  to  speak  a  word  with  regard to  the  motion  of  appeal  made  by  Shri
 Gauri  Shankar  Rai.  The  motion  of  Shri
 Sathe  has  been  accepted  by  you.  It
 has  received  wide  publicity  and  it  has
 been  discussed  in  the  other  House.  Sir,
 we  know  that  there  are  no  charges,  they are  all  frivolous  and  they  have  all  been
 based  on  newspaper  cuttings.  There  is
 no  proof  whatsover.

 SHRI  P.  VENK  ATASUBBIAH
 (Nandyal):  Sir,  can  she  go  into  the  details
 of  that?

 MR.  SPEAKER:  They  are  questioning
 my  admitting  the  motion.

 DR.  SUSHILA  NAYAR:  Under  the
 circumstaces,  this  House  wants  to  have
 an  opportnity  to  refute  and  tear  to  bits
 the  arguments  of  Shri  Sathe.

 We  do  not  want  you  to  revise  your
 ruling.  We  do  not  want  you  to  give
 Permission  to  Shri  Sathe  to  withdraw
 his  motion  .  (Jnterruptions).

 SHRI  VASANT  SATHE:  Why  are
 you  in  years?  (Jnterruptions)

 MR.  SPEAKER:  Why  not  we  have
 the  proceedings  quietly?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  May  I  say  that  on
 this  side,  there  can  be  no  question  of
 challenging  the  ruling  ofthe  Speaker,  I
 would,  therefore,  request  my  hon.  friend
 to  withdraw  his  appeal.

 SHRI  GAURI  SHANKAR  RAI:  I
 withdraw  my  appeal.  (Jnlerruptions)

 SHRI  VASANT  SATHE:  Sir,  Under
 Rule  180,  I  wish  to  withdraw.  (Jnterrup-
 tions)  I  am  withdrawing  the  resolution
 standing  in  my  name  here  and  I  do  not
 move  the  resolution.  (Jnterruptions)

 MR.  SPEAKER:  Let  it  be  a  little
 orderly.  It  is  an  important  sub  ject.  (Jnter-
 ruplions).

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  I  had  presumed  that  you had  called  upon  Mr.  Sathe  to  move  his
 statutory  resolution.  There  is  a  difference
 between  a  statutory  resolution  and  other
 resolutions.  Once  he  has  given  his  in-
 tention  of  moving  a  resolution  and  once
 you  admitted  it,  and  once  we  assemble
 here,  if  he  has  not  given  any  written
 intimation  to  you  previously.

 MR.  SPEAKER:  He  has  given  a
 written  intimation.

 SHRI  K.  P.  UNNIKRISHNAN:
 Then  there  is  no  question.  (Interruptions)

 PROF.  P.  6.  MAVALANKAR:  On
 a  point  of  order.

 MR.  SPEAKER  :  I  will  call  you.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East)  :  I  would  like  to
 know  whether  under  Rule  (/nterruption)

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  :  Let  him  say  categorically that  he  is  not  moving  this  resolution.
 Otherwise,  this  House  will  not  allow  him
 to  withdraw  it.

 DR.  SUBRAMANIAM  SWAMY
 I  would  like  to  know  whether  under  Rule
 355,  I  can  ask,  through  you,  Mr.  Sathe
 a  question.

 MR.  SPEAKER  :  What  does  it  say  ?
 DR.  SUBRAMANIA  SWAMY:  I  would

 like  to  know,  in  particular,  in  view  of  the
 fact  that  Mr.  Sathe  has  come  to  learn
 that  he  has  no  case.  the  Janata  Party  is
 completely  united  and  prepared  to  smash
 him  to  bits,  whether  he  gotscared  and  with-
 drew  the  resolution.  I  would  like  to  know
 from  Mr.  Sathe  ....<(Jnterruptions)

 MR.  SPEAKER  :  One  by  one.  Let  us
 see  whether  you  have  the  right  to....
 (Interruptions)  You  have  no  right;  under
 rule  355,  you  cannot.  It  is  only  when  the
 resolution  is  being  discussed.
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 )  DR.  SUBRAMANIAM  SWAMY  :  I
 want  to  put  it  on  record  that  it  is  now
 quite  clear  that  Mr.  Sathe's  moving  the
 resolution  would  be  completely  counter-
 productive  for  them  and  that  they  will
 be  exposed.  That  is  why  he  is  with-
 drawing  it.  I  want  him  to  apologise  to
 the  House  (/nterruptions).

 MR.  SPEAKER  :  Mr.  Kanwar  La
 Gupta  has  given  me  a  notice  earlier.

 श्री  क  ara  भ्रष्यक्ष  महोदय,
 मेने  जो  पहले  कह  था  वहीं  ठीक  निकला  ।
 बिजनेस  ऐडवाहइजरों  मेटों  के  सामने  इन्होंने  शौर
 इनके  मित्नों  ने  यह  जोर  डाल  कर  कहा  कि  एक
 दिन  रखा  जाये  झौर  उसके  लिए  ाप राडी  हुए,
 बिजनेस  ऐंडवाइजरो  कमेटी  राजो  हुई,  शौर  हम  भी
 बहुत  खुश  थे  कि  कम  से कम  कोई  चोज्
 सामने  झाए.  तो  पता  तो  लगे  कि  जो  गटर  में  से  कलेक्ट
 किया  ह्भा  है  गटर  इंस्पेक्टर  ने  धौर  जो  येलों
 जन॑लिज्म  है  उसका  पर्दाफाश  हो,  हमें  भी  मौका
 मिले  ।  हम  बड़ी  खशो  में  थे  लेकिन  प्रध्यक्ष  महोदय,
 ये  मिस्बोवियस  चाजेंश  थे  ।  कोई  इनके  पास
 चार्ज  नहीं  है  '  इनकी  हातोनेस  प्रब॒  पता  लग
 गई  है।  ये  इतने  डिमोरेलाइज्ड  हैं  इनके  पास
 कोई  चोज़  नहीं  हैप्नौर

 They  want  to  equate  the  mother  of  corrup- tion  with  our  prime  Minister.  They should  be  ashamed  of  that.  ‘They  want
 to  equate  the  unconstitutional  authority  of
 Mr.  Sanjay  Gandhi  with  the  of  Mr.
 Kantibhai  Desai...  .(Jnterruptions};  Go  to
 the  people  and  ask  what  is  their  opinion about  Mrs.  Indira  Gandhi  and  Mr.  Sanjay Gandhi.  They  should  be  ashamed  of
 it.  (Interruptions).

 AN  HON.  MEMBER  :  What  is  the
 Point  of  order  ?

 MR.  SPEAKER  :  Orer,  order.  It  is
 not  a  point  of  order.

 There  is  a  counter  argument.  They can  argue  that  he  has  no  right  to  with-
 draw  the  resolution.  ...(Jnterruptions)  He
 has  a  right  to  say  that.

 SHRIC.K.  JAFFER  SHARIFF  :  Under
 what  rule  ?  (Jnterruptions)

 MR.  SPEAKER  :  It  is  not  a  point  of
 order.  He  is  saying  that  he  has  no  right to  withdraw...  (Interruptions)

 SHRI  VASANT  SATHE  :  *#®Jnterruptions What  is  he  talking  eee  (Jnterruptions).
 MR.  SPEAKER -  It  will  be  expunged; I  expunge  it.  (Interruptions)
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 SHRI  VASANT  SATHE  :  You  also
 expunge  his  earlier  references  to  ‘‘mother
 of  corruption"  and  all  that  (/nterruptions)

 MR.  SPEAKER  :  First  of  all,  your
 reference  was  to  the  Member  of  Parliament
 You  must  remember  that...  (/nterruptions) Please  sit  down.  Don't  record.

 (Interruptions  १  *

 श्री  कबर  खाल  गप्स  :  प्रध्यक्ष  महोदय,  मेरे
 पास  हरएक  चार्ज  का  जवाब  है।  धमं  तेजा  को  किस
 ते  पहले  भेजा  i976  में?  इंदिरा  गांधी  ने
 भेजा  (  ere  )

 MR.  SPEAKER  :  It  is  not  a  point  of
 order.  He  is  say  thing  that  Mr.  Sathe
 has  no  right  to  withdraw.  They  are  counter-
 aurging  (Interruptions).

 SHRI  C.M.  STEPHEN  (Idukki) You  called  Mr.  Sathe  and  Mr.  Sathe  said
 he  was  not  moving  the  motion...  (Ine
 terruptions).

 MR.  SPEAKER  :  He  says,  he  cannot
 withdraw  it.

 SHRI  C.M.  STEPHEN  :  He  is  going into  allsorts  of  Allegations  (/nterruptions).

 MR.  SPEAKER  :  He  has  sent  me  a
 letter  saying  that  the  BAC  has  allotted
 the  time  for  it  and,  therefore,  he  has  no
 right  to  withdraw  it...  .(/nlerruptions)

 श्री  कंबर  लाल  गुप्त :.  मेरा  कहना  है  कि
 उन्होंने  धर्म  तेजा  को  76  में  भेजा  ।  मिसेज्ञ  गांधी
 ने  क्लियरेंस  दिया।  (व्यकधान  )

 SHRI  C.M.  STEPHEN  :  Is  this  the
 Point  ?

 MR.  SPEAKER  :  I  am  not  able  to  hear
 anything.  I  have  a  duty  to  hear  whether
 he  can  withdraw  or  not.  (J/netrruptions)

 SHRI  KANWAR  LAL  GUPTA
 We  will  move  a  Resolution  of  our  own  on
 this  in  the  next  week,  we  will  force  you  to
 speak  on  that  and  see  what  is  with  you.
 I  know  you  have  nothing.  You  are
 hollow.  (Interruptions)

 AN  HON.  MEMBER  :  There  is  no
 motion  before  the  House.  What  is  the
 business  before  the  House  ?

 **Not  reco-ded.
 ¢*Expundged  as  ordered  by  the  Chair.



 MR  SPEAKER  Mr.  Kanwar  Lal
 Gupta,  this  morning,  sent  me  a  Resolu-
 tion...  (Entrrruptions)  He  is  speaking  on  that
 Ret  I  have  not  admitted  it  because

 BER.  SPEAKER:  No.  You  are  not  speak- img  on  your  Resolution.  Mr.  rishan.

 SHR  I  ICRISHAN  KANT  (Chandigarh):
 The  Lok  Sabha  has  been  sitting  from  the

 r7th  J
 uly,  and  since  that  day,  our

 fr  on  the  opposition  belonging
 to  Congrem  (I),  have  been  branding
 these  charges  and  have  been  threatening
 to  bring  a  Resolution  against  the  Prime
 Minister  for  a  Commission  of  Inquiry.
 And  today.  when  he  withdraws  this
 Resolution,  I  am  reminded  of  an  urdu
 couplet  :

 बहुत  छोर  सुनते  थे  पहलू  में  दिल  का,
 जो  काटा  तो  एक  कत  रए  खन  लिकजा।

 That  is  the  situation.  Under  rule  180,
 he  is  withdrawing  his  Resolution  aftcr
 fighting  in  the  Business  Advisory  Com-
 mittee,  after  fighting  in  this  House  and
 wasting  the  time  of  the  House  for  hours
 together.  Thisisa  moral  defeat,  a  moral
 cowardice.  If  they  had  anything,  they
 should  have  come  forward.

 MR.  SPEAKER  :  Arc  you  arguing that  he  cannot  withdraw  ?

 SHRI  KRISHAN  KANT  :  The
 House  can  decide  this.  They  should
 not  bs  allowed  to  withdraw  this  Resolution
 because  this  Resolution  has  been  circula-
 ted.  It  is  the  property  of  the  House,  not
 only  the  property  of  the  House  but  the
 property  of  the  whole  country.  By
 withdrawing  this  Resolution,  they  are  not
 only  insulting  thisHouse,  they  are  insult-
 ing  the  intelligence  of  the  Member,  they are  insulting  the  country  whom  they
 are  takingfora  ride.  Thisis  contemptof the  House,  contempt  of  the  Members,
 contempt  of  the  country.  If  they  with-
 draw  this  Resolution,  I  think,  the  whole
 House  must  condemn  this  with  their
 bitterest  of  feelings.  They  should  not
 be  allowed  to  withdraw  this.
 2290  LS—3.
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 PROF  P.  G.  MAVALANKAR
 (Gand  inagar)  For  reasons  whieh  are
 qitite  obvious,a  lot  of  heat  and  provocatian have  been  injected  into  the  a
 of  the  debate.  I  am  not  looking  at  is
 from  the  merits  of  the  debate,  nor  am  I
 doubting  your  right  to  admit  this  motion
 Tam  only  ona  specific  point  of  order  with
 regard  to  my  friend  Mr.  Vasant  Sathe’
 taking  refuge  under  rule  :80(r)

 My  point  of  order  is  this.
 First  of  all,  #  you  read  the  rule,  it  says  :

 “‘A  member  in  whose  name  a  resolu-
 tiom  stands  on  the  list  of  more
 may,  when  called  upon,  with-
 draw  the  resolution,  aad
 confine  himself  to  a  mere  state-
 ment  to  that  effect.’*

 Obviously,  what  I  have  upderstood
 justnow  from  what  hashappened  is  that
 he  has  come  under  this  180(1)  and  he
 has  taken  your  leave....

 MR.  SPEAKER  :  There  is  no  leave
 provided  for.

 PROF.  P.  G.  MAVALANKAR
 My  point  is  this,  that  this  rule  has  to  be
 read  not  merely  in  the  context  of  the  four
 lines  of  180(1)  but  it  has  to  be  read  in
 conjunction  with  1B0(2)  and  the  other
 tules  of  the  House

 My  contention  is  that  if  you  kindly  see,
 the  subject  matter  of  the  statotory  resolu.
 tion  that  my  hon  friend  Mr.  Sathe  has
 brought  refers  to  a  number  of  important
 subjects  which  were  agitating  the  minds
 of  the  House  and  also  the  country  from
 the  beginning  of  this  session,  ie.  पे
 July  onwards.  Now,  they  will  be  only
 exposing  themselves  if  after  the  end  of
 nearly  4  weeks,  after  having  come  with
 a  motion,  they  come  here  and  take  a
 refuge  under  a  mere  technicality  of  Rule
 180(1)  भाए  tell  this  House  that  they  do
 not  mean  any  serious  business.  Are  we
 taken  for  aride  ?  We,  in  this  Parliament,
 often  charge  and  charge  rightly  that  the

 vernment  have  no  business  to  take  us
 Br  aride.  Then  how  can  the  Opposition take  the  whole  Parliament  for  a  ride  ?
 (Interruptions)

 I  request  you  to  kindly  see  why  you
 dilawed  this  resolution  to  be  moved

 MR.  SPEAKER  :  He  has  not  moved.

 PROF.  P.  G.  MAVALANKAR  :
 I  am  only  arguing.  Why  did  you  allow
 this  resolution  ?  you  thought that  this  was  a  frivolous  matter,  that
 this  isnot  very  important  and  that  it  has
 Not  agitated  a  good  part  of  the  House,
 I  am  quite  sure  you  would  not  have
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 [Prof.  P.G.  Mavalankar]
 allowed  this  motion  to  be  brought  up. But  tho  very  fact  that  you  allowed  this
 motion,  which  incidently  is  crudely worded  and  which  is  also  wrongly  worded,
 shows  that  you  allowed  it  because  you went  into  the  subject  matter  of  the
 motion  and  thought  that  the  House  is
 agitated  and  particularly,  the  opposition and  so  you  have  allowed  it.

 My  submission  is  :  undcr  a  mere
 technicality  of  Rule  1Bo(1)  and  ign  ring
 i8e(2),  can  a  member  scck  permission  to
 withdrawn  and  do  this  kind  of  a  drama, and  not  only  expose  himself  and
 the  Opposition  completely,  but  to  bring thisHousc  toa  kind  ofridicule  ?

 Apart  from  that,  we  are  mecting  on  a
 week-end  which  is  a  holiday  in  normal
 times.  We  are  all  assembled  here,
 Public  money  is  spent  and  public  time  is
 spent  and  we  have  a  right  to  know.

 Now,  apart  from  that,  Mr  Speaker, व्‌  would  also  submit  that  we  can  move
 for  the  suspension  of  rule  r80()  and  take
 the  House  into  confidence  and  if  the
 House  agrees,  thenwenangoahead  because,
 otherwise,  not  only  the  Opposition  but
 we.as  th:  Parliament,  will  stand  conde-
 mned  in  the  eyes  of  the  people  that
 we  have  spent  so  much  time  and  when  the
 right  moment  comes,  nothing  happens.
 They  are  exposed  today  completely  and
 Thope  they  willnot  allow  this  Parliament
 to  be  exposed  in  the  same  way.

 st  ह ुकमदेव  नारायण  यादव  (मधुबनी)  :  अध्यक्ष
 महोदय,  हे  आपका  ध्यान  नियमावली  के  नियम  339()
 झोर  (2)  की  तरफ़  ले  जाना  चाहूंगा  ।  यह
 जो  प्रस्ताव  लाया  गया  है  ,  इस  प्रस्ताव  को  सदन  में
 बहस  के  लिए  आप  ने  जो  लिया,  तो  नियम  i  90  को  भी
 देखा  जाये  ।  नियम  90 यह  स्पष्ट  रूप  से  उपबन्ध
 करता  है  कि  ऐसे  प्रस्ताव  पर  सदन  में  बहस  करने  से  पूर्व
 सदन  बे  नेता  की  राय  से,  परामर्श  से  आप  समय  नियत
 करें।  नियम  i90  %  मुताबिक  इस  प्रस्ताव  की  अह-
 मियत,  हस  प्रस्ताव  का  महत्व  इतना  ज्यादा  है  कि
 सदन  के  नता  से  राय  लेकर  समय  नियत  किया  जाता
 है  1  अर्थात्‌  भविए्वास  के  प्रस्ताव  श्रोर  नियम  90%
 जो  प्रस्ताव  है  ,  वे  बराबर  हैं  यानी  ऐसे  प्रस्ताव  को  बहुत ज्यादा  महत्व  दिया  जाता  है।  जब  ऐसे  प्रस्ताव  पर  सदन
 के  नेता  से  राय  लेकर  समय  नियत  किया  जाए  और
 जब  कोई  उस  को  वापस  लेना  चाहे,  तो  नियम  339
 स्पष्ट  कहता  है  कि  जिस  सदस्य  ने  ऐसा  कोई  प्रस्ताव
 किया  हो,  तो  वह  सभा  की  श्रनुमति  से  उसमे  वापस  ले
 सकेगा  लेकिन  नियम  339(2)  स्पीकर  पर  भी  प्रति-
 बन्घ  लगाता  है।  उसमें  यह  भी  भ्रनुमति,  प्रश्न  पर  नहीं,

 भष्यक्ष  द्वारा  सभा  को  इच्छा  जानकर  व्यकत  की
 |  प्रष्यक्ष  जब  यह  कहेगा  कि  प्रस्ताव  वापस

 हो  गया  हू  तो  यह  सदन  की  wer  लेने  के  बाद  ही  होगा।
 झोौरहसमें  339  का  जो  परन्तुक  है,  प्रोविजन  है,  उसको
 भीदेखा  जाए।  परन्तुक  कहता  है  कि  यदि  किसो  प्रस्ताव
 रक  गेई  संशोधन  स्थापित किया  गया  हो  तो  मूल  प्रस्ताव
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 वापस  नहीं  लिया  जाएगा  जब  तक  कि  संशोधन  निबटा
 नहीं  दिया  जाए।  जब  प्रस्ताव  पर  संशोधन  दिये  गये,
 बहुत  से  संसद  सदस्यों  न  संशोधन  दिये  हैँ  तो  जब  तक
 संशोधनों  का  निबटारा  नहीं  होगा,  तब  तक  मूल  प्रस्ताव
 को  वापस  लेने  का  प्रस्तावक  महोदय  को  नियम  के  तहत
 कोई  भ्रधिकार  नहीं  हैं।  इसलिए  नियम  339,  नियम
 l90,  नियम  i38  का  एक  हौर  दो,  इन  सारे
 प्रावधानों  से  यह  स्पष्ट  है  कि  कोई  भी  सदस्य  अपने
 प्रस्ताव  को  वापस  नहीं  ले  सकता  है।  अब  यह  उनका
 प्रस्ताव  नहीं  हैँ  1  श्रगर  माननोय  सदस्य  को  यह
 प्रस्ताव  वापस  लेना  था  तो  इसे  पेश  करने  से  पहले
 सोचना  था।  अ्रव  यह  सदन  की  सम्पत्ति  हो  गया  है  ny
 हम  लोगों  ने  महनत  कर  के  उस  पर  संशोधन  भी  दिये
 हैं,  अन्य  माननीय  सदस्यों  ने  भी  दियें हैं  ।  इसलिए
 इसको  वापस  लेने  की  इस  विधान  के  तहत  कोई  पनु-
 मति  नहीं  हैं  |

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry)  :  Mr.  Speaker,  Sir,  ]  would  like
 to  submit  on  two  points  before  going  to  the
 rules.  ‘This  matter  has  been  decided  in
 the  Business  Advisory  Committee.  And
 you  made  us,  some  of  us,  with  great
 difficulty  to  accept  that  to  be  here  on
 Saturday.  I  understand  this  is  a  matter
 of  fooling  the  Members  of  this  House
 because  even  upto  2  O’  clock  we  were  not
 definitely  told  that  he  had  withdrawn
 it.  Youhavejuststated  that  in  the  House.
 I  woukl  like  to  know  from  you  at  what
 time  Mr.  Sathe  has  given  you  a  witten  on
 this  ?

 MR.  SPEAKER  :  About  -  O’clock—
 I  think  it  was  at  about  ‘12-35,  p.m.

 SHRI  A.BALA  PAJANOR  :  I  would
 like  to  know  the  ume  of  his  signing  the
 written  application  for  withdrawal.
 Here]  donotagree  with  Prof.  Mavalankar, asfar  as  the  technicality  is  concerned,  once
 the  motion  has  been  moved  under  8r,
 then,  after  that,  there  isno  bar  for  them
 to  withdraw  unless  the  leave  is  granted. That  is  clear.  The  House  can  take  shelter
 under  388.  That  has  been  clearly  pointed out.

 MR.  SPEAKER  :  But,  somebody must  move  it.

 SHRI  A.  BALA  PAJANOR  :  That
 is  the  reason  why  I  submit  that  you  must
 put  to  this  House  first  whether  there  is  any Member  who  has  raised  any  point  of  order
 under  this  rule.  Any  one  of  the  Members
 out  of  544  can  move  for  the  |  suspension of  this  particular  rule  ;  I  want  to  go  on
 record,  that  this  House  takes  a  very  serious
 Notice  of  this.  Our  party  takes  a  serious
 notice  of  this  because  of  ths  reason  that
 we  have  asked  our  Members  to  go  over
 here.  They  have  come  from  far-off  places. We  have  requested  them  to  be  here  in  this
 Staticn.
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 SHRI  T.  BALAKRISHNAIAH  (Ti-
 rupathti:  This  is  crow-catching.

 SHRI  A.  BALA  PAJANOR;:  It  is  not
 a  question  of  crow-catching  business.
 That  is  the  business  of  you,  people.

 Anna-DMK  nced  not  crow-catch  any-
 body.  We  stand  on  our  own  legs.  .'‘The
 same  thing  was  said  when  you  were
 following  Mrs.  Gandhi.  So,  Mr.  Bala-
 krishnaiah,  please  do  not  talk  like  that.
 Tf  at  all,  I  would  say  that  we  are  proud  of
 this.  Everyone  of  us  was  ‘opposing  this
 motion,  I  suggested  to  the  Speaker,  that
 leaders  were  opposing  this  particular motion.  We  stand  on  our  own  views.
 We  arc  not  dependent  on  any  body  in  this
 country,  We  are  proud  of  it.

 Secondly,  Mr.  Speaker,  this  is  a  very scrious  matter  and  I  remember  that  when
 Shri  Sanjiva  Reddy  was  here  he  ‘used
 to  concluct  the  House  and  sometimes  he
 use:l  to  say  jocularly  ५]  do  not  care  for  the
 rule  or  no  rule.  I  follow  the  commonsense
 in  the  House’.  I  want  you  to  apply that  here  at  least  as  a  convention  for
 the  future.  It  is  a  serious  thing  because
 something  took  place  in  the  other  House
 and  in  the  eyes  of  the  world.  we  leoked
 very  badly.  It  is  for  the  simple  reason
 that  "he  other  House  is  dictating  to  the
 elected  Members  of  this  House  (  jnterrup-
 tions),  This  is  a  very  serious  matter
 because  it  is  a  fait  eccompli  just  because

 som  thing  has  becn  passed  in  the  other
 House,  that  must  be  taken  into  considcra-
 tion.  Sir,  you  must  give  a  ruling.  And
 that  ruling  must  be  for  over  binding  on
 this  House.

 That  ruling  must  be  there.  So  I  want  that.
 I  tiuke  shelter  under  the  rule  as  Mr.
 Mavalankar  explained.  I  agrec  with  Mr.
 MavwaJankar.  Any  one  of  the  Members
 can  move  that  motion  under  Rule  388. That  is  not  my  business.  But  I  do  not
 agree  with  Mr.  Mavalankar  when  he
 stated  that  Rule  180(1)  an  (2)  are  to  be
 taken  up  together.  It  is  only  if  Mr.  Sathe
 moves  under  Rule  380(r)  that  rule  180(2) can  huve  any  effect.  I  don’t  want  to
 elaborite  but  if  I  do  not  distinguish,  I
 will  lose  my  power  of  analysis  as  a  lawyer.

 MR.  SPEAKER:  Before  I  proceed
 further,  I  would  like  to  inform  you  that
 I  have  got  notice  of  a  motion  from  Mr.
 Saugata  Roy  and  Mr.  Unnikrishnan
 saying:  ‘Under  Rule  388,  I  beg  to  move
 that  Rule  480()  be  suspended  and  only Rule  B0(2)  shall  apply  on  the  Statutory Resolution  standing  in  the  name  of  Mr.
 Vasant  Sathe’.  This  is  the  motion  given. I  will  call  first  Mr.  Saugata  Roy  to  speak. I  will  then  allow  others  also  to  speak.

 SHRI  SAUGTA  ROY  (Barrackpore): I  am  on  a  point  of  order.
 SHRI  VASANT  SATHE:  Please  hear

 me  first.
 MR.  SPEAKER:  He  is  raising  a  point of  order  on  moving  it.

 SHRI  VASANT  SATHE:  For  a  person to  request  for  suspension  of  rule,  now.
 the  position  is  this.  That  rule  should  have
 operative  position  relating  to  a  particular matter.  It  is  not  that  by  suspending  you can  make  it  applicable  retrospectively. As  you  know,  Rule  180(1)  says  this,  and
 I  will  read  it:

 ‘A  Member  in  whose  name  a  resolution
 stands  on  the  List  of  Business  may, when  called  upon,  withdraw  the  reso-
 lution,  and  shall  confine  himself  to  a
 mere  statement  to  that  effect.’

 That  is  what  I  did.  Now,  Sir,  kindly see  Rule  176.  It  savs:

 ‘A  Member  in  whese  name  a  resolution
 stands  on  the  list  of  business  shal],  except when  he  wishes  to  withdraw  it.’

 —that  is,  under  Rule  :80—

 ‘when  called  upon  move  the  resolution, and  shall  commence  his  speech  by  a
 formal  motion  in  the  terms  appearing in  the  list  of  business.’

 So,  I  have  a  right.  Then,  further  Sir,
 Sub-clause  (2)  of  Rule  380  says:

 ‘A  member  who  has  moved  a  resolution
 or  amendment  to  a  resolution  shall  not
 withdraw  the  same  except  by  leave  of
 the  House.’

 So,  when  does  the  ‘leave  of  the  House’
 come  in  ?  It  comes  in  only  after  a  Mcem-
 ber  has  moved  the  resolution  in  terms  of
 Rule  176.  Therefore,  I  have  given  these
 reasons  which  I  have  also  stated  in  m
 letter.  Now  that  friends  are  raising  nich
 a  row,  what  all  I  have  done  is  this.

 This  is  because,  in  the  mean  time,  the
 Upper  Housc,  the  other  House,  has  al-
 ready  passed  a  Resolution  appointing  a
 Committee.

 I  do  not  want  to  prejudice  the  working of  that  Committee.

 I  am  showing  respect  (a)  to  the  other
 House  and  (b)....(Jaterruptions)  Please
 have  patience.
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 at  ae  war  (नैनीताल ) :  इसी  हाउस
 में  लीडर  झाफ़  दी  ग्रपोज्ीशन  ने  फहा  है  कि  दूसरे  सदन
 में  कोई  बात  होती  है  तो  हम  पर  वह  लागू  नहीं  होती  ।
 श्राप  को  याद  होगा  कि  जब  माननीय  प्रधान  मंत्री  ने
 कहा  था  कि  जो  निर्णय  राज्य  सभा  में  होगा  पत्रों  क
 विषय  में  वही  यहां  भी

 लागू  हो
 जाये,  तो  नेता  विरोधी

 दल  ने  कहा  था  कि  वहां  के  फैसले  से  हमें  कोई  मतलब
 नहीं  है  क्योंकि  हम  सौवरन  हैं,  प्रौर  स्पीकर  महोदय
 ने  भी  रूल  किया  था  कि  हम  स्वयं  इस  बादे  में  निर्णय
 लेंगे  ।  फिर  झ्ाज  उस  के  विरुद्ध  नेता  विरोधी  दल
 क्यों  कह  रहें  हैं।

 SHRI  VASANT  SATHE:  I  request
 them  to  have  patience.  I  have  stated
 in  my  letter  to  you,  Sir.  One  has  to  be
 fair  to  all  concerned,  including  the  Prime
 Minister.  (Interruptions)  He  has  to  be
 fair  to  all  concerned,  including  the  Prime
 Minister...

 MR.  SPEAKER:  Lect  us  hear  the  point
 of  order.

 SHRI  VASANT  SATHE:  and  all  those
 against  whom  Chaudhury  Charan  Singh
 has  made  charges...

 MR.  SPEAKER:  I  am  allowing  them
 to  have  their  say.  We  are  now  on  a
 point  of  order.

 SHRI  VASANT  SATHE:  Sir,  I  have
 mentioned  this  in  my  letter  to  you.
 Rule  388  says:

 ‘“‘Any  member  may,  with  the  consent
 of  the  Speaker,  move  that  any  rule
 may  be  suspended  in  its  application  to

 a  particular  motionbefore  the  House  and
 if  the  motion  is  carried  the  rule  in
 question  shall  be  suspended  for  the
 time  being.”

 This  should  have  come  before  I  put  the
 motion,  or  if  I  had  moved  the  motion.
 (Interruptions)  Therefore,  when  withdraw
 the  motion,  there  is  no  motion  to  which
 this  rule  of  suspension  can  be  made
 applicable.  Hence  my  friend’s  motion
 now  is  out  of  order;  and  we  beg  you  that
 you  should  consider  this.  Now  the  House
 is  functus  officio,  as  they  say.  because  I
 have  already  withdrawn  the  motion
 standing  in  my  name.

 MR.  SPEAKER:  Mr.  Prime  Minister.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  :  I  consider  that  the
 decision  of  my  hon.  friend  Shri  Sathe
 is  his  own.  I  do  not  know  whether  it
 reflects  credit  on  him,  or  on  his  celleagues.
 But  I  am  not  concerned  with  that.  He
 has  moved  it  under  rule  180.  Now,  if
 rule  180.  is  suspended,  that  does  not  take
 away  the  first  thing.  It  is  a  post-facto
 suspension.  Therefore,  it  will  have  no
 use.  ‘Tercfore,Iod  hr  no  think  it  requt
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 further  discussion.  But,  then,  Mr  Sathe
 also  wrote  to  you  Sir,  an  8-page  letter
 containing  scvcral  charges.  He  with-
 draws  them  too.  That  is  what  is  it
 means.  (Intlrruptions)  Either  he  should
 withdraw  them,  or  we  should  discuss
 them.  I  have  received  a  copy  of  it.
 Either  we  should  take  it  as  withdrawn,
 or  we  should  discuss  it.  (Znterruptions)

 MR.  SPEAKER:  Now  Mr.  Saugata
 Roy.

 SHRI  SAUGATA  ROY:  I  have  moved
 that  under  rule  388,  one  particular  rule
 viz.  180( 1)  be  suspended.  As  you  know,
 the  rule  regarding  the  suspension  of  rules
 Says:

 “Any  member  may,‘  with  the  consent
 of  the  Speaker,  move  that  any  rule
 may  be  suspended  in  its  application  to
 a  particular  motion  before  the  House
 and  if  the  motion  is  carried  the  rule  in
 question  shall  be  suspended  for  the
 time  bring.”

 I  have  also  applied  to  you  saying  that  rule
 180(2)  should  be  applied—which  says  :

 “A  member  who  has  moved  a  resolution
 or  amendment  to  a  resolution  shall  not
 withdraw  the  same  except  by  leave
 of  the  House.”

 There  was  a  statutory  resolution  moved
 in  the  name  of  Mr.  Vasant  Sathe...

 AN.  HON.  MEMBER:  Not  moved.

 SHRI  SAUGATA  ROY  :..which  stood
 in  the  name  of  Mr.  Vasant  Sathe,
 and  is  still  standing,  and  which  is  listed
 in  the  List  of  Business.  As  you  might  have
 noticed,  there  are  several  amendments
 which  stand  in  the  name  of  Mr.  Unni-
 krishnan,  mysclf  and  Mr.  Gopal  to  the

 .same  statutory  resolution.  Naturally,  we
 had  given  these  amendments,  expecting  that
 this  resolution  will  be  debated  and  these
 amendments  will  also  be  discussed.  Now
 there  is  some  barter  deal  somewhere.
 (Interruptions)  Mr.  Sathe  gives  a  letter  to
 you,  Sir,  saying  that  he  does  not  want  to
 Move  it.  Our  party  will  not  be  a  party
 to  any  barter  deal  in  this  way.  He  says
 that  Mr.  Mavalankar  has  mentioned  that
 the  entire  Opposition  wants  it  to  be
 withdrawn.  I  say  that  he  is  the  leader  of
 a  particular  Opposition  party.  He  does
 not  represent  the  entire  Opposition.
 The  charges  made  against  the  Leader  of
 the  House  and  the  Prime  Minister  of  the
 country  are  a  very  serious  matter.  We
 want  them  to  be  debated  in  this  House
 in  all  seriousness.  There  should  not  be
 any  barter  deal  and_  nothing  done
 behind  the  backs  of  the  Members  of  Par-
 liament.  We  do  not  know  of  any  under-
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 standing.  That  is  why  I  have  applied
 to  you  that  we  are  prepared  and  we  are
 willing  to  move  this  resolution;  let  there  be
 full  scale  debate  in  this  House;  we  will
 put  across  our  point  of  view:  we  do  not
 believe  in  the  principle  that  you  throw
 a  bucketful  of  mud  and  some  of  it  will
 stick.  When  the  question  is  raised  about
 the  Prime  Minister’s  son.  when  —  the
 formcr  Home  Minister  raised  the  same
 question,  the  House  has  a  right  to  discuss
 the  same  thing.  Nobody  has  any  business
 to  shut  it  out.  We  did  not  move  a  reso-
 lution  since  you  accepted  Mr.  Sathe’s
 resolution;  otherwise  on  the  correspon-
 dence  issue,  we  have  given  you  a  number
 of  motions  which  you  did  not  think
 fit  to  admit.  You  admitted  this  parti-
 cular  resolution.  Now  Mr.  Sathe  says
 he  wants  to  withdraw  it;  that  is  why  I
 appcal  to  you  not  only  under  rule  388
 but  also  under  rule  389  which  says  that  the
 Speaker  has  residuary  powers:  All  matters
 not  specifically  =  provided  fur  in  these
 tules  and  all  questions  relating  to  the
 detailed  working  of  these  rules  shall  be
 regulated  in  such  manner  as  the  Speaker
 may,  from  time  to  time,  direct.  This  is
 a  situation  in  which  the  Speaker  has  to
 gBive  a  ruling;  the  whole  country  is  wa-
 tching  this  House  today,  what  this  House
 would  decide  today.  That  is  why  as  an
 oppo  ition  party  we  have  taken  on  our-
 selves  the  responsibility  of  moving  this
 resolution;  let  this  be  debated  in)  full
 in  the  House  and  let  the  sovercign  House
 of  the  Pevple  not  be  debarred  from  parti-
 cipating  and  debating  such  a  subject  of
 vital  importance.  That  is  my  submission.

 SHRI  CHANDRA  SHEKHAR  (Balia):
 Mr.  Speaker,  I  am  sorry  to  make  a  few
 observations  about  this  motion,  this  debate.
 The  motion  has  been  withdrawn  by  my
 friend  Mr.  Sathe......  (  Interruptions).
 has  not  been  moved,  I  stand  corrected.
 I  feel  Mr.  Sathe  is  within  his  rights  not  to
 move  the  motion.

 AN  HON.  MEMBER:  It  is  his  funda-
 mental  right  to  run  away.

 SHRI  CHANDRA  SHEKHAR:  It
 isnotafundamentalright.  I-wanttoraise
 a  fundamental  question.  It  is  not  only
 the  rule  but  the  behaviour  of  the  Members
 which  is  being  watched  by  the  country,
 by  the  world  over.  Parliamentary  de-
 mocracy  is  to  run  it  by  certain  standards
 of  decency  and  decorum.  May  I  request
 Mr.  Sathe  that  he  should  recollect  that
 all  machinations  and  this  type  of  abuse
 of  parliamentary  institutions  hav-  not
 paid  them  in  the  past;  it  is  not  going  to
 pay  them  in  future.  There  is  a  certain
 standard  a  certain  morality  which  is  in-
 volved  in  the  whole  issue.  If  he  raised
 this  issue,  I  think  that  he  raised  it  in  all
 seriousness.  Now  he  has  proved  by  his
 Own  behaviour  that  he  was  frivolous.

 SHRI  VASANT  SATHE:  How  ?..
 (Interruptions)  Because  the  Rajya  Sabha
 has  passed  it.

 SHRI  CHANDRA  SHEKHAR:  A
 little  while  ago  his  reaction  in  the  House
 reminded  me  of  a  film  which  I  saw  a  few
 days  ago,  The  Exorcist.  He  was  behaving like  the  girl  in  the  Exorcist  who  had  been
 possessed.  It  seems  he  has  been  poss'ssed
 by  some  evil  spirit.  He  has  reminded
 me  of  the  resolution  passed  by  the  other
 House.  I  have  no  comments  to
 make  on  it  is  But  it  is  again  a  fundamental
 question  of  political  morality.  It  is  a
 question,  a  fundamental  question  of  par-
 liamentary  domocracy  whcther  the  other
 House  can  arrogate  the  authority  of  the
 lowor  House,  can  arrogate  the  mandate
 given  by  the  people,  whether  we  are
 going  to  subordinate....

 SHRI  VASANT  SATHE:  I  do  not
 want  you..  (Interruptions)  why  should  I
 duplicate?

 SHRI  CHANDRA  SHEKHAR:  Mr.
 Sathe,  by  the  use  of  both  the  Houses,
 by  the  use  of  all  governmental  ma-
 chinery,  by  the  use  of  all  machinations,
 you  cannot  subvert  democracy  and
 you  cannot  subvert  the  mandate  of  the
 people;  you  cannot  subvert  democracy
 by  using  machinations  in  one  way  or  the
 other.  Mr.  Speaker,  I  should  like  to  make
 a  request  to  you.  I  am  not  in  favour  of
 suspending  the  rule  because  it  will  be
 ineffective.  But  at  least  you.  Mr.
 Speaker,  as  the  custodian  of  the  dignity
 and  privilege  of  this  House,  should  make
 it  quite  clear  that  this  behaviour  of  in
 hon.  Member  is  below  the  standard  of
 Parliamentary  democracy.  (Interruptions).
 It  deserves  condemanation  on  all  hands.
 It  deserves  your  reprimand,  Mr.  Speaker
 because  it  is  not  only  his  right  but  the
 right  of  all  hon.  Members  sitting  here.
 We  were  summoned  to  this  House  to  dis-
 cuss  this  motion  and  the  time  was  taken
 after  so  much  trouble  created  by  that.
 I  am  sorry  my  hon.  friend.  Shri  Saugata
 Roy,  has  not  learnt  any  lesson  so  far.
 Why  did  you  support  this  party  till  the
 other  day?  Have  you  yet  to  learn  their
 machinations?  Have  you  yet  to  learn
 their  behaviour?  Have  you  yet  to  learn
 their  standard  of  political  morality  (Jn-
 lerruptions)  Mr.  Sathe  is  not  in  himself.
 He  is  guided  by  the  evil  spirit,  the  evil
 spirit  which  haunted  this  country  for  long.
 Mr.  Speaker,  no  motion,  no  hubbub,
 no  quarrel,  no  machination  is  going  to
 drive  the  country  again  to  the  same  dark
 days  which  the  evil  spirit  tried  to  bring
 upon  this  nation.

 I  shall  request  Mr.  Saugata  Roy  not
 to  move  for  the  suspension  of  the  rule.
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 (Shri  Chandra  Shekhar]
 We  do  not  want  to  subvert  the  rule.
 We  do  not  want  to  use  this  parliamentary
 institution  to  gain  a  political  point.
 Wcehave  gained  the  mandate  of  the  people.
 We  shall  rule  this  country  to  their  benefit
 and  to  their  privilege,  not  for  satisfying
 the  whims  of  certain  people.  May  I
 request  Mr.  Sathe  not  to  resort  to  these
 tactics.  All  these  tactics  failed  in  the
 past  when  you  were  in  power.  Now  no
 window-wailing  is  going  to  bring  you  to

 Byer
 by  this  method.  Please  Con  ६

 G y  this.  Mr.  Speaker,  you  should
 reprimand  this  Member  that  he  should
 not  behave  like  this.  (Interruptions)

 MR.  SPEAKER:  Don’t  record.

 (Interruptions)  **

 SHRI  C.  M.  STEPHEN:  Sir,  I  heard
 with  patience  the  statement  made  by  Mr.
 Chandra  Shekhar.  As  the  leader  of  my
 party,  through  you,  I  would  appeal  to
 my  friends  to  give  me  also  patient
 hearing.  The  short  discussion  we  have
 had  has  thrown  up  threc  matters.
 One  is  the  question  about  the  suspension
 of  the  rule,  which  I  do  not  think  I  should
 elaborate  long,  for  the  simple  reason,
 as  Shri  Chandra  Shckhar_  has  said,  sus-
 pension  would  be  ineffective,  because  it
 ls  not  retrospective.  Therefore.  Ido  not
 want  to  elaborate  on  that.  Simply,  it
 would  he  inoperative  and  incffective.  I
 do  not  want  to  elaborate  on  that.  It  is
 only  with  respect  to  the  business  before
 the  House  the  suspension  takes  place.
 Tf  sub-rule  (a1)  is  suspended,  if  sub-rule  (2)
 is  to  operate.  then  it  is  only  under  rule  .76
 that  a  motion  can  be  made.  and  the
 motion  can  be  made  only  if  the  person
 conc’rned  does  not  want  to  withdraw  it,
 then  only  he  can  make  a  motion.  Unless
 it  is  moved,  sub-rule  (2)  docs  not  operate.
 Therefore,  the  suspension  of  sub-rule(r)
 subsequently  is  ineffective.  I  do  not
 want  to  go  into  the  legal  aspect  of  it.

 Quite  a  lot  was  spoken  about  the
 justifiability  of  the  conduct  of  Shri  Sathe,
 in  declining  to  move  the  motion.  Well,
 Sir,  in  moving  this  motion,  in  giving  notice
 of  this  motion,  there  were  certain  things
 in  mind.  No  special  charges  were  de-
 finitely  made  at  all....(Jnterruptions)  If
 vou  are  going  to  laugh,  let  me  go  on.
 Not  that  there  are  no  charges.  Knowing
 this,  this  motion  said,  recommended,  that
 the  matter  must  be  referred  to  a  Commis-
 sion  of  Inquiry.  Inthe  meanwhile,
 another  House  decided  that  a  Parliamentary
 Committee  be  sect  up  to  consider
 whether  there  is  a  prima  facie.  (Interruptions)
 Shri  Chandra  Shekhar  commented  ad-
 versely  against  that  House  condemning
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 the  conduct  of  the  other  House  and  you
 raised  no  voice  against  it.  What  I
 am  Saying  is  that  when  they  have  resolved
 to  set  up  a  Committee,  we  are  not  rushing
 with  this  matter  of  the  Commission  of
 Inquiry.  If  there  is  a  machinery  to
 consider  as  to  whether  there  is  a  prima
 facie  case,  then  we  are  prepared  to  sus-
 pend,  or  rather  hold  over,  our  motion,
 which  says  that  the  matter  be  referred
 immediately  to  a  Commission  of  Inquiry.
 This  is  our  position.

 MR  SPEAKER:  May  I  just  interfere  ?
 The  jurisdiction  under  section  3  of  the
 Commission  of  Inquiry  Act  is  only  for
 this  House.  Therefore,  the  final  say  must
 be  with  the  House  of  the  People.  So,
 when  you  refer  to  the  other  House,  I  may
 tell  you  that  it  may  not  be  appropriate
 to  refer  to  the  other  House  in  support  of
 it,  because  the  peculiar  jurisdiction,  ex-
 clusive  jurisdiction,  is  with  this  House.

 SHRI  C.  M.  STEPHEN  :  That  is
 alright.  To  this  motion  amendments
 have  bcen  moved  that  the  matter  be
 referred  te  a  jurist.  to  a  Supreme  Court
 Judge  or  a  Parliamentary  Committee

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  Sir,  how  can
 he  refer  to  the  amendments  ?

 SHRI  C.  M.  STEPHEN  :  The  amend-
 ments  have  been  circulated.  Therefore,
 the  point  is  taken  that  this  motion  must
 stand  amended  in  this  manner,  that  before
 referring  it  to  a  Commission  of  Inquiry,
 there  must  be  a  preliminary  screening;
 this  is  the  opinion  that  has  been  brought
 out  by  the  amendments  given  notice  of.
 If  a  preliminary..  (interruptions)  We
 agree  there.  Let  us  be  charitable  to  one
 another.  I  am  explaining  my  positicn;
 T  am  explaining  the  other  point  of  view.
 Shri  Sathe  will  reply:  I  am  explaining
 the  other  point  of  vicw....  (interruptions)
 I  am  explaining  as  party  lesder  the  other
 point  of  view.  The  point,  therefore,  is
 that  if  a  preliminary  enquiry......

 SHRI  MORARJI  DESAI  rose

 SHRI  C.  M.  STEPHEN:  I  do  not
 yield.

 SHRI  MORARJI  DESAI:  J  rise  on
 a  point  of  order.  The  motion  has  been
 withd  awn;  thatis,  not  moved.  Therefore,
 beyond  that  no  other  statement  can  be
 made.

 **Not  record'd.
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 That  is  the  rule.  I  do  not  know  how  the
 Leader  of  the  Opposition  can  now  give  an
 explanation  for  it?  Howcan  he  do  that?
 I  do  not  understand  how  that  can  be
 done,  (Interruptions)

 MR  SPEAKER:  While  secking  to
 withdraw  the  motion,  Mr  Sathe  has.....
 (interruptions)  But  the  other  side  has  also
 a  right  to  say,  ‘‘don’t  allow  him  to  with-
 draw  it”.  I  may  allow,  it  or  may  not
 all  ow  it.

 SHRI  VASANT  SATHE:  You  have  no
 right.

 MR  SPEAKER:  I  am  only  hearing
 about  my  right.  At  that  time,  they!wrewere
 giving  reasons  for  saying  why  I  should
 not  allow  it  to  be  withdrawn,  I  may
 have  the  right  or  may  not  have  the  right,
 I  am  not  speaking  on  that  at  all  now.
 But  at  that  time  they  have  a  right  to  say,
 “Look,  these  are  the  circumtances  under
 which  we  have  come  here;  therefore,
 don’t  allow  withdrawal’.  It  may  be
 legal  or  it  may  be  illegal.  That  is  a
 different  matter.  It  is  for  me  to  consider
 and  decide.  But  if  you  are  supporting
 the  motion,  that  moment  you  come  within
 the  Rule  180(1)  because  once  you  make
 a  statement  in  support  of  the  motion,
 the  motion  is  moved.  That  difficulty
 might  arise.  Mr  Sathe  in  his  later
 observations  began  to  give  reasons  for  his
 withdrawing.  (interruptions)  So  far  as
 you  are  concerncd,  you  must  strictly  say:
 (Interruptions)

 SHRI  VASANT  SATHE:  You  are
 allowing  them  to  speak...  (interruptions)

 MR  SPEAKER:  They  have  a  right,
 (nte  rruptions)

 SHRI  C.M.  STEPHEN:  Js  it  your
 position  that  they  can  put  forth  whatever
 arguments  thcy  choose  to,  and  I  cannot
 rebut  it?

 MR.  SPEAKER  :  No.  no.  You  are
 rebutting  it.  I  did  not  say  anything
 aboutit.  So  farasthe  Mover  is  concern-
 ed,  hchas  got  toconfinchimsclfonlyto....
 (Interruptions)

 SHRI  C.M.  STEPHEN  :  He  has  done
 it.  (Interruptions)  I  am  not  now  speaking.
 I  am  not  the  mover.  Therefore,  what  I  am
 submitting  is,  a  section  of  the  House  has
 thegiven  expression  to  the  fecling  through
 their  amendments  that  the  matter  should
 not  be  referred  to  a  Commission  of  In-
 quiry  immediately;  but  in  the  meanwhile

 (Interruptions)
 MR.  SPEAKER  :  The  amendment  is  to

 refer  it  to  a  Committee  of  this  House  and
 not  some  other  House.  Therefore,  when
 you  go  to  the  amendment,  you  goto  the

 motion.  That  is  why  I  am  aying,  please
 donotgo  to  that  because  the  amend-
 ment  seeks  to  refer  it  to  a  Committee  of
 this  House  and  not  of  some  other  body  and
 weare  notconcerned  with  some  other  body.

 SHRIC.M.STEPHEN  :  Iam  onlysay-
 ing  that  in  view  of  the  fact  that  some  other
 Committee  would  consider  all  this,  we  had
 decided...........  (Interruptions)

 SHRI  DINEN  BHATTACHARYA  :
 They  are  wasting  yourtime.  What  will be  the  rcaction  outside?  Ifthey  have  got
 the  moral  courage,  let  there  be  a
 debate  on  the  motion.  (Interruptions).
 Then  it  will  be  known,  that  they  are  not
 sincere  in  what  they  were  speaking  so
 long.  Otherwise,  they  will  be  known  as
 coward  fellows.  They  are  retreating
 back.......00.  (Interruptions)

 SHRI  C.M.  STEPHEN  :  I  am  holding
 the  floor.  Let  me  explain  the  things.
 We  felt  that  it  is  absolutely  legiti-
 mate  for  the  mover  to  take  up  the  position
 that  when  there  is  a  propusal  of  the  matter,
 to  be  screencd  preliminarily  for  deciding
 whether  there  is  a  prima  facie  case  for
 reference  of  the  matter  to  a  Commission  of
 Inquiry,  the  motion  should  not  be
 moved.  There  is  a  _  perfectly  legiti-
 mate  case  for  themover  to  take  up  that  posi-
 tion.  My  second  point  is,  I  had  given
 notice  of  an  amendment  and  I  wrote  to  the
 Prime  Minister  for  placing  the  correspon-
 dence  on  the  Table.........

 MR.  SPEAKER  :  You  arc  coming  to
 the  amendment.

 SHRIC.M.STEPHEN  :  Iam  not  come
 ing  to  that.  I  wrote  to  the  Prime  Minist-
 er  asking  for  the  papers  to  be  laid  here......

 MR.  SPEAKER:  That  amendment
 can  9९  taken  up  for  consideration  after......

 SHRI  G.M.  STEPHEN:  Iam  _  pot
 referring  to  the  amendment  atall.

 MR.SPEAKER  :  Forthetime  being....
 SHRI  C.M.  STEPHEN  :  I  wrote  to

 the  Prime  Minister  asking  for  the  letters
 to  be  placed  on  the  Table  of  the  House....

 MR.SPEAKER  :  That  matterwehave
 discussed.

 SHRI  C.M.  STEPHEN:  And  _  the
 Prime  Minister  wrote  back  to  me  saying
 that  heis  not  prepared  to  place  those  letters
 on  the  Table  of  the  House.
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 [Shri  C.M.  Stephen]
 According  to  me,  those  letters  are  essen-

 tial  for  discussing  this  motion.  Those
 letters  are  absolutely  essential.......  (In-
 terruptions).

 MR.  SPEAKER  :  Therefore,  you  want
 the  motion  to  be  taken  up;  therefore,  you
 want  the  amendment  to  be  taken  up.
 35  hrs.

 SHRI  C.M.  STEPHEN  :  I  am  not  the
 mover.........  (Interruptions)

 MR.  SPEAKER  :  That  issue  if  you  are
 raising,  then  that  motion  is  being  raised.
 I  am  not  allowing  any  amendment  to  be
 spoken  of.

 SHRI  C.M.  STEPHEN:  I  am  not
 not  speaking  on  any  amendment  at  all.
 I  am  really  surprised  at  this  attitude  of
 yours.  Mr.  Chandershckhar  rose  and  he
 didno  t  speak  on  a  pointoforder;he  made
 a  political  specch..........  (Intent  |  tiers)

 MR.  SPEAKER  :  He  wasnot  speaking
 on  any  amendment.

 SHRI  C.M.  STEPHEN:  I  am  not
 speaking  on  any  amendnient  atall.  Iam
 only  saying  why  the  motion  must  not  be
 moved.  Mr.  Chandrashekhar  pleaded
 that  the  motion  must  be  moved.  I  am
 Pleading  thatthe  motion  must  not  be
 moved.  I  am  puttingforth my  arguments.
 as  to  why  the  motion  must  not  be  moved.
 Theremust  be  a  preliminary  examination.
 Thereisa  body  to  examineit.  Jet  us  wait
 till  that  body  gives  its  finding.  This
 motion  cannot  be  effectively  discussed
 unless  the  Prime  Minister  places  on  the
 Table  ofthe  House  the  letters  he  has  in  his
 Possession.

 Thirdly,
 this  motion  contains  a  subject matter  of  national  importance.  I  would

 have  expected  that  the  party  whips  would
 notoperate  here  at  all  becauseitis  amatter
 of  conscience,  it  is  a  matter  of  natienal
 Issue,  whereas  they  have  chosen  to  issuc  a
 Partywhip.  I  amnot  bothered  about  it...

 eeeseee(Interruptions).

 The  two  reasons  that  I  have  stated  are,
 firstly,  there  must  be  a  preliminary  inquiry
 by  a  duly  constituted  body  and,  secondly,
 the  Prime  Minister  in  avery  very  rigid
 manner  has  withheld  thoseletters  from  the
 House  to  which  we  are  entitled  and  only
 when  those  letters  are  laid  on  the  Table
 of  the  Housewecan  discuss  this  motion.
 Therefore,  he  has  a  right  to  withdraw
 the  motion.

 MR.  SPEAKER:  Shri  Unnikrishnan.
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 SHRI  D.N.  TIWARY  (Gopaiganj)  :  I
 am  also  a  member  of  the  House,  senior
 most  member  of  the  House.  You  are  not
 allowing  me.

 MR.  SPEAKER:  Mr.  Unnikrishnan
 has  given  a  notice  of  a  motion  to  suspend
 therule.  Hehas  got  a  priority.

 Senior  members  have  a  right;  junior
 members  have  a  _  right;  everybody  has  a
 right,

 SHRI  K.P.  UNNIKRISHNAN  :  Sir,
 most  of  us  came  here  on  the  basis  of  the
 List  of  Business  supplied  to  us  by  the  Lok
 Sabha  Secretariat.  We  were  under  the
 impression  that  at  20५  clock  the  statutory
 resolution  standing  in  the  nameof  Mr.
 Sathe  would  be  taken  up.  When  we  came
 here,  the  first  question  was  raised  by  Mr.
 Gauri  Shankar  Rai  regarding  its  admissi-
 bility.  You  allowed  a  debate  or  points  of
 order  to  be  raised  on  the  question  of  ad-
 missibility  of  the  statutory  resolution  to  be
 moved  by  Mr.Sathe.  Soon  after,  when  so
 many  members  had  stood  up  for  raising
 their  points  of  order,  I  enquired  from  you
 whether  you  had  any  written  intimation....

 SHRI  VASANT  SATHE  :  After  that
 you  asked.  You  did  it  afterwards.

 MR.  K.P.  UNNIKRISHNAN  :  Mr.
 Sathe;  the  valiant  revolutionary  that  he
 is,  is  not  a  person  who  will]  run  away;  a
 person  who  is  a  crusader  for  the  down-
 trodden  would  not  runaway  just  because
 something  happened  somewhere,  with  all
 respect  to  the  Rajya  Sabha—let  us  not
 bring  that  House  into  the  picture—and
 this  House  is  uniquc  in  the  sense  that  this
 House  consists  of  the  elected  representatives ofthe  people,  and,  accordingto  our
 rules,  weare  not  even  supposed  to
 quote  from  the  proceedings  of  the  other
 House...........  (Interruptions).  Pecuzse  we
 want  to  assertthe  particular  and  unique
 position  of  this  House  in  terms  of  their
 Constitutional  framework  of  a  Constitu-
 tional  democracy.  Now,  if  he  wants  to
 run  away,  it  is  his  business.  He  is  only
 pursuing  the  politics,  the  command  politi-

 SHRI  VASANT  SATHE  :  Of  Chha  tra-
 pati.

 SHRI  K.P.  UNNIKRISHNAN  :  ....of
 marionettes  and  wire-pullers  This  consti-
 tutes  a  grave  insult  to  this  House.  Now,
 Sir,  what  you  had  in  your  possessi  cn  is  a
 letter  of  which  we  were  not  aware.  He
 had  only  sent  a  copy  to  the  Leader  of  the
 House.  He  did  not  even  have  the  court-
 sey  of  consulting  the  other  Members  cf  the
 opposition  or  Groups  of  opposition  of  which
 there  are  more  than  s00  or  20  innu  mta
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 Now  ,  he  decides  at  :  'O  Clock  today  to
 give  you  a  letter,  and  when  the

 5  we  ton  of
 admissibility  is  being  discussed,  he  decides
 to  withdraw.  My  contention  is  that  this
 is  a  unique  situtation,  an  extraordinary
 situation,  which  was  not  visualised  by  the
 founding  fathers  or  those  who  made
 these  rules.  This  is  because  they  were,
 basically,  very  decent  people  who  believed
 in  sraightforward  people.  They  were  peo-
 ple  of  great  integrity.  They  did  not  visualise
 ‘a  situation  where  these  rules  as  well
 as  the  basic  norms  of  Parliamentary  de-
 mocracy  would  be  thrown  to  the  winds.
 That’s  why  I  am  arguing  that  it  is  asitua-
 tion  which  calls  for  application  of  not  only
 rule  388  but  also  389.  But]  azreewith  the
 point  raised  by  Mr.  Chandrasekhar  as  well
 astheLeader ofthe  Housethat  the  question is  whether  he  has  withdrawn.  The
 question  is  whether  he  has  moved.  My
 contention  is  that  the  House  was  seized  of
 the  itemlisted  on  thelist  of  business,  and  we
 were  only  on  the  point  of  admissibility
 when  points  were  being  raised.  Now  it  was
 only  on  that  limited  point  that  you  had
 called  Mr.  Sathe.  Then  he  decides  to
 run  away.  Now  it  is  a  moot  point  which
 should  not  apply—rule  389  or  388.  That
 is  why,  I  have  moved  the  motion.  I  do
 not  know  whether  there  has  been  any
 barter.  Barter  can  also  be  between  a
 section  of  the  Treasury  Benches  as  well  as
 Mr.  Sathe  or  his  Party.  We  do  not  know
 which  section  of  the  Treasury  Benches  is
 involved  in  this  game.  But  we  on  our  part
 stand  squarely  by  the  position  that  this  is
 animportant  matter  that  should  be  discuss-
 ed,  but  we  are  not  for  an  Inquiry  Commis-

 sion  to  beset  up.  That  is  why  we  have
 moved  certain  amendments.

 Mr.  Sathehasdecided  totake,—let  it  go
 on  record.

 SHRI  VASANT  SATHE  :  Take  the
 wind  out  of  his  sails.

 MR.SPEAKER  :  Nobody  can  take  the
 wind  out  of  you.

 SHRI  K.P.  UNNIKRISHNAN  .«...take
 refuge  under  the  rules  and  wants  to  with-
 draw  the  motion.  I  have  no  objection  if
 he  wants  to  withdraw  and  run  away.
 That  is  his  option  and  the  option  ofhis  lead-
 er  who  belicves—I  would  repeate-in  the
 politics  of  marionettes  and  wire-pullers.

 MR.SPEAKER :  The  senior  most  Mem-
 ber—Mr.  Tiwary.

 SHRI  D.N.  TIWARY  (Gopalganj):  I
 am  very  sorry  to  say  that  you  recognize
 only  2  or  3  people  who  can  speak  very
 loudly  as  Members  of  the  House  and  not
 the  others  I  was  standing  hcre  from  the  very
 beginning  to  have  my  say  but  you  did  not
 allow  meso  far

 MR.SPEAKER  :  Yes.

 (Interruptions)

 MR.  SPEAKER  Yes,  yes.

 SHRI  D.  N.  TIWARY  :  You  allow
 only  those  members  who  can  speak  very
 loudly.  Others  should  also  be  heard
 who  speak  mildly.

 MR.  SPEAKER  :  Yes.

 PROF.  P.  G.  MAVALANKAR  :  Sir,
 your  ‘  Yes’  is  very  dangerous.

 ot  ढ्वारिका  नाथ  तिवारों:  मैं  यह  जानतः  हूं
 कि  साठे  साहब  को  राइट  हैं  नियम  80()  के  तहत
 अपने  रेजोल्यूशन  को  विदड़ा  करने  का  या  मूव  नहीं  करने
 का  लेकिन  रूल्स  आफ  प्रोसीजर  के  झलावा  क्वेश्चन
 झाफ  प्रोप्राइटी  भी  ग्राता  है।  उन्होंने  जो  यह  दलील
 पेश  किया  कि  राज्य  सभा  में  चूंकि  पास  हो  गया  है  इस
 लिए  यहां  जरूरो  नहीं  है,  मालूम  होता  है  उन्त
 को  यह  इलहाम  बहुत  पीछे  18  ।  राज्य  सभा
 में  यह  तीन  दिन  पहले  पास  हुश्रा  ,  परसों,  श्नौर  कल
 शाम  को  बिजनेस  एडवाइज़्री  कमेटी  में  इन्होंने  इत-
 सिस्ट  किया  कि  रेजोल्यूणन  श्राना  चाहिए  t  अगर
 उन  को  यह  इलहाम  था,  पहले  से  मालूम  था  कि  राज्य
 सभा  में  हो  गया  है,  यहां  नहीं  (चलन,  हैं,  तो  कल  उनको
 इनसिस्ट  नहीं  करना  चाहिए  था

 Mr.  SPEAKER:  There  was  a  meet-
 ing  of  the  Business  Advisory  Committee
 but  he  did  not  came.  Your  information
 is  not  correct.  Yesterday  he  was  not
 present.

 SHRI  D.  N.  TIWARY  ;  He  should
 have  written  to  you  yesterday,  ‘  As  it
 has  been  passed  in  the  Rajya  Sabha,  I  do
 not  want  to  move.’.

 देखिए,  कितने  मेम्बरों  को  भ्रसुविधा  हुई  ।  मैं  साठे
 साहब  को  तीन  काउंट  पर  गिल्टी  मानता  हूं  ।  पहला
 यह  कि  उन्होंने  समय  पर  श्राप  को  सूचना  नहीं  दी  कि
 वह  रेजोल्यूशन  मूव  नहीं  करना  चाहते  ।  श्राप  ने  हाउस
 का  स्पेशल  सेशन  श्राज  किया  ।  सब  मेम्बर  जो  अपने
 भपने  कार्यक्रम  के  श्रनुसार  दूसरी  जगह  जाने  को  थे,
 अपने  प्रोग्राम  को  बदल  कर  यहां  रुके,  उन  को  यहां
 रहना  पड़ा  श्रौर  संक्रेटरिएट  के  लोगों  को  जिन  की
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 aa  ate  सैटरडे  की  छूटटी  रहती  है,  उन  को
 झाप  को  कसालिडेटेड  फंड  से  भत्ता  देना  पड़ेगा,
 इतना  पैसा  उन्होंने  मृफ्त  खर्च  कराया,  इसलिए
 वह  गिल्टी  हैं

 SHRI  VASANT  SATHE  :  You  had
 a  discussion  on  the  floods  situation.
 Are  you  not  concerned  with  floods  ?

 st  द्वारिका  नाथ  तिवारो  :  इन  सब  ग्रसुविधाग्रं
 झौर  खर्चे  को  देखते  हुए  मैं  उम्मीद  बौर  आशा  रखूगा
 कि  साठे  साहब  अनकंडीशनल  श्रपोलाजी  इस  हाउस
 से  मांग्रे  कि  उन्होंने  इस  हाउस  को  इन्कन्‍्वीनिएंस  किया
 है,  मेम्बरों  को  इनकन्वीनिएंस  किया  है  गौर  कंसालि-
 ढेटेड  फंड  का  पैसा  मुफ्त  ख  कराया  है

 श्री  रामजी  लाल  सुमन  (  फिरोजाबाद  )  :
 भ्रध्यक्ष  महोदय,  माननीय  साठे  साहब  ने  यह  प्रस्ताव  किया,
 हम  खद  यह  चाहते  थे  कि  भाषा  के  सवाल  को  ले  कर
 झौर  एन्कवायरी  के  सवाल  को  ले  कर  ये  पन्द्रह  दिन  से
 नेतागिरी  कर  रहे  थे,  यह  मामला  शाज  अंतिम  रूप
 से  तय  हो  जाता  साठे  साहब  ने  साहस  किया
 लेकिन  मझे  दख  है  कि  साठे  साहब  ने  इस  प्रस्ताव  को
 पेश  किया,  इंदिरा  गांधी  ने  इस  प्रस्ताव  को  वापस
 किया,  साढ़े  बारह  वजे  साठ  साहब  को  यह  सूचना
 दी  कि  हमारे  आदेश  का  इंतजार  कीजिए  और  जब
 तक  हम  कोई  झादेश  न  दें  तब  तक  श्राप  कोई  काम
 न  करें  ।  दस  पर  क्या  होना  है,  क्या  नहीं  होना
 है  यह  ग्राप  जानें  लेकिन  मेरी  श्राप  से  करबद्ध
 प्राथंना  हैं  कि  स'भा  के  समाप्त  होने  के  यहले  बाप  खड़े
 हो  कर  सभी  सादर  vi  यह  निर्देश  दें  कि  दो  मिनट
 तक  इनकी  वद्धि  के  शुद्धिकरण  के  लिए  हम  प्रार्थना
 जरूर  करे  I

 MR.  SPEAKER:  |  have  got  two
 resolutions  before  me  but  none  of  them
 I  can  allow.  Onc  is  by  Mr.  Krishna

 SHRI  KANWAR  LAL  GUPTA  :  .  I
 have  also  given  notice  of  a  resolution,

 MR.  SPEAKER  I  will  come  to
 hat.

 Let  me  first  dispose  of  Mr.  Kanwar
 Lal  Guplta’s.

 Mr.  Kanwar  Jal  Gupta  has  given
 notice  of  a  resolution  betore  Mr,  Sathe
 withdrew  his  resolution  —  saying—this
 is  what  he  says  :

 “That  newspapers  indicate  that  Mr.
 Sathe  is  likely  to  withdraw  is  resolu-
 tion.  ee

 SHRI  KL  MAYATHEVAR  (Dindi-

 gu
 Tam  =  coming  all  the  way  from

 Madras  only  for  this.  He  should  be
 held  responsible  for  this.
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 AN  HON.  MEMBER  :  He  must  pay
 for  your  air  ticket.

 SHRI  K.  MAYATHEVAR  :  I  am
 going  to  sue  him  in  the  court.

 MR.  SPEAKER  :  I  have  got  three
 resolutions  before  me.  The  first  resolution
 is  by  Mr.  Kanwar  Lal  Gupta  saying  :

 ‘*  This  House  disapproves  the  conduct
 of  Shri  Vasant  Sathe  in  not  moving
 the  resolution  listed  in  item  6  of
 the  List  of  Business  taking  into
 account  that  Shri  Sathe  and  some
 of  his  Party  colleagues  have  pressed
 for  a  discussion  of  the  resolution
 and  the  Business  Advisory  Com-
 mittee  had,  at  their  request,  re-
 commended  fixing  up  a_  special
 sitting  of  the  House  on  Saturday,
 the  :2th  August......

 ‘*  This  House  is  further  of  the  o  pinion
 that  the  aforcsaid  conduct  of
 Mr.  Sathe  is  beyond  doubt  that
 charges  of  corruption  referred  to
 by  him  are  baseless  and  need  no
 enquiry  of  any  kind.”’

 This  is  one  Resolution.

 The  second  Resolution  is  given  by
 Shri  Amrit  Nahata  and  Shri  Krishan
 Kant.

 “This  House  wishes  to  espress  its
 grave  displeasure  and  to  reprimand
 Shri  Vasant  Sathe,  who,  having
 given  notice  of  moving  8  motion
 before  the  House  and  then  having
 refused  to  do  so,  has  committed  a
 grave  contempt  of  the  House  ’’.

 This  is  the  second  Resolution.  The
 third  one  is  by  Shri  Ram  Dhan  :

 ‘This  House  wishes  to  express  its
 grave  displeasure  and  to  reprimand
 Shri  Sathe  who,  having  given  a
 notice  of  moving  a  motion  before
 the  House  and  then  having  refused
 to  do  so,  has  committed  a  grave
 contempt  of  the  Iouse.’’

 Before  I  go  into  the  Resolutions,  I
 will  dispose  of  the  contentions  raised  up
 till  now.  Shri  Gauri  Shankar  Rai  and
 Shri  Kanwar  Lal  Gupta  raised  an  objection
 to  the  admissibility  of  the  Resolution  in
 question.  (Interruptions).  These  objec-
 tions  necd  not  be  considered  now.  They
 did  not  press  their  objections.  |  Moreover,
 these  objections  become  irrelevant  in
 view  of  the  withdrawal  of  the  Resoluticn
 by  Mr.  Sathe.
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 SHRI  DINEN  BHATTACHARYA  :
 It  wasnot  moved.  Let  him  first  move  and
 then  apologise  before  the  House  and
 then  it  will  be  withdrawn.  (Interrup-
 tions).

 MR.  SPEAKER  :  Mr.  Saugata  Roy
 and  Mr.  Unnikrishnan  have  moved
 under  Rule  388  to  suspend  Rule  180,  sub-
 clause  (i).

 SHRI  RAJ  NARAIN  (Rai  Bareli):  Is
 it  for  future  ?

 MR.  SPEAKER  :  The  _  suspension
 prayed  for  is  not  permissible  under  the
 rules  because  there  is  no  Resolution
 before  the  House.  Moreover,  I  am  not
 very  clear  whether  Rule  388  applics  only
 to  motions  or  also  to  Resolutions.  It
 applies  to  motion  and  not  resolution
 under  our  rule.  Resolution  is  separate
 from  motion.  They  are  dealt  with
 separately.  I  need  not  go  into  that
 question  at  this  stage  as  I  think  that  the
 suspension  prayed  for  is  not  permissible
 under  the  rules,  though  they  are  justified
 in  mentioning  that  a  great  deal  of  in-
 convenience  has  been  caused  by  sum-
 moning  this  House  on  a  holiday  and
 making  the  Members  come  from  distant
 places.

 SHR{L  VASANT  SATHE  :  No,  Sir.
 ‘They  came  here  because  they  have
 another  Resolution  (Interruptions)  under
 item  No.  r.  They  came  only  for  the
 motion  on  floods.  (Interruptions).

 MR.  SPEARER  :  [f  do  not  know.
 T  am  only  referring  to  this.  (Jnterrup-
 tions).  When  notice  of  this  Resolution
 was  given,  both  by  Mr.  Sathe  and  Mr.
 Stephen,  the  Leader  of  the  Opposition
 came  and  said  that  this  Resolution  niust
 be  taken  up  for  cliscussion  ata  very  carly
 date.  [  therefore  placed  the  matter
 defore  the  B.A.C.  despite  the  fact  that  not
 sufficient  time  was  available  for  discussing
 new  resolutions  in  view  of  the  calender  of
 work.

 Taking  into  consideration  the  im-
 portance  of  the  resolution,  the  Business
 Advisory  Committee  thought  that  we
 should  sit  on  a  holiday  and  dispose  of
 this  resolution.  The  meeting  was  there-
 fore  called  mainly  to  consider  this  Re-
 solution.

 Tt  is  only  after  we  decided  to  discuss
 this  Resolution  that  we  thought  that  some
 time  of  the  day  might  be  made  available
 for  another  Resolution  relating  to  Floods
 in  Northern  India.  (Interruptions)
 Please  don’t  disturb  me  when  T  am  giving
 my  ruling.  I  did  not  say,  it  is  not  im-
 portant.  Even  if  Mr.  Sathe  had  informed

 me  yesterday  or  day-before-ye  sterday  that
 he  had  no  intention  to  move  the  Resolu-
 tion,  we  would  then  have  robably
 countermanded  the  sitting.  The  other
 motion  could  have  been  taken  up  on
 some  other  day.  (Interruptions).

 I  am  sure  several  hon.  Members
 must  have  come  from  distant  places  for
 attending  the  meeting......

 शो  लखन  लाल  कपूर  :  (पूणिया  )  :  बहुत  से
 सदस्य  बाढ़  के  इलाकों  में  डूबते  हए  लोगों  को  छोड़कर
 सिर्फ  इस  मोशन  के  लिए  भाए  हैं।

 MR.  SPEAKER  :  Therefore,  I  see
 force  in  the  observations  of  several
 Members  of  the  House  when  they  say
 that  they  have  been  greatly  inconvenienced
 by  the  Motion  not  having  been  with-
 drawn  earlier,  if  Mr.  Sathe  really  wanted
 to  withdraw  it.

 In  cases  of  this  naturc  it  is  but  proper
 that  hon.  Members  of  this  House  must
 look  to  the  convenience  of  others  also.

 Moreover,  this  is  an  extremely  im-
 portant  Resolution—more  particularly
 in  view  of  the  fact  that  the  jurisdiction
 to  deal  with  it  under  Section  3  of  the
 Commissions  of  Inquiry  Act  is  exclusively
 that  of  this  Housc.  ‘This  House  has  now
 been  deprived  of  the  opportunity  of
 discussing  this  matter  on  a  technical  plea
 taken  under  Rule  80  (1).

 SHRI  VASANT  SATHE  :  I  have  a
 substantive  right—right  as  a  Mcmber.
 It  is  not  a  technical  plea  or  8  procedural
 thing.  It  is  a  substantive  right.  There-
 fore,  please  don’t  say  ‘technical’....

 MR.  SPEAKER  :  I  do  think  that
 the  rules  in  this  regard  require  to  be
 modified,  so  that  the  House  may  not  be
 deprived  of  the  opportunity  of  discussing
 important  motions  by  manoeuvres  by  one
 party  or  the  other.

 Now,  having  considered  this  matter,
 I  do  not  think  I  will  be  justified  in  con-
 Senting  to  the  motion  of  Shri  Saugata  Roy and  Shri  Unnikrishnan  for  suspension
 of  Rule  388.

 Now.  I  come  to  these  Resolutions  given
 notice  of  :  These  Resolutions  have  not
 mentioned  the  rule  under  which  these
 Resolutions  are  to  be  moved.

 SHRI  SAUGATA  ROY:  You  please
 hear  us....

 MR.  SPEAKER  :  I  am  _hearing
 everybody.
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 Therefore,  I  woull  lik:  to  be  satisfied

 how  it  is  permissibl:  for  m=:  to  admit
 this  Resolution.

 I  will  now  call  ay.  one  by  on>,  all

 SHRI  GAURI  SHANKAR  RAL:  I
 wish  to  make  a  subimission....

 MR.  SPEAKER:  You  have  not  given
 any  notice.

 SHRI  GAURI  SHANKAR  RAI
 I  am  onapointoforder.  [  can  give  you

 ‘my  opinion  how  you  can  handle  it....

 MR.  SPEAKER:  There  are  others
 who  are  more  compt*tent,  who  have

 ‘given  notice.  So,  that  point,  how  that
 Resolution  can  be  admitted,  must  first
 be  mintioned  by  those  m«inbers.  Now,
 Mr.  Amrit  Nahata.

 SHRI  AMRIT  NAHATA  (Pali):
 Sir,  you  yourself,  in  your  learned  ruling,
 have  explained  th:  circumstances  in
 which  this  Motion  cams  up)before  this
 House.

 Sir,  the  hon.  L-ader  of  the  Opposition
 and  Shri  Vasant  Sathe,  both,  impressed
 upon  you  about  the  urgency  of  _  this
 motion.  The  Business  Advisory  Com-
 mittee  gave  sp-cial  tim>  for  discussion

 ‘of  this  Motion.

 Tais  House  was  sum  noned  to  sit  even
 on  a....  (Lnterruptions)

 MR.  SPEAKER:  I  want  to  know
 the  rule  under  which  I  can  admit  it.

 (Interruptions).

 SHRI  VASANT  SATHE:  I_  have
 withdrawn  it.  After  that,  Lam  withdraw-

 ‘ing  myself.  After  this,  if  you  want  to
 hear  anybody......  (Interruptions)

 MR.  SPEAKER:  Mr.  Nahata.

 SHRI  C.  M.  STEPHEN:  What  is
 now  going  on,  is  a  most  unprecedented
 Proceilure.  There  is  a  motion,  and  you
 call  the  Member.  The  Member  said,
 “Tam  not  moving  the  motion.’?  Nor-
 milly,  this  must  be  the  end  of  it.  A
 whole  round  of  discussion  went  on,
 and  now,  certain  motions  you  read
 out  which  would  be  in  the  character  of  a
 breach  of  privilege  or  contempt  of  the
 House.  You  have  got  to  decide  whether
 an  exercise  of  the  right  of  a  Member  in
 declining  to  move  a  motion,  is  a  breach
 of  privilege  or  not.  Now  you  want  to
 hear.  There  is  nothing  to  hear  about
 this.  You  are  now  proceeding  and  giving

 Voram,  for  persons  to  speak  whatever
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 they  want  to.  You  are  behaving  in  a
 manner  which  we  cannot  normally  expect
 of  a  Speaker.  (Interruptions).  So,  if  they
 want  to  speak,  they  can  speak.  (Jnter-
 ruptions)  I  would  like  to  know  what  is  the
 next  stage  you  are  proceeding  to.  We
 also  want  to  know  what  is  the  next
 stage  you  are  proceeding  tv.  You  have
 now  called  Mr.  Amrit  Nahata.  He  has
 started  speaking.  What  is  the  matter
 he  is  speaking  about  ?

 MR.  SPEAKER:  The  motions  be-
 fore  me  are  not  privilege  motions.  There-
 fore,  they  do  not  fall  under  rule  222.
 They  are  substantive  motions  ;  and  I
 want  to  know  how  thcy  are  admissible.

 SHRI  6.  M.  STEPHEN:  For  a
 substantive  motion,  there  is  a  method.  It
 can  only  be  under  rule  184.  It  must
 come  under..,.

 MR.  SPEAKER  :  That  is  what  I  am
 asking.

 SHRI  CG.  M.  STEPHEN:  No,  no.
 That  cannot  be  the  excuse.  Itcan  be  by
 a  specific  rule  and  notice  is  necessary.
 You  cannot  foist  a  motion,  and  to  decide
 whcther  a  motion  is  admissible,  carry  on
 a  discussion.  That  is  what  you  are
 allowing.  Do  you  mean  to  do  like  that  ?
 I  would  like  to  know.  ‘There  are  cer-
 tain  procedures.  The  motion  must  come
 before  the  House.  It  must  go  through
 the  Business  Advisory  Committee.  You
 must  decide  its  admissibility  there.
 (Interruptions)  Not  here.  Not  here.
 The  admiissibility  of  the  motion  ?  Not
 here.  Has  it  ever  happened  ?  (Jnterrup-
 tions).  We  will  not  allow  this  to  happen.
 We  will  not  allow.  We  will  not  allow.

 At  this  stage,  Shri  C.  M.  Stephen  and  some
 other  hon.  Members  came  to,  and  stood  in  the
 well  of  the  House.

 MR.  SPEAKER  :  Mr.  Nahata.
 (Interruptions)

 SHRI  C.K.  JAFFER  SHARIEF  :  You
 are  cstablishing  a  new  procedure.

 (Interruptions)

 SHRI  C.  M.  STEPHEN  :  No  Sir,  no,
 Sir.  You  do  what  you  choose.  No,  no.
 We  will  not  allow  this.  Youdo  what
 you  do  ?  There  is  a  limit.  There  is  a
 limit.

 (Interruptions)

 MR.  SPEAKER:  There  is  a  rule.
 Rule  184.  Please  read  it.  Whether  I
 consent  or  not  is  a  different  thing.  The
 rule  is  there.

 (Interruptions)
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 MR.  SPEAKER  Order,  order.
 ‘Fhtere  is  rule  :84.  The  question  whether
 I  consent  or  not  is  a  different  matter.
 Shri  Nahata.

 ({nterruptions)

 MR.  SPEAKER:  I  am  asking  Mr.
 Nahata  to  speak.

 SOME  HON.  MEMBERS:  No.

 (Interruptions)
 MR.  SPEAKER:  Rule  84_—  is
 ere.

 (Unterruptions)

 MR.  SPEAKER  :  The  Leader  of  the
 Opposition  is  under  wrong  impression.
 It  was  given  to  the  Secretary........

 (Interruptions)

 MR.  SPEAKER:  I  am_hearing
 him  under  what  rule  it  should  be  done.

 (tnterru  ptions)

 _MR.  SPEAKER:  Leader  of  _  the
 Opposition,  I  am  clarifying  the  position.

 (Interruptions)

 MR.  SPEAKER:  You  don’t  hear
 me.  How  can  I  hear  you  ?

 (Interruptions)

 MR.  SPEAKER:  The  motion  was
 given  to  the  office.  It  has  been  given
 to  the  office.

 (Interruptions)

 MR.  SPEAKER:  Why  don’t  you
 hear  me  ?  You  arc  trying  to  dictate
 to  me!

 (Interruptions)

 MR.  SPEAKER:  I  am  hearing  them
 only  on  the  admissibility.  I  am  not
 hearing  them  on  any  matter  other  than  the
 admissibility.  ‘How  that  resolution  is
 admissible  ’.—only  on  that  I  am  hearing.
 Beyond  that,  I  am  not  hearing  them  on  any
 point.  (fnterruptions)  I  won’t  allow  any-
 thing...  (Interruptions).

 SHRI  ०  M.  STEPHEN  :  I  want  to
 make  a  statement.  I  also  have  some
 rig'it.  (Interruptions).

 MR.  SPEAKER:  You  also  have  a
 right.  I  too  have  a  right.  Please  hear
 me  first.  I  make  this  very  clear.  I  am
 not  hearing  any  Member  on  anything  other
 than  the  admissibility.  Nothing  more.
 If  anythi  ng  else  comes  in,  I  will  expunge
 from  the  record.

 SHRI  C.  M.  STEPHEN :  I  rise  on  a
 point  of  order.

 MR.  SPEAKER:  Point  of  order
 against  me  ?

 SHRI  C.  M.  STEPHEN:  No.

 MR.  SPEAKER:  I  makc__it
 ey clear.  The  resolutions  have  been  mo

 here.  I  want  to  know  how  they  are
 admissible.  Beyond  the  admissibility.

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusar  i)

 Given  notice  of,  not
 moved.  (Interruptions).

 MR.  SPEAKER:  Beyond  admissi-
 bility,  I  am  not  hearing  anybody.  I
 am  only  hearing  on  the  admissibility.  If
 I  feel  inclined  that  it  is  admissible,  I
 will  call  upon  the  other  side  also.

 SHRI  C.  M.  STEPHEN:  I  rise  on  a
 point  of  order.  My  point  of  order  is
 this.  There  are  definite  rules,  where-
 under  only  matters  can  come  up  in  _  this
 House.  Matters  as  are  listed  in  the  list
 of  Business  only  can  come  up  and  nothing
 else  can  come  up  before  the  House.
 There  is  no  other  rule.  For  a  motion  to
 comeup  before  the  House,  there  are  certain
 methods.  The  method  is,  a  specific  notice
 has  got  to  be  given  to  you  through  the
 Secretary-General.  You  have  got  to
 decide  on  the  admissibility.  Never  has  it
 happened  in  the  history  of  this  House  when.
 the  admissibility  of a  motion  is  discussed
 on  the  floor  of  the  House.  You  have  got
 to  decide  it  in  your  Chamber.  Now,
 three  motions  have  been  given.  You
 have  stated  it  out  and  you  have  called
 for  opinions.  Under  what  rule,  I  do  not
 know.  Under  no  rule,  the  admissibility
 of  a  motion,  such  as  the  one  here,  can  be
 discussed  here  at  all.  Therefore,  that
 is  without  rule.  May  I  submit  one  thing?
 When  we  declined  to  move  this  resolution
 normally  that  should  have  been  the  end
 of  the  matter.  (Interruptions)  There  was
 no  othcr  businessin  the  House.  But  under
 the  gusise  of  something  or  other,  speeches
 are  being  made;  we  bear  with  it.  I
 kept  quict,  silent........

 SHRI  DINEN  BHATTACHARYA:
 No,  no.

 SHRI  6  M.  STEPHEN:  It  went  to-
 that  extent.  But  when  |  rose......

 Cater  phtons)
 It  is  elementary  that  an

 pposition,  however,  small,  must  have
 its  say  on  the  floor  of  the  House.  When
 the  Opposition  rises,  if  you  are  shouting
 it  down,  then  the  Opposition  has  no
 place.  You  are  now  driving  us  to  a
 corner.  (Interruptions)  Not  you,  but  the-
 whole  proceedings  here  is  driving  us  to»
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 acorner.  May  I  say,  we  may  be  small  in
 number,  but  we  have  got  an  authority
 or  right  to  have  our  say  here.  I  tell  you
 I  swear  by  God,  I  will  fight  if  we  are
 driven  to  a  corner.

 The  point  of  order  is,  the  admissibility
 of  this  motion  cannot  be  discussed  on  the
 floor  of  the  llousc.  You  can  consider  it
 in  the  Chamber  and  give  your  ruling,
 put  it  under  *‘no  date  एल  named’’  motion,
 bring  it  before  the  Business  Advisory  Com-
 mittee  and  then  bring  it  here.  ‘There  is
 no  rule,  which  permits  a  discussion  on  the
 admissibility  of  a  motion  on  the  floor  of
 the  House.  L  rise  on  a  point  of  order
 objecting  to  that.

 CUInteriuptions)

 श्रो  लखन  लाल  कपुर  :  मेरा  प्वाइन्ट  फ़  ब्राडर

 है  t  मि०  साठे  ने  जो  संकल्प  रखा  है,  वह  समाचारपत्नों

 @  जो  प्रकाशित  हुआ  है,  उसी  के  आधार  पर  रखा  है।
 में  यह  कहना  चाहता  हूं  कि  समाचार  पत्रों  को  देख  कर

 ही  उन्होंने  यहां  पर  श्रपना  मोशन  रखा  है  शौर  उन्होंन
 जो  लिखा  है,  उसमें  कोई  स्पेसीफिक  चार्जज  नहीं  हैं  ।

 oo  (व्यवधान)  .  «

 MR.  SPEAKER:  ‘There  is  no  point  of
 order;  I  do  not  allow  it.  We  are  on  a
 different  motion.  (Interruptions).  Don’t
 record.

 (Interruptions)  **

 SHRI  GAURI  SHANKAR  RAT:
 A  piquant  situation  has  arisen  today  in
 the  House.  The  Leader  of  the  Opposi-
 tion  in  the  most  disgraceful  manner  has
 raised  a  question.  J]  am  not  going  to  talk
 anything  about  that.  But  the  thing  is
 that  the  House  stands  duped  and  de-
 ceived.  There  is  a  rule;  |  tell  you  what
 is  the  rule.  There  is  rule  389  regarding
 residuary  powers  of  the  Speaker.  The

 osition  has  come  to  be  that  on  a  very
 Important  matter  of  cliscussion.  they  have
 just  sabotaged  the  discussion.  It  is  very
 clearly  proved  that  they  have  misucd  the
 House......  (Interruptions)

 “MR.  SPEAKER:  I  am  not  allowing
 that.  Don’t  record.

 SHRI  GAURI  SHANKAR  RAT  ae

 DR.  SUBRAMANIAM  SWAMY
 I  draw  your  kind  attentton  to  rule  194,
 ‘which  says

 “Tf  the  Speaker  is  satisfied,  after  calling
 for  such  information  from  the  member
 who  has  given  notice  and  from  the
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 Minister—in  this  case,  the  Ministry  of
 Parliamentary  Aflairs—as  he  may  comsi-
 derneccssary,  that  the  mattcrisurgent....

 MR.  SPEAKER:  That  is  about  a  short
 duration  discussion.  That  has  nothing
 to  do  with  this.

 aft  हुकम  बेब  नारायण  यादव  :  अध्यक्ष  महोदय,
 मैं झापका  ध्यान  नियम  349  की  क्लाज  9  की  तरफ
 ले  जाना  चाहूंगा  |  क्लाज  9  में  है  कि  इस
 प्रस्ताव  की  जो  स्वीकृति  वापस  लेने  का  सवाल  हैं
 उस  में  मैं  इतना  ही  निवेदन  करूंगा  कि  प्रधान  मंत्रों
 जी,  ने श्रपनी  राय  सदन  में  एस  प्रस्ताव  के  बहस  होने
 पर,  नहीं  होने  पर  जाहिर  कर  दी  है श्ौर  जो  प्रधान
 मंत्री  जी  ने  ग्रपनी  राय  यहां  जाहिर  कर  दी  है,  मैं
 उन  की  राय  से  सहमत  हूँ  ।  लेकिन  (व्यवधान  )

 MR.  SPEAKER:  This  has  nothing  to:
 do  with  it.  Rule  349  is  about  maintaining
 silence

 at  हकम  देव  नारायण  यादव  :  में  नियम  3.49
 की  क्लाज  9  के  तहत  यह  व्यवस्था  का  प्रश्न  उठा  रहा
 हूं  ।  मेरा  प्वाइंट  आफ  आर्डर  है।  सदन  में  जो
 भी  कार्यवाही  हो,  उस  के  बीच  प्वाइंट  आफ  आडर
 उठाने  का  हमारा  हक  है  |

 नियम  349  की  क्लाज  9  के  तहत  अभी  सदन  में
 विरोध  पक्ष  के  द्वारा  जो  कछ  भी  श्राचरण  किया  गया,
 मैं  एक  नये  सदस्य  की  हैसियत  से  नियम  349,  क्लाज
 9  के  तहत  व्यवस्था  का  प्रश्न  उठाता  हूं  और  कहता

 हैं  कि  इस  नियमावली  के  नियम  का  घोर  उल्लंघन
 किया  गया  है।  जब  उल्लंघन  किया  जाता  &  तो  सदन
 में  व्यवस्था  बनाये  रखने  का  भ्रापको  हक  है।  श्राप
 यह  व्यवस्था  बनाये  रखने  के  लिए  सभी  व्यवस्थाओं  का
 प्रयोग  कर  सकते  हैं  ।  (व्यवधान)

 SHRI  KRISHAN  KANT:  I  want  to
 speak  on  the  point  of  order  raised  by  Mr.
 Stephen,  so  that  you  can  proceed  with
 the  other  thing.  He  has  said  that  aregular
 motion  has  to  be  given  through  the  Secre-
 tary  and  then  you  decide;  it  cannot  be
 decided  in  the  House.  According  to  rule
 185,  I  have  given  notice  of  the  motion
 under  rule  384  to  the  Secretary.  We
 gave  it  here,  and  it  was  handed  over  to
 you.  It  has  been  regularly  given  through
 the  Sceretary  to  the  Speaker.  Now,  what
 T  am  saying  is  this.  Rule  84  says:

 ‘Save  in  so  far  as  is  otherwise  provided
 in  the  Constitution  or  in  these  rules,  no
 discussion  of  a  matter  of  general  public
 interest  shall  take  place  except  on  a
 motion  made  with  the  consent  of  the
 Speaker.””

 I  have  given  this  motion  through  the
 Secretary  for  your  consent  and  you,  in
 your  pleasure,  have  asked  whether  it  is

 *¢Not  recorded.



 39  Re.  Res.  for  an  SRAVANA  21,  900  (SAKA)  Inquiry  Commission  90

 admissible  or  not—to  make  up  your
 mind.  Thercforc,  what  I  .say  is  that
 Mr.  Stephen’s  point  of  order  should  be
 rejected.

 MR.  SPEAKER:  Tell  me  how  it  is
 admissible,  undcr  what  rule.

 ‘SHRI  KRISHAN  KANT:  I  was  only
 confining  mysclf  to  the  point  of  order
 raised...

 SHRI  C.  M.  STEPHEN:  The  notice
 must  have  been  given,  under  rule  332,
 before  10  O’Clock.

 SHRI  KRISHAN  KANT:  Rule  386
 Says:

 ‘In  order  that  a  motion  may  be  ad-
 missible,  it  shall  satisfy  the  following
 conditions,  namely:---

 (i)  it  shall  raise  substantially  one
 definite  issue....’”

 This  motion  that  |  have  given  raises  one
 substantial  issue—to  express  its  grave  dis-
 pleasure  and  to  reprimand....

 MR.  SPEAKER  :  You  are  complyir
 i with  that.  But  vou  have  not  complie

 with  the  time  stipulation.  It  must  have
 been  given  before  oO  O’Clock  in  the  morning.

 SHRI  KRISHAN  KANT  :  Mr.
 Saugata  Roy’s  motion  was  taken  up  and
 discussed.

 MR.  SPEAKER  :  No_  motion  can
 be  taken  up  unless  notice  of  that  has  been
 given  before  to  O’clock  in  the  morning.

 SHRI  KRISHAN  KANT  ;  Mr.
 ‘Saugata  Roy’s  motion  was  taken  up.

 MR.  SPEAKER  :  How  do  you  come
 in  ?  The  rule  provides  that  for  all
 substantive  motions,  notice  shall  be
 given  before  10  O'clock.

 36  hrs.

 SHRI  RAJ  NARAIN  :  By  suspending
 ‘the  rule,  the  motion  can  be  taken  up.

 MR.  SPEAKER  :  For  that  notice
 ‘should  come.

 SHRI  KRISHAN  KANT  :  Under
 ‘Rule  384  it  shall  be  restricted  to  a  matter
 of  recent  occurrence.  What  has  happen-
 ed  in  the  House  and  what  they  have  done
 is  a  matter  of  recent  occurrence.

 MR.  SPEAKER  :  That  may  be  good
 reason  for  you.

 SHRI  KRISHAN  KANT  :  That  is
 why  I  want  under  Rule  384  you  decide
 about  the  admissibility  of  the  motion  in
 the  House  itself.

 MR.  SPEAKER  :  That  is  a  good’
 reason  for  you  to  come  with  3  substantive
 motion  according  to  the  Rule.  But  it
 does  not  arise.

 Dr  Subramaniam  Swamy  :  Pleas:  see
 Rule  333.  This  is  not  an  original  motion,
 this  is  a  contingent  motion  a.

 MR.SPEAKER:  No,  no.  Itis  nota
 contingent  motion,

 SHRI  K.  RAMAMURTHY  (Dhar-
 mapuri)  :  I  am  on  a  point  of  order.
 What  Shri  Saugata  Rov  and  Shri  Unni-
 krishnan  have  given  notice  of  is  for  sus-
 pension  of  the  rule.  What  Shri  Krishan
 Kant  has  given  is  a  substantive  motion,
 and  it  comes  under  Rule  332  and  it  can
 be  taken  up  only  on  Monday  and  not
 now.....  (Interruptions).

 SHRI  SAUGATA  ROY:  Regard-
 ing  admissibility,  rnle  186  gives  the  cri-
 terion  .Butthe  point  made  by.  Mr.  Stephen
 that  the  admissibility  of  the  motion  must
 be  decided  by  the  Speaker  in-this  Cham-
 ber...

 MR.  SPEAKER  :  That  may  not  be
 correct.  Many  times  it  has  been  decid-
 ed  here.

 SHRI  SAUGATA  ROY:  Rule  87
 Says  :

 “‘The  Speaker  shall  decide  whether  a
 motion  or  a  part  thereof  is  or  is
 not  admissible  under  these  rules
 and  may  disallow  any  motion:
 or  a  part  thereof  when  in  his
 opinion  it  is  an  abuse  of  the  right
 of  moving  a  motion  or  is  calculat-
 ed  to  obstruct  or  prejudicially
 affect  the  procedurc  of  the  House
 or  is  in  contravention  of  these
 rulcs.””

 So,  nowhere  it  says  where  the  Speaker
 has  to  take  a  decision,  wheher  it  should
 be  in  the  House  or  in  the  Chamber.

 e
 I  am  not  going  into  the  merits  of  the

 case.  Ifthe  question  is  about  the  contempt
 of  the  House  committed  on  the  floor  of
 the  House,  nobody  comes  the  next  day
 and  gives  a  notice.  The  House  has  to
 take  notice  ofany  contempt  ofit  summarily
 and  immediatcly  And  can  accept  a  motion
 or  cannot  accept  a  motion  regarding  that
 contempt  of  the  House.  it  is  a  matter
 which  happened  just  now.  So,  all  I
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 wanted  to  say  is  that  there  is  nothing  in
 the  rules  which  prevents  you  from  ad-
 mitting  it.

 MR.  SPEAKER  :  No  notice  under
 Rule  222  has  come  to  me.

 SHRI  KANWAR  LAL  GUPTA
 I  am  strictly  on  the  admissibility  and  I
 will  not  take  any  other  point.Sir  I  agree
 with  Mr.  Stephen  completely.  If  you
 see  rule  332  tt  requirs  that  the  notice
 shall  be  given  before  t0  O’elock.  So  far
 as  I  am  concerned,  I  gave  the  notice..
 before  70  O’clock  and  that  is  there  and
 your  office  will  bear  me  out  that  you  re-
 ceived  the  notice  before  76  O'clock.

 Now,  Rule  184,  says  :

 “Save  in  so  far  as  is  otherwise  pro-
 vided....°  My  notice...

 MR.  SPEAKER  :  Your  motion  is  a
 centingent  motion.  Under  what  rule
 can  I  admit  a  contingent  motion  ?

 SHRI  KANWAR  LAI.  GUPTA  :
 You  kindly  listen  to  my  submission,  Sir,
 I  gave  the  notice  before  70  O’clock.

 Mr,  Speaker  :  Quite  right.
 SHRI  KANWAR-  LAL  GUPTA  :

 That  condition  has  been  fulfilled.  Now,
 it  should  be  a  matter  of  public  importance.
 It  is  a  matter  of  public  importan  ce  and
 Section  3  of  Commissions  of  Inquiry  Act
 Says

 “Either  the  appropriate  government
 shall  be  satis  ted  that  it  is  nece-
 ssary  or  the  House  of  the  People
 or,  as  the  case  may  be,  the  State
 Legislative  Assembly  shall  pass  a
 resolution,  the  inquiry  should  be
 into  a  definite  matter  of  public
 importance.”’

 These  are  the  two  conditions  and  you,
 Having  been  a  Judge  of  th  Supreme  Court,
 kriow  K.B.  Sahay’s_  casc,  AIR  1969,
 a  hte

 Court  258  at  page  262  and
 Bakshi  Ghulam  Muhammad’s  case,  AIR
 1967,  Supreme  Court  22  at  page  128.

 There  they  have  clearly  said  that  it
 in  only  the  House  of  the  People  who  can
 decide  about  the  enquiry.

 MReSPEAKER:  This  is  not  a  point.
 You  come  tothe  admissibility.

 SHRI  KANWAR  LAL  GUPTA
 Therefore  it  isa  matter  of  great  public
 importance.  I  gave  this  notice  in  time.

 MR.  SPEAKER  :  Quite  right.  Your
 contingent  motion  says  if  he  withdraws,
 How  is  it  permissible  ?  Under  which
 rule  ?
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 SHRI  KANWAR  LAL  GUPTA:
 Let  me  read  Rule  184.

 **Save  in  80  far  as  is  otherwise  provid- ed  in  the  Constitution  or  in  these
 rules,  no  dicussion  of  a  matter  of
 generat  public  interest  shafl  take
 place  except  on  a  motion  mide
 with  the  consent  of  the  Speaker.””

 Of  course,  I  agree,  it  is  you  who  sh  ould
 decide  finally.  But  it  is  a  matter  of  public
 importance  because  this  matter  waa  con--
 sidered  in  the  Rajya  Sabha.

 MR.  SPEAKER
 that.

 No  Body  disputes

 SHRI  KANWAR  LAL  GUPTA
 So,  my  motion  js  before  you.  Read  Rule
 185.

 ‘Notice  of  a  motion  shall  be  given  in
 writing  addressed  to  the  Secre-
 tary-Genral’’.

 That  also  I  have  fulfilled.  You  read
 Rule  186.

 ‘In  order  that  a  motion  may  be
 admissible  it  shall  satisfy  that
 following  conditions  ;  namely  :—

 (i)  it  shaH  raise  substantially  one
 definite  issue  ;

 (ii)  it  shall  not  contain  arguments,
 inferences,  etc.  etc.

 (iii)  it  shall  not  refer  to  the  conduct
 or  charter  of  persons  except  in
 their  public  capacity;

 (iv)  it  shall  be  restrited  to  a  matter
 of  recent  occurrence  ;

 (v)  it  shall  not  raise  a  question  of
 privilege,’’  and  so  and  so  fcrth.

 So  far  as  Rules  184,  185,  and  386  are
 concerned.  I  have  complied  with  these:
 conditions.  Now  come  to  187,

 ‘tThe  Speaker  shall  decide  whether
 motion  or  a  part  thereof  is  or  is
 not  admissible  under  these  rules
 afid  may  disallow  any  motion  or
 a  part  thereofwhen  in  his  opinion
 it  is  an  abuse  of  the  right...."

 You  are  quite  competent  to  disallow
 my  whole  motion  or  apart  thereof.  So,  I
 have  complied  with  all  the  rules.  I  have
 fulfilled  ali  the  rules.  I  gave  a  notice  and
 it  is  before  you.  But  it  is  a  matter  of  public
 importance  and,  particularly  because
 this  issue  was  raised  in  the  Rajya  Sabha  and
 there  is  a  recommendator,  position;  they
 are  nota  final  authority.
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 Therefore,  may  I  requst  you  to  accept
 my  motion  and  allow  mc  to  move  it  ?
 That  is  all.

 MR.  SPEAKER  :  I  shall  dispose  of
 the  matter  raised  by  Mr.  Kanwar  Lal
 Gupta.  Shri  Gupta’s  motion  is  a  contin-
 gent  motion.  It  anticipates  a  discussion.
 I  am  disposing  of  some  other  matter.
 (Interruptions).

 SHRI  SHANKAR  DEV  (Bidar)  tee
 me  (Interruptions).

 MR.  SPEAKER  :  Don’t  record.
 SHRI  RAM  DHAN  (Lalganj)  Sir,I  am
 on  a  point  of  order.

 MR.  SPEAKER  :  Is  iton  Mr.  Gupta’s
 motion  ?  Shri  Gupta  has  given  a  notice
 in  the  morning.  But  it  is  a  contingent
 motion  which,  under  the  rules,  is  not  per-
 missible,  Further,  the  motion  is  violative
 of  Rule  i86(ii).  Hence  the  consent  is
 refused.

 SHRI  AMRIT  NAHATA  :  Sir,  my
 submission  is  this

 MR.  SPEAKER  ;  I  am  hearing  first
 those  who  gave  resolutions  on  this  point.
 how  they  are  admissible.

 SHRI  AMRIT  NAHATA  :  Sir,  the
 only  objection  of  Mr.  Stephen  to  the
 admissibility  of  my  Motion  is  that  it  was
 not  given  notice  of  before  r0  rou  clock.

 Now,  Sir,  there  are  certain  motions
 which,  in  the  very  nature  of  things,
 just  cannot  follow  this  particular  rule.
 give  vou  certain  examples.

 Suppose  ai  Member  wants  to  move
 a  closure  motion.  Would  he  need  to  give
 any  notice  of it  before  r0  o'clock  ?

 MR.  SPEAKER  :  No.

 SHRI  AMRIT  NAHATA  :  Suppose
 a  Motion  is  moved  for  extension  of  time  of

 the  Housc.

 MR.  SPEAKER  :  He  does  not  give
 notice.

 SHRIAMRITNAHATA:  Therefore,
 first,  it  should  be  taken  for  granted  that
 all  motions  invariably  need  not  be  notified
 before  .0  0’clock.  This  is  my  first  point,

 My  second  pointis  this:  |§  My  motion
 relates  to  an  incident  that  has  happened
 in  this  House.  of  which  I  had  no  prior
 knowledge.

 Thirdly,  it  is  in  Logical  pursuance
 of  your  own  ruling  and  it  is  in  pursuance
 of  the  feelings  expressed  by  the  Leader
 of  the  House.
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 Lastly,  Sir,  you  had  already  called  me  to
 speak  on  the  Motion

 MR.  SPEAKER  :  No.  no.  only  on
 admissibility.  I  am  not  calling  for  anything
 else.  You  are  making  a  mistake

 SHRI  AMRIT  NAHATA  :  Time
 factor  isnot  relevant  because  it  has  arisen
 on  an  event  that  has  taken  place  in  the
 TIouse,  two  hows  ago.

 MR.  SPEAKER  :  Ram  Dhan...

 SHRI  KRISHAN  KANT  :  L  have
 one  submission  to  make.  I  would  not
 like  you  to  dispose  of  this  motion  if  it  is
 to  be  rejected  to  the  point  of  r0  o’clock
 admissibility,  It  may  be  taken  up  on
 Monday...

 MR.SPEAKER:  Youcan  gve  notice.
 Same  notice  you  can  give.  ]  have  to  place
 it  before  the  BAC.

 at  रामधन  :  श्रध्यक्ष  महोदय  ,  भाज  जिस
 तरह  का  प्रदर्शन  यहां  उठा  है  उसमे  देख  रहे  हैं...

 MR  SPEAKER:  Let  us  come  to  admissi-
 bility.

 SHRIRAM  DHAN:  lam  just  giving
 you  an  example  about  admissibility  of  a
 Motion.

 Suppose  Mr.  Stephen,  Leader  ot  the
 Opposition  throws  or  hits  by  a  paper
 weight  lying  on  the  ‘Table  of  the  House.
 (interruptions)  Please  allow  me.  I  seldom
 speak.

 SHRI  ren  M.  STEPHEN  :  Iam  unhke
 you,  Sir,  he  presumes  too  much.  Why
 do  you  misrepresent  me  ?

 MR.  SPEAKER  :  I  have  already  ruled,
 Mr.  Ram  Dhan.

 SHRI  RAM  DHAN  :  I  say  ‘suppose’.
 Then,  I  withdraw  it,  and  I  say,  suppose
 a  Member  does  it  ;  or  I  may  do  it

 MR.  SPEAKER:  ‘Thatis  not  on  admi-
 ssibility.  Let  us  come  to  admisisbility.

 SHRIRAMDHAN  :  Let  me  have  my
 say.

 श्राप  हम  को  सुने  ।

 श्रगर  मान  लीजिए  कि  कोई  सदस्य  किसी  पर  हमला
 कर  दे,  हाउस  का  कल्टेम्प्ट  करे  तो  क्या  हम  चुपचाप
 बैठे

 रहेंगे  ? बंठे  रहेंगे

 *Not  recorded.
 2290  LS—4.
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 M&.  SPEAKER  :  I  am  removing
 everything  other  than  admissibility.

 श्री  राम  धब  :  क्या  हम  आप  के  सामने  कोई
 मोगव  नहों  लाधग्  ?  बढ़  भो  ्राप  को  हम  बताता
 चाहते  हैं  ...

 _MR.SPEAKER:  Thisisnot  admissi-
 bility,  Mr.  Ram  Dhan.  No,  I  am  not
 allowing.....

 SHRI  RAM  DAAN  :  Why  ?

 MR.  SPEAKER:  This  is  not  about
 admissibility  of  the  motion.  I  have  called
 yOu  to  spzak  only  about  the  admissiblity
 ofthe  motion,

 श्री  रापधन  १  जब  कभी  भी  कोई  ऐसी  स्थिति
 पदा  होगी,  आप  समझ  लीजिए,  महाराष्ट्र  विधान

 समा
 में  एक  सदस्य  ने  पेपरवेट  स्पीकर  की  ओर  फैंक

 7

 MR.  SPEAKER:  It  does  not  matter.
 I  can  stand  it.

 at  रामधन  :  सुत  लोजिए,  ऑ्ाप  पूरी  बात
 सुनिए  Y

 एक  किताब  फैंक  दिया  तो  क्या  किसी  मेम्बर  को

 श्रधिकार  नहीं  है  कि  उस  के  खिल्राफ  तुरन्त  मोशन
 ले  आए  ?  इसलिए  में  आप  से  कहना  चाहता  हूं  oe

 MR.  SPEAKER  :  It  has  nothing  to
 do  with  this

 श्री  'रामघन  :  मैं  यह  कहता  हूं  कि  हमारा  मोशन
 इन  आडर  है  ,  उस  को  ऐडमिट  होना  चाहिए

 MR.  SPEAKER:  ६  am  on  9  legs.
 (interruptions)

 MR.  SPEAKER  Everybody  wants
 to  b2  the  Chairman  here.  Now  Mr.
 Mavalankar,

 PROF.  P.  5.  MAVALANKAR  :  65
 you  hav2  rigitly  directed,  I  am  just  now
 strictly  oa  the  question  of  admissibility.
 I  am  not  giving  expression  about  the  con-
 tents  of  the  3  motions  that  have  been  moved
 in  the  House  not  moved  but  read  out  by
 my  firiends,  Mr.  Krishan  Kant,  Mr  Kanwar
 LalGuptaand  Mr  Amrit  Nahata.  Three
 sets  of  rules  have  bzen  quoted.  I  invite
 your  attention  to  rule  389,  rule  332  and  rules
 i84  to  188.

 With  regard  to  rule  389,  it  seems  to  us
 and  many  of  us  I  also  sometimes  make
 sucn  mistakes  that  rule  389  talks  about
 uatimited  residuary  powers.  I  will  not
 real  it  out.  The  House  knows  it.  In
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 this  particular  matter  about  admissibility,
 we  cannot  have  recourse  to  rule  389,
 because  it  deals  with  residuary  powers...

 MR.  SPEAKER  :  When  there  is  no
 special  power.

 PROF.  P.  5.  MAVALANKAR  and
 it  does  not  deal  with  the  reservior  of
 powers  The  Speaker  cannot  go  on
 drawing  from  the  reservoir,  under  rule
 389.  Otherwise,  all  the  rules  from  rule  ca
 to  rule  388  will  become.  meaningless  and
 infructuous,  Rule  389  has  a_  limited
 purpose.

 Now,  rule  332  is  not  obviously  adhered
 to,  as  you  have  pointed  out,  and  as  our
 friends  also  pointed  out.

 Now{I  come  to  rules  784  to  188.  I
 must  tell  you  frankly  that  although  the
 provocation  for  giving  this  motion  may  be
 justified,  the  fact  is  that  neither  rule  184,
 nor  784  onwards  upto  rule  488  gives  any
 power  to  any  Member  of  this  House  to
 move  a  motion  suddenly  like  this  and  get
 it  admitted  by  you.  Because  of  what
 happened  to-day,  they  can  certainly  move
 these  resolutions  or  motions,  if  they  like,
 in  a  normal  way  ;  then,  you  can  put
 it  under  rule  189,  and  print  it  in  the
 Bulletin.  Then,  if  the  House  wants  to
 find  time  it  can  go  to  the  Business  Advisory
 Comunittee.  Thenitcan  discussit.  That
 is  my  contention.

 st  मनो  राम  बागड़ी  (मथुरा  yr  अध्यक्ष
 महोदय,  एक  बात  तो  मैं  यह  कहना  चाहता  हूं  कि
 कभी  भी  इतना  उत्तेजित  नहीं  होना  चाहिए  ।  मुझे
 आप  सब  से  ज्यादा  बदनाम  किया  करते  थे  ।  इधर
 वाले  और  उधर  वाले,  पक्ष  के  और  विपक्ष  के,  दोनों  को
 सोच  लेना  चाहिए  कि  पक्ष  वाले  विपक्ष  में  जा  सकते  हैं
 और  विपक्ष  वाले  पक्ष  में  जा  सकते  हैं  ।  (व्यवधान  )
 विपक्ष  वालों  को  सोचता  चाहिए  कि  उनको  कहां  जाना
 है  और  पक्ष  वालों  को  भी  सोव  लेवा  चाहिए  कि  कल
 उन  को  वहां  बैठना  है।  तो  इतना  दोनों  तरफ  से
 होना  चाहिए  ।

 मैं  एकबात  यह  कहना  चाहता  हूकि  आप  नया
 नोटिस  लेकरइपकेऊपर  विवार  करें।  (व्यवधात)
 बैसे  यहां  पर  बोवत  को  आाजादो  है,  यह  लोक  सभा  हैं
 यहां  पर  समी  कातें  कर  सकते  दि  ज फिल  डिसो  कैडिक
 ढंग  यह  है  कि  आप  नया  सोटिस  लें  और  नपा  काप
 करें  ।

 MR.SPEAXER:  Youarzin  the  best
 position  to  advise.

 SHRI  K.P.  UNNIKRISHNAN  :
 You  have  not  heard  m2  oa  this  point.

 MR.  SPEAKER:  I  will  hear  you.
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 श्री  राज  नारायण  :  श्रोमत्‌,  इस  सदन  में  बड़े-बड़े
 बुजुर्ग  झौर  संसदीय  प्रथा  के  बड़े  जानकार  लोग  बैठ  हैं।
 नित्य  प्रति  सुरुचि  और  सुशोभा  को  बातें  वे  यहां  पर
 किया.  करते  हैं--डोसेंता  ब्रौर  डिकोरम  को  बातें
 करते  हैं।  मैं  आपसे  निवेदन  करना  चाहता  हूं,  श्राप
 जरा  गम्भोरता  से  सोचियेगा  क्योंकि  आप  बहुत  ही
 मशहूर  पौर  ज्ञाता  जज  रह  हैं:

 5.3  Mem):r,  inwhose  namea_  resolu-
 tion  stands  on  the  List  of  Business
 may,  whea  called  upon,
 withdraw  the  resolution  and
 shall  confine  himself  to  a  mere
 Stateanzat  to  that  effect.”’

 यह  हो,गया  ।  यह  खत्म  हो  गया  शब  में
 प्रापसे  पूछना  चाहता  हूं  कि  क्‍या  आप  किसी
 मेम्बर  को  वाष्य  कर  सकते  हैं  कि  वह  प्रपने  रेज्ञो-
 ल्यूशन  को  मू व  करे  ?

 Why  this  discussion  ?  J  ask  you.

 MR.  SPEAKER  :  Lt  is  not  on  that
 discussicn.

 श्रो  राज  नारायण  :  ग्र  मेरा  दूसरा  प्थाइन्ट
 ग्राफ  अ्राईर  है  कि  जब  इस्दोंने  बिदा  कर  लिया,
 ता  क्या  उसके  ऊपर  काई  करटेंश्ट  ज्ाफ  दि  हाऊस
 हो  सकता  हैं।  अगर  किसी  सेग्वर  ने  नियम  30
 के  मुताविक  अपने  प्रस्ताव  को  मूत्र  नहीं  किया  और
 उस  को  वापस  ले  जिया,  तो  क्या  ग्राप  यह  कहेंगे  कि
 हम  उत्के  ieee  करडे#प्ट  जाक  दि  हाऊस  लाएंगे  ?

 What  are  you  going  to  do  ?

 हम  लोग  इस  रादन  को  हास्यस्पद  बना  रह  हैं  ।  में  यह
 कहना  चाहता  हूं  कि  जहां  तक  नियमों  का  सवाल
 है,  निप्रमों  का  शुद्धता  से  पालन  होना  चाहिए,
 शुद्ध  तरीकों  को  में  नहीं  अयनाता  चाहिए।  मैं  श्रापसे
 पूछता  हूं  कि  ाप  भो  इस  तरह  का  कोई  मोशन,
 रेज्योलूशन  ला  सकते  हैं,  आप  थिक  कीजिए,
 श्राप  को  रादन  चजाना  है  ।  आज  जो  परिपाटी  इस
 सदन  में  श्रापने  चलवा  दी  कि  :

 Let  me  hear  ;  Let  me  hear.

 MR.  SPEAKER  :  I  have  to  do  it  to
 you.  Waat  can  I  do  with  people  like
 youwhoinsist  on  it  ?

 st  राज  मारायण  :  मैं  कहना  चाहता  हूं
 It  is  a  quatstion  of  ‘admissibility  @7
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 हस  प्रस्ताव  को  प्राप  ले  सकते  हैं  2? झाप  इस  के  Ve
 श्रौर  विपक्ष  में  सुनेंगे  तो  कल  सेजों  शाप  बैठेंगे  तो
 पचासों  इस  तरह  की  चीज़ें  झाएंगी  श्रौर  फिर  सदन  की
 क्रायंवाही  नहीं  चल  पाएगी  t

 MR.  SPEAKER  I  suppose  you  will
 apply  this  rule  to  yoursself  also.

 श्री  राज  मारायण  :  इसलिए  हाथ  जोड़  कर  मेरी
 विनती  है  कि  इस  तरह  की  प्रथा  इस  सदन  में  न  चलने
 दें  जिससे  इस  सदन  की  मर्यादा  भौर  गरिमा  कुंटित
 हो  ।  यह  सदन  है  ।  यह  कोई  मजिस्ट्रेट  की  कोर्ट
 नहीं  है  कि  मजिस्ट्रट  बैठा  हुआ  है भौर  भागूंमेंट्स
 सुन  रहा  है  भ्ौर  हमारे  शान्ति  भूषण  साहब  नज्जीर
 पर  नज़ीर,  नजीर  परनज्ञीर  देते  चल  जा  रह हैं।  यह
 कोई  मजिस्ट्रेट  की  कोर्ट  नहीं  है,  यह  पीपुल्स
 कोर्ट  है।  दिस  इज  पोपुल्स  कोर्ट,  यह  जनता  को
 श्रदालत  हैं,  यह  जनता  का  हाऊस  है  श्रौर  जनता  के
 नियमों के  मुताबिक यह  चलेगा  ।  दसलिए मेरी  प्रार्थना,
 है  कि  इस  सदन  की  मर्यादा  को  श्राप  सुरक्षित  रखिये
 इस  की  मर्यादा  की  बुंदित  न  होन  दीजिए  ।  इस  सदन  में
 ्स  तरह  की  सारी  चीज़े  हो  रही  हैं  मैं  शअ्रपने
 ऊघर  के  भाइयों  से  कहना  चाहता  हूं  कि  उन्हें  उठ  कर
 श्रान  की  क्‍या  जरूरत  थी,  कोई  जरूरत
 नहीं  थी  ।  मैं  श्रपनी  तरफ़  के  लोगों  से  भी  कहना
 चाहता  हूं  किहम  मजोरिटी  में  हैं,  बहुमत  में  हैं  भौर
 बहुमत  का  मर्यादा  बहुत  ही  गहन  होती  है,  उस  में  बहुत
 गहराई  हाती  है,  बहुमत  की  मर्यादा  छिछली  नहीं
 होती  ।  जा  गअ्ल्पमत है,  वह  छिछलापन दिया  सवता  हैं
 लकन  वहुमत  को  छिछलापन  दिखाने  का  जरूरत

 नहीं  हैँ

 MR.  SPEAKER  I  agree  with  you
 Mr.  Raj  Narain  ;  we  have  to  remind  cur-
 selves  of  thise

 SHRI  K.P.  UNNIKRISHNAN  :  I
 have  great  affection  fer  Raj  Narainji  but
 being  lectured  to  by  a  Momber  who  has
 hhimsel{  beon  hauled  up  for  nisconcduet
 was  a  bit  too  much.  Anyhow,  this  is  an
 extva-ordinary  situation,  “Lhe  House.  is
 responding  to  an  cxtra-ordinary  situation
 for  which  there  has  been  no  preeedent.
 The  issuc  arises  )  whether  notice  is  in
 order,  whether  if  a  Member  has  given
 notice  it  could  be  taken  up  for  ciseussicn,
 (2)  what  does  it  relate  to  and  (3)  whether
 it  is  a  motion  or  resolution.  There  is  a
 substan  tial  difference  between  motion
 and  resolution,  The  contents  are  also
 very  important  because  if  it  is  a  privilege
 issuc,  it’  has  to  go,  to  procced  from  222
 onwards.  But  there  have  been  occasions.
 in  dealing  with  strangers  in  the  House,  in
 dealing  with  disorderly  conduct  by
 people  in  the  visitors‘  gallery;  I  recall
 there  had  been  a  number  of  occasions,
 when  the  House  discussed  these  motions
 and  come  to  a  conclusion;  not  only  tbat
 but  alxo  sentenced  people.  There  have
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 been  numerous  such  examples  such  as
 throwing  leaflets  found  in

 sae
 of

 bombs,  ctc.  That  is  a  different  issue.
 What  has  happened  there?  A  situation
 arose  which  could  not  have  been  foreseen
 earlier  except  by  you  and  by  the  Leader
 of  the  House  who  were  in  the  possession
 of  a  letter  or  a  document  sent  by  the
 member  in  whose  name  a  Statutory  resolu-
 tion  was  standing  in  the  list  of  business.
 The  House  was  taken  by  surprise.  The
 House  was  responding  to  the  situation.
 Now  the  question  is  whether  it  constitutes
 a  privilege  issuc  because  it  is  misconduct
 or  whether  it  is  sirmply  an  issue  where  the
 House  can  itself  dispose  of  the  conduct
 of  a  m-mber  which  is  unbecoming  and
 derogatory  to  the  dignity  of  the  House.
 But  even  if  a  motion  of  this  kind  is  given,
 I  think  you  can  only  accept  notice.  The
 question  of  raising  it  before  76  o’clock
 does  not  arise  because  the  occurrence  of
 this  misconduct  or  whatever  it  is  happened
 only  after  2  o’clock.  The  House  was
 surprised.  The  members  responded  to
 the  situation.  So,  the  question  of  giving
 earlier  notice  docs  not  arise.  It  depends
 upon  whether  you  regard  the  content  of  the
 resolution,i.e.theconduct  of  the  member
 basically  as  a  matter  of  privilege  or  the
 House  wants  to  express  its  disapproval,
 because  you  cannot  take  away  from  the
 House  a  ie  its  basic  right.  ‘The  House
 has  a  right  at  any  time  to  suspend  the
 rule.  The  House  has  a  right  to  do  any-
 thing  with  it  but  not  you.  IL  agree  with
 Prof.  Mavalankar  that  you  cannot  decide
 the  issue  under  rule  389.  Basically  the
 reservoir  of  power  is  in  the  House  itself
 and  only  the  House  can  decide.  But
 [  personally  think  that  it  would  be  better,
 since  you  will  be  laying  down  a  precedent
 that  you  admit  this  notice  and  fix  up  a
 time  latter.  That  is  the  only  question
 that  you  have  to  decide.

 SHRI  EDUARDO  FALEIRO
 (Mormugao)  :  The  incident  which
 has  triggered  the  present  situation,  namely,
 withdrawal  of  the  resolution  by  Mr.
 Sathe  has  been  most  unpleasant  for  most
 of  us,  if  not  for  all  of  us.  The  question
 that  arises,  is  though  the  incident  has  been
 unpleasant,  whether  a  member  can  be
 censured  when  he  takes  shelter  under
 a  legal  right  or  a  right  which  may  be  a
 technical  right.

 MR.  SPEAKER  :
 on  admissibility.

 SHRI  EDUARDO  FALEIRO  :  Rule
 t8o()  says  :

 I  am  only  hearing

 ‘‘A  member  in  whose  name  a  _  resolu-
 tion  stands  on  the  list  of  business
 may,  when  called  upon,  withdraw
 the  resolution,  and  shall  confine
 himself  to  a  mere  statement  to
 that  effect.”
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 So,  it  may  be  a  technical  right,  but  he  has
 got  that  right.  In  such  circumstances,
 can  he  be  censured  ?  I  am  saying,  ‘no’
 on  the  basis  of  a  recent  precedent,  which
 relates  to  the  very  resolution  itself.  If
 you  look  at  the  resolution  it  says  :

 ‘‘Taking  note  of  the  signed  statements,
 public  utterances  and  Press
 interview  by  Shri  Charan  Singh,
 former  Minister  of  Home  Affairs,
 Published  in  the  Newspapers  on
 goth  May,  978  etc.  etc.  and
 in  thenews  magazine  ‘Sunday’.  .’”

 The  whole  issue  has  therefore,  arisen  from
 statements  made  in  the  press  by  the  former
 Home  Minister  and  you  ruled  the  other
 day  that  there  is  no  duty  imposed  on  a
 Minister  to  make  a  statement  in  explana-
 tion.

 MR.  SPEAKER  ;  Tell  me  only  about
 admissibility.

 SHRI  EDUARDO  FALEIRO  :  The
 point  I  am  making  is,  when  a  person  has
 aright,  in  thatcasc  he  cannot  be  censured
 Similarly  the  other  day  you  ruled  that  a
 Minister  has  a  right  to  make  a  statement
 or  not  to  make  a  statement  and  he  cannot
 be  censured  for  not  making  a  statement.
 [  am  submitting  that  it  might  have  been
 improper  in  the  case  of  Mr.  Sathe,
 namely,  whathehasdone.  It  was  equally
 improper  for  the  Ministers  not  to  come
 before  the  House  and  net  to  disclose  the
 reasons  for  thicr  resignations.

 MR.  SPEAKER  You  are  going
 outside  ;  that  is  not  allowed.

 SHRI  EDUARDO  FALEIRO  :  I
 am  linking  the  two.  The  two  former
 Ministers  exercised  their  right  not  to  make
 a  statement  and  by  passed  the  House.
 You  cannot  have  double  standards.  This
 House  cannot  have  double  standards,
 one  for  the  Ministers  and
 others.

 MR.  SPEAKER  :  You  are  not  on  the
 admissibility  at  all.  I  allowed  you  only  on
 the  admissibility.  I]  am  not  allowing  the
 rest.

 SHRI  EDUARDO  FALEIRO  :  I
 will  be  back  on  the  admissibility.
 When  the  right  is  there.

 MR.  SPEAKER  :
 tioned  that.

 You  have  men-

 SHRI  EDUARDO  FALEIRO
 However  improper  the  conduct  of  the
 Member,  however  improper  the  conduct
 of  the  Minister,  how  can  the  House,
 under  the  same  circumstances,  have
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 two  standards  ?  We  cannot  have  double
 standards.  We  cannot  have  one  standard
 for  the  ruling  party  and  another  standard
 for  the  opposition.  Therefore,  under
 these  circumstances,  however  unpleasant
 the  conduct  of  Mr.  Sathe  might  have
 been,  this  motion  cannot  be  accepted.

 MR.  SPEAKER  :  I  have  heard  several
 members  about  the  motion.

 (Interruptions)

 MR.  SPEAKER  :  No,  it  is  for  me  to
 decide.  You  have  not  given  any  notice.

 I  have  allowed  several  Members  on  the
 motion  placed  before  the  House.  The
 motions  are  not  in  order,  as  the  same  have
 not  been  submitted  to  office  before  10,
 A.M.  in  the  morning,  as  stipulated  by  the
 rules.
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 I  do  not  think  there  is  any  substance  in
 the  contention  that  ShriSathe  has  commit-
 ted  any  contempt  of  the  House.  He  has
 exercised  the  right  conferred  on  him
 under  rule  380  (a).  Therefore,  the
 question  of  cont¢Mpt  does  not  arise.  If
 any  Member  wants  to  move  any  substantive
 motion,  in  view  of  the  changed  circum-
 stances,  it  is  open  to  him  to  do  it  according
 to  the  rules.  The  present  motions  do
 not  conform  tot  he  rules.  There  fore,  they
 are  rejected.

 The  House  stands  adjourned  till  वा
 A.M.  on  Monday.

 16°  82  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Monday,  August  14,  1978/
 Sravena  23,  goo  (Saka)


